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LOK SABHA DEBATE

3311
LOK SABHA

Friday, December 4, 1050/ Agrahayana
13, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SreaxEr in the Chair)
ORAL ANSWERS TO QUESTIONS

Strike in Delhi Polytechnic

+
[ Shri Ram Krishan Gupta:
Shri Shree Narayan Das:
Sardar Iqgbal Singh:
Shrl Ajit Singh Sarhadi:
»5g1, .J Shri A. M. Tariq:
7 Shri Pramathanath
| Banerjee:
Shri S. A. Mehdi:
Shri Muhammed Elias:
Pandit D. N. Tlwary:
| Dr. Ram Subhag Singh:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether students of the Delhi
Polytechnic have been on strike since
September, 1859;

(b) if so, the causes of the strike;
and

{c) the steps taken in the matter?

The Minister of Sclentific Research
and Cultural Affairs (S8hri Humayum
Kabir): (a) and (b). The large num-
ber of failures in the Architecture
Examinations held in March-April,
1858, made the students of this De-
‘partment of the Delhl Polytechnic ap-
prehensive of their future, and created
an unjustified fear that the authori-
ties were unsympathetic to them.
They also complained of inadequacy
‘of teaching staff and abstained from
ﬁ:.l: classes from the 10th September,
T
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(c) The position regarding shortage
of staff and other complaints of the
students have been kept constantly
under review and steps taken to re-
move them as far as possible and the
students have resumed their studies
from 16-11-1959.

Shri Sopakar: May I know if the
large number of failures has anything
to do with the shortage of staff and
the curriculum not being covered?

Shri Humayun Kabir: Obviously
the shortage of staff had something
to do with it, but that was not the
whole reason. If the students had
worked harder, they could have done
better in spite of the shortage of
staff.

Shri Vajpayee: May I know if any
of the grievances of the students are
still under consideration and if so, the
na'ure of the grievances?

Shri Humayun Kabir: I have looked
at the guestion as not cne of grie-
vance. 1 have told the students that
it is our business and duty to provide
them with the best possible ameni-
ties and we are doing all that is pos-
sible in the circumstances.

Shri Harish Chandra Mathur: May
I know whether, before the students
went on this strike they made any
representation and if so, what was the
nature of the representation and the
action taken by Government in that
regard?

&hri Humayun HKabir: There was
no representation before they went oam
strike, as far as I remember, except
that on the 11th September they
might have sent something to us.
But the staff position was known b
us. We have been trying, as this
House is aware, to rectify it by im-
proving the salary scales. But it
takes some time to improve the
salary scales, because there are re-
percussions on other departments anid
univergities and colleges. Even after

Oe——
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the improved scales are adopted, it
takes some time to recruit the stafl.

Shri Nagi Reddy: May I know the
short-fall in the number of staff in
the polytechnic?

Shri Humayun Kabir: Out of 11
sanctioned posts, we had in the begin-
ning of 1858-60 only four,

Mr., Speaker: Four out of 11?

Shri Humaynn Kabir: Yes, Sir; we
had seven but three of them went
away just at the beginning of the
session. So, it became four. We
have taken some steps now and we
cxpect it will be raised to 11 within a
few months.

Shri Narasimhan: When was this
polytechnic established? How many
years ago?

Shri Humayun Kabir: It must have
been there for a fairly long time; I
require notice.

Mr. Speaker: If it was started hun-
dred years ago, does he mean all along
it has been without staff?

Shri Narasimhan: If it had been
there for a long time, it is all the more
bad.

Mr. Speaker: The one thing has
nothing to do with the other. He
might put the question this way, viz.,
for how long has this short-fall been
there?

Shri Humayun Kabir: The staff posi-
tion is as follows: in 1956-57, out of
13 sanctioned posts, seven were filled
and we had 11 part-time lecturers, In
1857-58, out of 13 sanctioned posts,
nine were filled and there were 10
part-time lecturers. Ip 1858-58, out
of 14 sanctioned posts, six were filled
and in addition there were 10 part-
time lecturers. It was only in the
beginning of this year, when three
people suddenly went away, that the
number came down to four.

Mr. Speaker: There are no part-
time lecturers?

Shri Hamayun Kabir: They are al-
ways there; they are more or less
constant,
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Mr, Bpeaker: So the classes do not
suffer.

Shri Humayun Kabir: They do suffer
a little, if there are only six or seven
out of 10 whole-time sanctioned posts.
The difficulty is architects and engi-
neers gre well-employed persons and
we advertise, but nobody applies.

Shri A. M. Tariq: Are Government
aware that the girl students of the
polytechnic are suffering because there
is no proper arrangement for hostels
for girls and no other hostel like
Miranda or Indraprastha is able to
give them  accommodation? If so,
may I know what action Government
is taking? Is there any proposal to
have a girls’ hostel?

Mr. Speaker: Is it one 0f the causes
of the strike?

Shri A, M. Tariq: Yes, Sir.

Shri Humayun Kabir: This was
never mentioned before. In any case,
I shall look into the matter and see
if there are any grievances of the girl
students.

Kalinga Industries

-+
Shri Panigrahi:
*582. { Shri Kamal Singh:
| Shri Ignace Beck:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Kalinga Industries
have now started production of ferro-
manganese;

{b) if so, the quantity of ferro-
manganese produced by this concern
uptil now;

(e) the total quantity of ferre-
manganese which has been produced
so far in all the manufacturing units
in India; and

(d) what amount has been utilised
for internal consumption by now?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) Ne,
Sir; their low shaft furnace has start-
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ed production jof pig iron but not
ferro-manganese,

{b) Does not arise.

(c) About 95,000 tons upto the end
of September 1859.

(d) Exact figures of internal con-
sumption are not available. It is esti-
mated that the present annual con-
sumption is about 30,000 to 35,000 tons
which will increase to 60,000 tons when
the target of six million tons of steel
ingots is achieved.

. Shri Panigrahi: May I know when
the licence for starting this ferro-
manganese plant was given to this
particular concern and why it was
switched on from ferro-manganese
production to production of pig iron?

Sardar Swaran Singh: There is no
question of switching on; the licence
is for the production of both pig iron
and ferro-manganese. The pig iron
blast furnace has gone into production
and the ferro-manganese plant has
mot yet gone into production.

Shri Kamal Singh: Arising out of
the hon. Minister's reply to part (d),
that internal consumption at the
moment is 30,000 tons and would in-
crease to® 680,000 tons, may 1 know
when it is likely to increase to 60,000
tons and secondly, until it increases to
60,000 tons, how are we going to see
that the disposal of the production is
effectively done?

Sardar Swaran Singh: The reply to
first part of the gquestion is, as soon
as we reach the production target of
8 million tons; i.e., by the end of 1861
or the middle of 1962. So far as the
second part is concerned, whatever
quantity is available there in the
country over and above our internal
requirements, that is exported.

Shri Panigrahi: May I know whe-
they there is any possibility of ferro-
manganese being manufactured by
these plants in the near future?

Sardar Swaran Singh: Those units
are licensed to manufacture ferro-
manganese and I think they will go
into production. But I cannot vouch-
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safe for the promise made by private
firms.

Shri Surendranath Dwivedy: Are we
exporting any quantity of ferro-man-
ganese just at present?

Sardar Swaran Singh: Yes, Sir. We
are exporting.

Shri Kamal Singh: May I know
whether it is a fact that there is a
certain amount of difficulty regarding
the export of ferro-manganese? There
is a quota for export of ferro-manga-
nese which is controlled, I believe,
by the State Trading Corporation. It
is felt that facilities for export are
not enough and so export is not being
made. May I know whether it is so?

Sardar Swaran Singh: I think there
is nothing wrong, so far as facilities
are concerned. But the export market
has, of late, become a little bit diffi-
cult. It is not because it ig routed
through the STC. The world market
has shrunk a little and the sirike in
the steel plants in the United States
also reduced the demand for ferro-
manganese.

Seth Govind Das rose—

Mr. Speaker: When I am about to
call the next question hon. Members
rise and embarrass me. All the same,
I now call Seth Govind Das.

g% nifey e @ 37 oY fagfa we
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Treere v fag @ yaeT w7 gw
qat & f6 gt & A sa Y 7€ B

Mr. Speaker: All supplementaries
must be put by Members standing in
their seats.



3317 Oral Answers

Natienal Register of Recerds

Sliri Subedh Hamsda:

Will the Minister of Education be
pleased to state:

o383, {sm s C. Samanta:

(a) whether the programme for the
publication of extracts from Govern-
ment of India records has been com-
pleted in pursuance of the recom-
mendation of the twenty-sixth meet-
ing of the Research and Publication
Committee;

(b) if not, when it will be com-
pleted; and

{e) to whom this work has been
entrusted?

The Minister of Education (Dr. K.
L, 8hrimali): (a) to (¢). The question
of the completion of the programme
will arise only after the programme
is endotrsed by the Research and Pub-
lication Committee at its next meeting
to be held in February, 1960 and ac-
cepted by the Government. I should
like to explain it further. There seems
to be some confusion with regard to

this National Register of Records,
which is the title of this question.
The question itself relates to some-

thing else. But I should like to in-
form the House that the Govern-
ment have already undertaken the
work of preparing the national re-
gister of records. We are compiling
the register of records of historical
documents which may be found either
in official or private repositories in
the country. We have requested the
State Governmentis to prepare that
register. We have already given
some grants to the State Governments
and T hope that the work will now
start. Of course, by the very nature
of its work, it is likely to take a very
long time. I thought I should =sup-
plement my answer, because there
seems to be some confusion between
the question itself and the title of the
question.

Shit S. C. Samanta: May I know
whether the compilation work that
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has been taken in hgnd will relate tp
records in private custody only?

Dr. K. L. Shrithali: No. 1 have al-
ready stated that both official and
private repositories will be taken into
account.

Shri 8. C. Bamanta: How much of
the budget provision of Rs. 42,000,00
for 1959-80 has been given to the
State Governments as grant-in-aid?

Dr. K. L. Shrimali: Out of Ra.
42,000,00 we have glven grants to
Punjab, Orissa, Rajasthan and Madras.
The other States have not yet been
given grants,

Shri S. C. Samanta: May I know the
subjects in the register? _

Dr. K. L. Shrimali: The subject will
be the National Register of Records

Evening Institute for Workers' Edu-
cation

+
Shri 8. C. Samanta:
*584. { Shri Sabodh Hansda:
( Shri D. C. Bharma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 420 op, the 13th
August, 1959 and state:

ta) whether the Evening Institute
for Workers’ Education has started
functioning;

{b) how many persons can be bene-
fited by this Scheme every year; and

(e) whether the location and build-
ing for the Institute has been secured?!

The Minister of Bducation (Dr. K
L. Shrimali): (a) Not yet, Sir

(b) It is not possible to estimate the
number of persons who would benefit
by the Bcheme annually, as this is not
a training course, as such.

(¢) The Institute will be located in
Indore in a rented bullding for the
time being. I should like to add,
however, thut all the preliminary pre-
patations have beer made with vagard
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to the opening of the cenire and we
arg hoping that it will be gtarted very
shortly.

Shri B. C. Samanta: Who will ad-
minister this institute? Will there be
an advisory board attached to it?

Dr. K. L. Shrimali: Yes, there will
be an advisory body. Would the hon.
Member like to know about the com-
position of the advisory body?

Mr, Speaker: He wants to know
whether there is any advisory body?

Dr. K. L. Shrimali: There is an ad-
visory body.

Shri D. C. Sharma: May I know
whether there is g plan to set up simi-
lar evening institutes for workers’
education in other parts of India?

Dr. K. L. Shrimali: Yes, This is a
pilot project and if this becomes suc-
cessful we are hoping to start some
centres ip other parts of the country.

Shri Hem Barua: May I know whe-
ther the syllabus of subjects proposed
for the institute would be like that
which wusually obtain in our schools
and universities? Or is it going to be
a different syllabus for the workers
altogether?

Dr. K. L. Shrimali: The idea is to
have an educational, recreational and
cultural centre for the workers. [t
will have all kinds of facilities—cre-
ches, and various kinds of activities
and amenities for the workers—so
that they might continue their educa-
tion and also they might have some
kind of recreation when they are out
of work.

Shri Tyagl: Education being a Staic
subject, may I know why the Gov-
ernment is taking more and more
liabilities in their hands, instead of
transferring such matters to the State
Governments?

Pr. K. L. Shrimall: There is no ques-
tion of taking more liability,. We are
convinced that the Government of
India should take greater interest in
the educational development, and we
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are taking that interest. The schemeas
that we underiake are being imple-
mented with the help of the Stale
Governments, The Government of
[ndia does not directly take up this
work.

Shri D. C. Sharma: May I know
whether the workers' education comes
under the purview of the Labour
Ministry, or the Bducation Mipistry?

Dr K. L. Shrimali: Research in
social education, or fundamental edu-
cation, comes within the purview of
the Education Ministry, and whether
they are workers, or farmers, or
adults, the Education Ministry has a
responsibility.

Shri Goray: How does this scheme
differ from the Workers' Centre
scheme run by some of the State
Governments?

Dr. K. L. Shrimali: It will be very
difficult for me to make a comparison
here, because there may be various
kinds of centres. But I do hope that
when this centre starls functioning it
will be greatly welcomed by every-
body.

Shri Goray: The point is that in
some of the States Workers' Centre
«chemes are alrecady in operation. If
there are no distingulshing features
here, it would be a  duplication of
work.

Dr. K. L. Shrimali: In our opinion
this centre will have certain distinet
fealures. 1 could give the details of
the whole scheme. If the hon. Mem-
bers are interested, I will place a cop¥
of,the scheme in the Library.

Mr. Speaker: He may place there
both the schemes.

Dr. K. L. S8hrimalj: The schemes of
the States are not with me. They are
with the State Governments. I do not
know what kind of centres they are
running.

Shri Braj Raj Singh: Then how can
you say that there are certain dis-
tinet features?
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Bhri Goray: The Minister said that
there are certain distinct features in
this scheme, which are not there in
the scheme of the States. So, it
would be better if he brings them
out and informs the House so that we
may know the correct position.

Dr, K. L. Shrimali: As far as I
know, I do not think any State has
got a comprehensive scheme of the
nature which we are proposing. It is
an educational and recreational cen-
tre where we are providing all kinds
of facilities for the workers so that
they would be able to take advantage
of them, not only for their personal
development but also for recreation,
and various other kinds of facilities.
Therefore, in my opinion, this will be
a unique centre from many points of
view.

Mr. Speaker: Hon. Members evi-
dently want to know whether there
is duplication, and for that purpose,
this being a State subject, naturally
the House expects that only in cases
where the States do not provide faci-
lities, the Centre must come, vither
to augment or emphasise certain
things. It is somewhat strange the
hon. Minister does not know how the
centressagre working. Before starting
schemes either on health or educa-
tion, or any of the Concurrent sub-
jects or purely State subjects, it s
expected that the House must know,
or the Minister must know, what
exactly the functions of the bodies
now existing in the States are.

Dr. K. L. Shrimali: I could not
make a categorical statement but, as
far as I am aware, no State Govern-
ment has started a centre like this.
This centre would provide play
rooms for children, rooms for dramas,
rooms for radio listening, auditorium
for community listening, literary hall
rooms, rooms for creches, exhibition
room, store room, canteen room etc.
As far as 1 am aware, there is not a
single centre of this kind in the
whole of the country. This is going
to be s pilot project.
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Shri Tyagi: As there is & tendency
in the Ministries to expand thelr em-
pires, I want to know if the meaning
of the Minister is that he is intending
to organise such centres all over
India and whether the Education
Ministry will shoulder the responsi-
bility of organising them?

Dr. K, L. Shrimali: All that we are
doing is to place funds at the dispos-
al of the institution. We are setting
up an advisory body and the centre
will be administered by a small com-
mittee. This is in the nature of a
pilot project, If this pilot project
succeeds, we will have various kinds
of centres and the State Govern-
ments will take over these kinds of
centres. The Central Government
has been taking up the responsibility
for experiment and research. This
centre should be considered as an ex-
perimental centre. Normally I should
have thought that the House should
welcome the setting up of a centre
like this,

Shri Tyagi: Nol welcome extra ex-
penditure to be incurred.

Shri Goray: What 5 the amount setl
apart for this cenir:”

Dr. K. L. Shrimali: The Govern-
ment of India will bear the whole ex-
penditure. For 1959-60, the revised
budget amcunt s Rs. 30,000, For
1960-61, the expenditu:c is likelv to
be Rs. 90,000,

Financial and Acecunting Procedure

*585. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state the sters faken for sim-
plification of financial rules and ac-
counting procedure to meet the re-
quirements of the present situation?

The Deputy Minisfer of Finance
(Shrimati Tarkeshwarli Sinha): A
statement containing (he required in-
formation iz laid on the Table of the
House.
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STATEMENT

Simplification of financial rules
falls broadly under the following
two categories:

(i) Service condiiions of the Cen-
tral Civil Secivices;

(ii) Structure cI accounts, proce-
dure and cdelegation of
powers.

2. The question of codifying the
rales relating to scrvice conditions of
the Central Civil Services, after ex-
punging provisions which had be-
come redundant and making neces-
sary changes in the !-ght of the Cons-
titution, has been under the consi-
deration of the Government for some
time. Tentative drafts in respect of
certain service rules were prepared
but as they involved changes in some
service conditions, the matter was de-
ferred till after the receipt of the Re-
port of the Commission of Enquiry on
Emoluments and Service Conditions
of Central Government Employees.
Now that the said Report has been
received, the question of simplifica-
tion of these rules is being further
progressed.

3. Regarding 1tem (ii) of paragraph
1 above, Delegation of Financial
Powers Rules, 1958, defining the fin-
ancial powers of the various authori-
ties specified therein, were issued on
the 20th December, 1858. The ques-
tion of simplifying other rules has
alsé been under consideration but, as
this question is related to the changes
in service conditions of the employ-
ees, it can be finalised only after the
Service rules are simplified,

Shri Harish Chandra Mathur: Is it
not a fact that a committee consisting
of the Cabinet Secretary, the Finance
Secretary and a representative of the
Comptroller and Auditor General,
was to go into this matter, and may I
know whether they have given any
thought to this matter?

Shrimati Tarkeshwari Sinha: Yes,
Bir. In May 1958, the Prime Minister
did appoint a committee of three offi-
cers with the Cabinet Secretary as
Chairman. They went into the entire

AGRAHAYANA 13, 1881 (SAKA)

Oral Answers 3334

question and it was decided in &
meeting of the Cabinet Sub-Com-
mittee that a small sub-committee of
the Home Ministry should be set up
with the Director of the O. & M.
Division as Chairman, with a repre-
sentative of the Home Ministry, Fin-
ance Ministry and a representative of
the Comptroller and Auditor General.
That committee went into the entire
question ,and they made certain re-
commendations. Meanwhile, the Pay
Commission was also going into the
entire question of the service condi-
tions of these officers. Therefore, the
whole thing has to be amalgamated.

Shri Harish Chandra Mathur: May
I know if the hon, Finance Minister’s
attention has been drawn to a com-
plaint made by the Comptroller and
Auditor General only this August
saying that these financial rules and
accounting procedures are outmoded
and rigid and that the committee
which was appointed is resting on its
oars, having only considered financial
devolution in favour of the Minis-
tries, and if it is so, what steps have
been taken after this?

Shrimati Tarkeshwari Sinha: The
whole question resolves itself into
one thing: service conditions, proce-
dure and delegation of financial
powers. We, in our Department of
Expenditure, have a small section
devoted to this problem. We have
already sent a note to the Comptrol-
ler and Auditor General making cer-
tain suggestions regarding procedure.
That note is with him.

Mr. Speaker: It is a general ques-
tion.

-1

Shrl Harish Chandrs Mathur: May
I know when this note was sent to
the Comptroller and Auditor Gene-
ral? Was it after his speech to all the
Accountant Generals of the various
States complaining against no action
by this committee?

Shrimati Tarkeshwari Sinha: I am
not aware of the date of the particu-
lar speech made by the Comptroller
and Auditor General to which the
hon. Member is referring. But, in-
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dependent of that, we have already
sent a note. I am not able to say

when and how.
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Bhri Panigrahi: May I know the
nature of the concessions which the
children of the political sufferers are
going to derive from this scheme?

Mr. Speaker: A statement has been
made.

Dy K. L. Shrimali: It js a wvery
long statement—about 3 pages. The
details have still to be worked out
by many of the State Governments.

8hri Neswi: May I know what the
Mysore Government has done in this
respect

Mr. Speaker: Various State Gov-
ernments?

Dr. K. L. Shrimali: It is in the
sltatement, For the benefit of the
hon. Member, 1 may read it. The
revision of the existing State scheme,
in order to bring it into line with
that proposed by the Government of
India, has been carried out and awaits
final approval of the State Govern-
ment.

Shri Sonavane: What are the re-
asons for the delay in acccpting this
scheme? We have alreadyv given away
12 years of our Independence and we
are slow in giving these concessions
to the political sufferers.

Dr. K. L. Shrimali: As far as the
Government of India is concerned,
there has been no delay on our part.
As soon as the matter was discussed
in Parliament, the Government took a
decision and the decision was com-
municated to the State Governments.
We have placed funds at their dis-
posal. Actually, the schemes have to
be implemented by the State Govern-
ments. We have written to the State
Governments. I hope hon. Members
will take up this matter with the
respective State Governments.

8bri Goray: The hon. Minister said
that palitical sufferer has been dafin-
od. Does the definition include Goans

AGRAHAYANA 18, 1881 (SAKA)

Oral Answers 3328

who have suffered for the cause of
Goa?

Dr, K. L. Bhrimali: I have answer-
ed this question at an earlier stage.
If you like, I will read it again. A
political sufferer means a person who
suffered imprisonment or detention
of not less than 6 months, or who
died or was killed in action or in de-
tention or was awarded capital puni-
shment or became permanently in-
capacitated due to firing or lathi
charge, etc., or lost his job or means
of livelihoud or a part or whole of his
property on account of participation
m the national movement for the em-
ancipation of India.

Shri Hem Barua: May I know whe-
ther a political sufferer, in order to
establish all these conditions has to
obtain a certificate from a  certain
political party and if so, whether the
Government are aware of the fact
that nepotism is likely to creep into
the entire procedure?

Dr. K. L. Shrimali: Naturally the
State Governments will have 1o
satisfy themselves that the persons
who are the recepients of these bene-
fits satisfy the conditions which hawve
been laid down.

Shri Hem Barua: My question has
not been answered. I want to know
whether certificates are io be obtain-
ed from a certain political party—
Congress party, I mean. I wanl to be
frank.

Dr. K. L. Shrimali: I have not been
able to follow the question.

*r, Speaker: Whether it is neces-
sary that a certificate should be ob-
tained only from the Congress party?

Dr. K. L, Shrimall: That is not said
in the definition, Anybody who has
fought for the Independence of the
country will be entitled to scholar-
ships irrespective of political affilia-
tion.

Shri Hem Barua: The question is,
how to establish whether a persen
has suffered.
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Mr, Speaker: We are going into
evidence. The hon. Minister has al-
ready stated that the State Govern-
ments will make such enquiries as
might be necessary. Of course,
if the  Congress Party is in
a position to give the information,
they will take it. Hon. Member also
may give information.

Shri Surendranath Dwivedy: It is
not a question of information. There
is a condition in certain States that
1o establish this they must get a
certificate from the Secretary of the
Congress Committee.

Mr. Speaker: 1Is it so?

Dr. K. L. Shrimali: To which State
is the hon. Member referring? If he
lets me know, 1 will make enquiries
in this matter. I have no information
about this.
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Taxes Due from Kanpur Mill Owners

*587. Shri 8. M, Banerjee: Will the
Minister of Finance he pleased to re-
fer to the reply given to Starred
Question No, 1228 on the 8th Septem-
ber 1959, regarding taxes due from
Kanpur Mill Owners and state:

(2) for how long the sum of arrears
of Rs. 480 crores has been due; and
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(b) what further progreys has been
made in the recovery of this amount?

The Deputy Minister of Finance
(Bhrimati Tarkeshwari Sinha): (a)
The figures of Rs. 4.80 crores repre-
sent the total of arrears due from
various persons and these have been
outistanding for varying periods from
1947-48 to 1958-59.

(b) The recovery of a sum of
Rs. 66-35 lakhs has been held up on
account of writs. Of the balance a
sum of Rs. 36'47 lakhs has been re-
covered since 1st April 1958,

Shri S. M. Banerjee: Since the
amount recovered is only Rs. 36 lakhs,
may I know what further steps are
being taken to recover the balance,
and the names of the concerns from
whom this money is outstanding?

Shrimati Tarkeshwari Sinha: All
steps provided under the Income-tax
Act have been and are being taken
depending on the facts and circum-
stances of the case, but so far as
Kanpur is concerned, the Central
Board of Revenue has made arrange-
ments with the U.P. Government for
the appointment of special revenue
officers exclusively for income-tax
collection work at Kanpur. I will net
be able to give the names.

Shri 8. M. Banerjee: I wanted the
names of the concerns, I do not want
the name of the individuals.

An Hon. Member: Why not?

Shri S. M. Banerjee: Because the
money actually pertains to income-
tax, Wealth Tax and Gift Tax. In
respect of income-tax they may not
give the names, but what about the
Wealth Tax and the Gift Tax? I
want the names because this is a
huge amount.

Shri Vajpayee: Names should be
given.

Mr, Speaker: No, no. Names need
not be given.

Shri Braj Raj Sinha: Has the
attention of the Finance Minister been:
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drawn to reports in the press about
the recommendations of the Tyagi
Comumittee to the effect that the
names of persons in arrears of income-
tax should be published in the
Gazette? In view of that item in the
press, there should be no difficulty
I think.

The Minister of Finance (Shri
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taking steps to amend the law, but
until the law is amended, it cannot
be done.

Shri S, M. Banerjee: [ want to
know the break-up as to the amounts
outstanding as income-tax, Gift Tax
and Wealth Tax.

Shrimati Tarkeshwari Sinha: The

Morarji Desal): We shall soon be break-up is as under:
Rs. in lakhs
(1) Collection steyed by wrils 6635
(i) I.T.LC. Jdemand Tcudemd I cﬂ'u,t e because of supreme
Court decision . " . 4504
(i) Awaiting cancellation by revisional or rectificion mers f 3¢ 62
(iv) Irrecoverable arredrs awnaiting write-off 81-26
(v) Awa'ting dispasal of appezal before ALA.Cs. and AT . 130° 15
() Imstalment demands allowed by 1L T.LC, or C.17T. : . 7454

Shri T. B, Yittal] Rao: The question
of amending the Income-tax’ Act has
been under consideration of the Gov-
ernment for well over two years.
May I know the reasons why there is
such an inordinate delay in coming
to a decision?

Shrimati Tarkeshwari Sinha: I do
not think there is any delay that has
taken place so far as amending the
law is concerned,

Shri T. B. Vittal Rao: Am I to
understand that this has not been
under consideration for the last two
years?

Shrimati Tarkeshwari Sinha: The
hon, Member knows that we were
awaiting the report of the Tyagi Com-
mittee which has just been received
by the Government, and we cannot
say anything in that connection now.

Shri T. B. Vittal Rao: This question
was before the Government even
before the Tyagi Committee's re-
commendations came. I only wanted
to know the reagons for the delay in
arriving at a decision,

Bhri Morarji Desal: If the hon.
Member thinks that as soon as a de-
mand is made Government must act,
he is very much mistaken. Govern-

ment has to take its own time to con»
sider all these points. When such
matters were referred to the Tyagi
Committee, it would have been
wrong on the part of Government to
have come to a decision before the
recommendations were received. The
recommendations were received only
on the 30th of last month. Now cer-
tainly a decision will be taken soon,
and the law will be amended. Betore
that nothing can be done. There is no
delay whatsoever.

Alloy and Tool Steel

*589. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) the total amount of alloy and
too¥ steel needed by the country at
present;

(b) whether Tatas have submitted
any scheme for the menufacture of
similar steel in the country; and

(¢) it so, for what quantity?

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): (a)
About 30,000 tons per year of Special -
Steels which include alloy steels, tool
steels and die steels.
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(k) & (c). Yes, Sir. Tatas have in-
formed Government of thelr desire
to put up an alloy and tool steel plant
with an initial capacity of 100,000
tons of ingots or 60,000 tons of finish-
ed stee!l per year,

Bhri Morarka: May I know the
capacity of the plant which the Gov-
ernment propose to put up?

Sardar Swaran Singh: The initial
capacity will be 40,000 tons, and
there will be provision for its expan-
sion to 80,000 tons in the form of
ingots.

Shri Morarka: Is it not a fact that
by 1965 our requirements are esti-
mated to be about half a million tons,
and in view of that may I know whe-
ther Government is considering put-
ting up a bigger and larger plant?

Sardar Swaran Singh: It is not very
easy for me to confirm the figure of
half a million tons, but it is no doubt
correct that the demand is likely to
expand quite rapidly, and it is for
this reason that the public sector
plant may have {0 be pushed up to a
capacity of 160,000 tons a year, but
that will depend upon the project re-
port and also a closer assessment of
our requirements.

Shri T. B. Vittal Rao: May I know
whether this project report which
has been submitted by Tatas will be
referred to Messrs. M. N. Dastoor &
Co.. who have been asked to submit
a project report for the manufacture
of this steel?

Bardar Swaran Singh: 1 have not
said anywhere that Tatas have sent
a project report. Therefore, there is
no question of sending the project re-
port of Tatas to Dastoor & Co. The
firm of Tatas has shown interest in
setting up a plant for the manufac-
ture of special steels. We have not
decided anything on that yet.

Bhri Messrka: Mgy I know the es-
timated cost of this Goyernment plant
and the date by which it is likely to
g0 into production?
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Sardar Swaran Singh: So far as the
schedule is concerned, 1 have alresdy
stated on an earlier occasion in the
House that the detailed project re-
port will take about seven months.
After the receipt of the project re-
port, it will take about 30 to 36
months for establishing the plant. Bo
far as the estimated cost is concerned,
it is anywhere batween Re. 12 and
Rs. 15 crores, but a great deal will
depend upon the ultimate production
target that is accepted by Govern-
ment.

Low Shaft furnace at Jamshedpuor

*580. Shri T. B, Vittal] Rao: Will the
Minister of Scientlfic Research and
Cultural Affairs be pleased to state:

(a) the nature of tests carried out
by the pilot low shaft furnace at
Jamshedpur;

(b) whether non-metallurgical coal
has been used in the manufacture of
steel; and

(c) the States from which iron ores
have been used during these tests?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Tests are being conduct-
ed for obtaining pig-iron utilising in-
ferior grades of iron ore and/or coal.

(b) Only pig iron is made in the
L.ow Shaft Furnace, and non-metal-
lurgical coal has been used,

(¢) Iron ores from Bihar and
Orissa have been used in the investi-
gations so far.

Shri T, B. Vitta] Rao: May 1 know
whether iron ores from Andhra and
Madras States have been used 3o

Shri Humayup Kablr: I have al-
ready gaid that so far only iron ore
from Bihar and Orissa have been
used, but it is our intention to use
iron ore from every part of India in
course of time.
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Bhrl Humayun Kablr: It has been
from that area, but we propose later
on to try also coals, non-coking coals
and other solid fuels like carbonised
lignite from Neyveli or Rajasthan,
but at the moment it is from the
Bihar and Orissa area.

Shri Tangamani: May I know whe-
ther the Qovernment will consider
the question of sending the Salem
iron ores for testing at this plant?

Shri Humayon Kabir: [ have al-
ready stated that we have started
the experiment with the Bihar and
Qrissa iron ores; and in course of
time, as the experimenis proceed;
low-grade iron ore and low-grade
fuel from every part of India will be
examined here.

Shri Naushir Bharucba: May 1
know whether producing pig iron in
low shaft furnace is more economica!l
than the ordinary method of produc-
tion?

Shri Humayun Kabir: It is still in
an experimental stage, but we expect
that in any case it will enable us to
utilise our almost unlimited resourc-
es of iron ore by the use of our most
unlimited resources of low-grade
coal.

Shri Naushir Bharucha: M”. I
know whether the quality of pig iron
is the same?

Shri Homayun Kabir: Again, the
matter is in an experimental stage,
but the first results seem to indicate
that there is no difference in the
quality of the pig iron.

- Sardar Igbal Singh: May I know
whether these tests have been carried
out also on the low-grade iron ore of
the Narnsul area of Mohindergarh
distriet of the Punjab?

Sl Humayan Kabir: I have al-
ready anawered this question.
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Shri Panigeahi: When this exper:-
ment, as has been said by the hor.
Minister, has not proved successful,
how is it that low shaft furnaces are
being operated in different parts of
the country, and a decision has alsc
been taken to issue more licences for
these things?

Mr, Speaker: He has not said so.

Shri Humayun Kabir: I do not
know how the hon Member imagin-
ed that the experiment had not
proved successful.

Shri Panigrahi: The hon. Minister
said that Government were not sure
whether it was economical or not.

Mr. Speaker: That does not mean
that he has already come to a deci-
sion that it is wuseless. There is no
meaning in arguing in thiz manner.
The hon. Minister, on the other hand.
says that the guality of pig iron is the
same in both the cases, and that this
ig still in an experimental stage.
Therefore, what is the meaning in
coming to & conclusion that it haas

already failed?

Shri T. B. Vittal Rao: May I know
the Fe content of the iron ore so far
used in tkhis furnace?

Shri Humayun Kablr: It is low-
grade ore; but I cannot give the exact
percentage of mineral in the ores
wiich have been used.

Mr. Speaker: It is a matter of detail.

Shri T. B. Vittal Rao: It is not a
matter of detall. It is low-grade iron
ore, and, therefore, 1 want to know .. ..

Mr. Speaker: Order, order. I am
not going to sllow this question. The
hon. Minister is not an expert in that
line. So, what is the use of going inte.
details about percentage and so on?
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Kerala Agrarian Reiations Bill

[ Shri #mymlknﬂy Menon:
| Shrl Punnoose:
| 8hrl Tangamani:
*591. { Shri A. K. Gopalan:
| Shri V. P, Nayar:
| Shri Warior:
{ Shri Vasudevan Nalr:

Will the Minister of Home Affairs
be pleased to state:

{a) whether Government have
received any representation regarding
the Kerala Agrarian Relations Bill;

(b) if so, what are the representa-
tions and who have made them; and

{c) the action Government have
taken thereon?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

{b) A number of representations
have been received, for and against
the Bill, from individuals as well as
interested organisations.

(c) It is intended to deal with this
Bill, along with other similar Rills
that have been received for the Pre-
sident’s assent, by enacting them as
President’s Acts, with such modifica-
fion as may be considered necessary,
after Parliament has conferred on the
President the power to make laws for
the State.

Shri Narayanankutty Menon: May
I know whether after examination of
these Bills, any indication has been
obtained as to whether any provisions
of this Kerala Agrarian Relations Bill
are in violation of the provisions of
the Constitution, and if so, what
aetion Government propose to take
regarding those clauses?

Bhri G. B. Pant: There is no ques-
tion of any provisions being in con-
travention of the mandatory provi-
sions of the Constitution. But when
the President is asked to assent to a
Bill, under the Constitution, he has to
satisfy himaself that the provisions con-
talned in the Bill are such as would
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be proper, just and fair, and he has to
examine the provisiohs from that point
of view.

Shri Narayamamkutty Menon: May
1 know whether when the President
considers whether the provisions of
the Bill are fair, proper and just, that
consideration is guided by the objec-
tive standards of the policy of the
Central Government or of the State
Government which enacted the Bill”

Shri G. B. Pant: It is guided by the
general principles of justice and fair-
play.

Shri Punnoose: It was stated that
representations had been received
against the Bill also. May I know
from which interests thogg representa-
tions had been received?

Shri G. B. Pant: From the Kerala
Landowners' Association, from the
Asgociation of Planters, from the
Rubber Board, from the United
Planters’ Association of Southern
India, from the Trustees’ Convention
Committee, Kerala, and from the
Small Landholders’ Association,
Kerala.

Shri Punnoose: May I know whe-
ther Govérnment are aware that
these interests had made out their
case before the Select Committee, and
that the Bill was modified in that
light, that some of the requests were
rejected by the Assembly, and then
only this Bill was passed?

Shri G. B, Pant: Government have
no detailed information about these
matters.

Shri Tangamani: In view of the
fact that the Bill was passed as early
as June, 1958, and also of the fact that
it is in conformity with the recom-
mendations of the Planning Commis-
sion, may I know why there has been
delay in giving assent to it?

Shri G. B. Pant: It is really because
of certain suggestions made by the
Planning Commission that it has been
considered necessary and expedient
to make a provisian of the character
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that is econtained in the Kerala State
Legislature (Delegation of Powers)
Bill, so that proper amendments may
be made, and the Bill may be enacted
as a President's Act.

Shri Vasudevan Nair: Is the hon.
‘Home Minister aware of the fact that
the hon. Prime Minister has said
several times that he agrees to the
provisions of the Bill, and if so, what
is the gpecial reason now for the Home
Ministry to think that there should be
changes in the Bill?

Shri G. B. Pant: The Prime Minis-
ter did not examine every clause of
the Bill. Ag to the general policy
underlying the Bill, the Government
of India agrees to it.

Shri A. K. Gopalan: May I know
whether a final decision as regards
this Kerala Agrarian Relations Bill
will be taken before the current
session of Parliament is over?

Shri G. B. Pant: Well, that depends
on the co-operation that is extended
to Government by the Members sit-
ting opposite.

Shri Narayanankutty Menon: The
Home Minister has stated that a repre-
sentation had been received from the
Rubber Board. May I know whether
Government are aware that the
Rubber Board has not considered this
question so far, and no resolution has
been passed by the Rubber Board, and
if g0, who has made this representa-
tion on behalf of the Rubber Board?

Shri G. B. Pant: 1 had given the
name as the ‘Rubber Board, Kerala'.

Shri Narayanankutty Menon: Are
Government aware that the Rubber
Board hag not considered this ques-
tion so far? It is a statutory board...

Mr. Speaker: That is all right. It
means that whoever is competent to
make a representation on behalf of
the Rubber Board has made it.

. Shri Narayanankutty Menon: Shri
Punnooge is a member of the Rubber
Board, and we understand from him
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that the Rubber Board has not con-
sidered this question so far. Are
Government aware of it?

Mr. Speaker: We need not go into
details as to how many members
were present and so on.

Shri Narayanankutty Menon: It is
not a matter of detail. I only want
to know whether Government, while
considering the representation of the
Rubber Board or their objections,
have enquired whether the Rubber
Board has properly passed a resolution
or not.

Shri G. B. Pant: If Government are
to be guided only by the fact that the
Rubber Board has passed a resolution,
then it may be necessary to do so;
but if Government are to take an
independent decision, then it is hardly
a very material point.

Shri T. B. Vittal Rao rose—

Mr. Speaker: I have allowed a
number of supplementaries on this
already. Now, next question.

Bal Bhawan in New Delhi

Shri Muhammed Elias:
Shri Rameshwar Tantia:

Will the Minister of Education be
picased to state:

+
Shri Amjad Ali:
*592 {

(a) whether it is a fact that
Central Public Works Department has
taken up the construction of a Bal
Bhawan in New Delhi;

(b) who has prepared the desagn of
th¥ building;

(c) the estimated -cost of this
Bhawan; and

(d) when it is expected to be com-
pleted?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes;

(b) A Senior Architect of the Cen-
iral Public Works Department.

(c) Rs. 17,13,000 including Depart-
mental charges.
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(d) It is expected to be completed
in three Phases viz:

(i) Phase I by 1st August, 1960,

(ii) Phases II and III will be
taken up in the Third Five
Year Plan and completed dur-
ing that plan period. :

Shri Amjad AH: Msy I know how
the governing body of the Bal
Bhawan is going to be constituted,
and how many non-officials and how
many officials will be there?

Dr. K. L. Shrimali: This board
consists of eleven members, including
the chairman and the director. Four
of them are representatives of the
Government of India, i.e. one each
ftom the Ministries of Education, Fin-
ance, Health, and Works, Housing and
Supply.

Shri Supakar: May I know what
purpose this Bal Bhawan will serve,
and whether there will be only one
institution in New Delhi or there will
be other such institutions in other
parts of India also?

Dr. K. L. Shrimali: The Bal Bhawan
provides opportunities for children
for educational, cultural, recreational
and physical activities, and we are
hoping that similar institutions will
be set up in other parts of the
country also. In fact, some institu-
tions have galready been set up, and
the Government of India to give
assistance for nursery shcools and
similar institutions.

ft warerw fax : gy W WA few
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& faq agn somy a=d frer awd 4 °
Dr. K. L. Shrimall: Various factories
had to be taken into account. I would
invite the hon. Member to pay a visit
to the Bdl Bhawan at Kotla Road
which is behind the old District jall
I think it is a place which atiracts
many children from low income
Zroups.
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Contyal Aldivisory BDeird of
Archisviegy

*534. Shri N. B. Musniswamy: Wil
the Minister of Scieatiic Rasearch and
Cultural Affairs be pleased to state:

(a) whether the Central Advisery
Board of Archaeology have made sug-
gestions to the Government that
liberal grants should be given te
learned societies and institutions
including State Organizations and
Universities engaged in excavations
work on approved lines; and

(b) if so, the action taken so far in
the matter?

The Minister of Bciegtific Research
and Cultural Affairs (8hri Humayun
Kabir): (a) Yes, Sir.

{b) Grants to the extent of
Rs. 25,000 were made in 1958-58 and
there is a provision of Rs. 30,000 in
the current year's budget.

Shri N. R. Muniswamy: May I know
what those approved lines of excava-
tion works are and whether any ceil-
ing has besn fixed for the liberal
grants Lo States?

Shti Humayun Kabir: 1 could not
hear the first part of the question. As
to the second, the grants do not nor-
mally exceed 50 per cent, of the total
expenditure in the excavation pro-
gramme.

S8hri N. R. Munilswamy: The first
part of the previous question is what
the approved lines of excavation
works are? Could we have an ided
of the nature of the excavation works?

Shri Humayun Kablr: There is no
question of approved lines. Universi-
ties or other learned societies choose
a particular site which they think is
of interest from the archaeological
point of view, and submit proposals to
the Director-General of Archaeology.

Shri N. R. Munlgwamy: May we
know whether any State Government
and University has so far applied for
such grants?
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Shri Hemayun Kabir: We have
given grants to the Deccan College of
Post-Graduate  Rrsearch  Institute,
Poona, Allahabad University, Calcutta
University, Banaras Hindu University,
again to the Allahabad University,
again to the Deccan College of Post-
Graduate Research Institute, the K. P.
Jayaswal Research Institute, Patna,
and the Director of Archaeology and
Museums, Jaipur.

Shri Mahanty: May I know if it is
not a fact that important excavations
have now been left incomplete on
account of lack of funds from the
Government? If so, are Government
also aware that without completing a
particular exeavation, it is vandalism
to disturb the monum- nt?

Mr. Speaker: There are so many
good words in the dictionary. Why
should he use that particular word?

Shri Mahanty: In Orissa, this is what
has been done....

Mr. Speaker: That may be so. But
the use of the word ‘vandalism’ does
not improve th:z situation.

Shrli Humayun Kabir: Whenever
the Department of Archaeology under-
takes any excavation, it carries it to

the stage considered necessary.
Recently, Parliam'nt has enacted
legislation by which uncontrolled

excavation will not be permitted.

Shri Mahanty: What mechanism is
there to direct the excavations?

Shrl Humayun Kabir: I have just
now said that Parliament has recently
passed legislation und:r which excava-
tion will require prior approval of,
and guidance by, the Director-General
of Archaeology.

S8hri Panigrahi: May I know whether
some State Governments have sub-
mitted proposals to the Central Board
of Archa‘ology for creating separate
Archaeclogical Circleg for improving
the work of excavation?

Bhri Hamayun Eabir: Not from
State Governments. But proposals do

W0(Ai) LSD—2,
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come from time to time. We have
expended the Circles to § now, which
we congsider adequate for the present.

Shri Panigrahi: May I know whether
there is any proposal to increase the
number of Circles?

Sirl Humayun Eablr: Not at the
moment.

Shrimati Ila Palchondhuri: May I
know what is the scheme the West
Bengal Gov-.rnment or Calcutta Uni-
versity has taken up and which is the
main scheme they have spent the
money on?

Shri Humayun Kabir: I do not know
of any scheme of the West Bengal
Government. I do not know where
my hon. fricnd got hold of the West
Bengal Government. Calcutta Univer-
sity has a scheme at Chandraketu
Garh which promises very interesting
results.

Planning Units in Universities

-+
(8hri D. C. Sharma:
 Shri Panigrahi:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 564 on the 19th
August, 1959 and state the progress
made so far in setting up a Planning
Unit in each University?

The Minister of Education (Dr. K, L.
Shrimali): The University Grants
Commission is expected to receive the
proposals for the Third Five Year
Plan from the Universities by the end
of the current year. If the proposals
inchude the establishment of Planning
Units at the Universities, they will be
duly considered.

Shri D. C. Sharma: May 1 know if
any fund has been set apart for these
Units, and how they will differ from
the Planning Forums which are
already in existence in the Univer-
sities?

Dr. K. L. Shrimall: As far as I am
aware, the Planning Forum is to dis-
cusg the general philosophy and

*595,
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implications of the Plan and what wa
could do to enthuse the students to
take’'an active part in the Plan. As
against that, the function of these
Planning Units would be to prepare
plans for the Universities themselves.
It will be a separate unit in each
University so that they might work
out proper proposals for the Third
Five Year Plan so that there might be
no difficulty in implementation of the
Plan.

Shri D. C. Sharma: May I know if
these Planning Units have been set
up in any Universities by this time?
If not, how will they be able to plan
for the Third Five Year Plan because
the Second Plan is going to be over
in a year?

Dr. K L. Shrimali: Upto 12th
November, 1858, the University Grants
Commission had not received any pro-
posals from Universities. The Plan-
ning Units will certainly be useful for
formulating proposals for the Third
Five Year Plan: they will not deal
with the Second Plan, as the hon.
Member probably thinks.

Shri D. C. Sharma: I want to know
how these units which have not come
into being so far will be able to do
anything with regard to the Third
Pive Year Plan, because the Second
Plan is going to be over very soon?

Dr. K. L. Shrimali: These Planning
Units are being set up to formulate
proposals for the Third Five Year
Plan, The Third Five Year Plan has
not yet been formulated. It is in the
process of formulation. It was with
that in view that the U.G.C. wrote to
the Universities to set up, if they
liked, small units in their own sphere
to work out proper proposals so that
there might be proper co-ordination
and proper implementation of the
Third Plan.

Mineral Exploration

53¢, Shri Kodiyan: Will the Minis-
tor of Steel, Mines and Fuel be pleased
w state: - .

(a) whether Government have any
scheme to strengthen the Geological
Survey of India to cope with the
increaging demands for minaral
exploration in the country;

(b) if so, the main features of the
scheme; and

(c) the additional expenditure to be
incurred in this respect?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) and (b). Yes,
Sir. The Geological Survey of India
is being suitably expanded under the
Second Five Year Plan. The main
features of the Second Five Year Plan
of the Geological Survey of India are
as folfows:— N

(i) staff augmentation at an esti-
mated cost of Rs. 152-50 lakhs as
below:—

1. strengthening of the Mapping
Division by 50 officers;

2. addition of 18 gazetted officers
to the drilling division;

3. augmentation of the Economic
Geology Division by 23 gazet-
ted officers;

4. strengthening of Engineering
Geology Section by 17 officers;

5. corresponding expansion in the
Geophysical, Petrological and
Chemical sections etc. is also
envisaged under the Becond
Five Year Plan.

(ii) establishment of “Reglonal
Offices” with headquarters at Calcutta,
Lucknow and Hyderabad with a view
to accelerate the tempo of mineral
investjgations.

(iif) Troining Schemes at a cost aof
about Rs, 5 lakhs to overcome the
shortage of suitable technical staff
l‘emgilﬂl‘ed by the Geological Burvey of

a.

(iv) provision of additienal equip-
ment for exploration and expansion of
laboratories etc. at a cost of Rs. 110-08
lakhs,
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(c) The additional expenditure on
expansion of the Geological Survey
of India and of its operations during
the Second Plan is likely to be of the
order of Rs. 417 lakhs.

Bhri Kodlyan: May I know whether,
with the strengthening of the Geolo-
gical Survey of India, it will have
departments in every State so that
geological survey can be undertaken
simultaneously in all the States?

Bhrli K. D. Malaviya: I am afraid,
there cannot be a simultaneous survey
of the entire resources geonerally
known to exist in all the States. It
is a very big programme and for that,
phasing has to be done. In the Second
Plan and the Third Plan, we prapaoze
to phase very carefully the survey
work that is before us,

Shrl Kasllwal: May 1 know whether
in the strengthening of this particular
team, Government have given any
special attention to the exploration of
non-ferrous metals in the country
which are in acute shortage here?

S8hrl E. D. Malaviva: Yes, non-
ferrous metal problems have also been
very urgently taken into account
when this expansion will be taken
into consideration.

Shri Kasltwal: The hon. Minister
has said in his reply that the team
will be strengthened only in Calcutta,
Madras and Hyderabad which are
areas not included in areas where
non-ferrous metals are to be found.
May I know wheother any other offices
are proposed to be opened for this
purpose?

Shri K. D. Malaviya: These regional
offices are not necessarily linked up
with the detailed prospecting pro-
gramme for non-ferrous metals. They
have got some other work also, super-
vision and all that. As I said, we
have already taken into consideration
all the aspects before us for intensive
Prospecting of non-ferrous metals.

Shri Achar: May I know how the
regions are seiected for the geological
survey and also whether the west
coast i3 selected for that?
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Shri K. D. Malaviya: These regional
offices when they are established are
based on the conveniences of the
Central administrative department
and alsp on the availability of facili-
ties. I suppose the question of having
a regional office in the western coast
is also under the consideration of
Government.

Mr. Speaker: The Question Hour is
over,

Shri Rem Krishan Gupta: Sir, may
I request that question No. 800 be
taken bechuse it is very important?

Mr. Speaker: Is the hon. Minister
willing to give the answer

The Minister of Home Affalrs (Bhri'
G. B. Pant): Which question, Sirf - -

Mr. Speaker: Question No. 800,

Shrl G, B. Pant: Of course, I am
willing to submit to the wishes of the
House or even a single Member of it.

Karnal Murder Case

+
*600. Shri Ram Krishan Glph'
Shri M. C. Jaln:

Will the Minister of Home Affalrs
be pleased to state: =

(a) whether the attention of the
Governmeént has been drawn to . the
recent judgment anmnounced in ﬂ;g
Karnal Murder Case; "

(b) it so, whether it is a fact thi.t
there are some strictures ualmt the
Pumgb Govermment in the judlmcni‘

(e) “whether Government have
examined them; and

(d) it s0, what action Government
propose to take in the matter?; .

v r'f

The Minister of Home Affairs (Bhri
G. B. Pant): (a) to (d). I have seen
some exiracts from the judgment-in
the newspapers. The matter primarily
concerns the State Government ‘and J
have drawn the attention of ‘the Chhﬁ'
Minister to it. I understand fhat the'
question of filing an appeal to the
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High Court is under the consideration
of the Punjab Government.

' Shrl Ram Krishan Gupta: Msay 1
know whether any reply has been
recelved from Punjab so far in this
regard?

Shri G. B, Pant: The reply has not
yet reached me. I have written to
the Chief Minister. The Chief Minis-
ter told me that the judgment is under
examination and they are giving
thought to the question as to whether
an appeal should be filed, and, if so,
when.

Mr. Speaker: One word before hon.
Members put questions. (Interrup-
tions) .

Order, order. Under the law dur-
ing the time allowed for preferring an
appeal the case is still sub judice
though no appeal is filled. (Interrup-
tions).

Order, order. I only want to inform
the House that when the time for
filing the appeal has not expired it
weuld not be proper to put questions
about filing the appeal ete.

Shrl Feroze Gandhi: I do not want
to go into the question of the judg-
ment and the strictures that have becn
pansed against the Chief Minister of
Punjab. Pending this case the officer
concerned wag under suspension and
he is still under suspension. 1 would
like to know whether after the court
of session has passed these strictures
it is proper for the Chief Minister to
continue in office or not and whether
Government have considered also sus-
pending him from Chief Ministership
pending appeal.

Shri G. B. Pant: The Chief Minister
is elected by the party. If because of
any perticular action or development
the party loses confidence in him it is
open to the party to pass a vote of
no confidence. The Government of
Indis as such has no guthority to
appoint a Chief Minister or to dismiss
a Chief Minister.
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Shri Ferose Gandhi: Sir, I do not
agree with the Home Minister because
I think the Presid:nt has got powers.
May I know whether if a court of
law passes a stricture of this kind
against the Chief Minister and the
party continues to hold confidence in
him - the Government of India will
tolerate such a situation? ’

Shri G. B. Pant: The question is &
constitutional one. Firstly, as to the
character of the strictures itself there
may be a difference of opinion. 1
have not seen the judgment in full but
I remember having seen in one of the
reports the remarks of the court that
the Chief Minister was not directly
or indirectly responsible for the false
evidencs that hag been led in the case.
(Some Hon. Members: No). That is a
fact. That can be checked from the
text of the judgment. So, on that
point there is no question of argument,

But I am saying that when a matter
is pending appeal, so far as other
officers are concerned, if there are
IAS. or LP.S. officers with whom the
Central Government is concerned,
these strictures still remain; and in
appea) also if they are confirmed that
the Government of India will have to
give thought to the matter. But so0
long as the subject of this question is
concerned no final decision can be
reached. I would appeal even to the
hon, M-mbers of this House to always
hold the view that 3o long as the
matter is subject to revision or appeal
no final decision should be reached
mentally even by individual members
(Interruption.)

Mr. Speaker: Order please. I will
allow a1l hon. Members to put ques-
tions if I find them reasonable so far
as the questions are concerned. The
Question Hour ought not to be utilised
for the purpose of a discussion as to
what sction ought to be taken by
Government. That question has been
put. The hon. Minister says that so
long as it is sub judice we cennot take
any final decision in. the matter. (In-
terruptions.) ’
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Order please. What is the use of
interrupting me? 1 have no objection
to auow ail reasonable questions. As
a matter of fact [ allowed the question
to be taken up after the Question
Hour is over. This is an extra-
ordinary procedure that 1 have
adopted today. Therefore, hon. Mem-
bers will choose other remedies for
impressing upon Government the
need to take action.

Shri Feroze Gandhi: May I know
whether the atiention of the Home
Min.ster hag been drawn to the fact
that a witness who gave evidence in
this particular case was murdered
within a few days? Will the Gov-
ernment consider immediately remov-
ing Shri Grewal from the service of
the Punjab Government and transfer
him somewhere else as he is an 1IPS
officer?

Shri G. B, Pant: 8o far as these
particular matters go, it ig for the
rungae Government to take proper
action (Interruption). ‘lt is open to
anyone whether he be an officer or a
non-official to move the court for
protection if he feels that there is
danger to peace or security. But if
I am satisfied that there are reasons
which call for any advice being
tendered by me to the Punjab Gov-
ernment I shall be prepared to tender
such advice. (Interruptions).

Raja Mahendra Pratap: There is
another way of thinking also. Judges
are also men. They can suspect them
too.

Mr. SBpeaker: Order, order.

Shri Ram Krishan Gupta: May 1
know whether it is a fact that Shri
D. S. Grewal in his application for
transfer has levelled serious allega-
tions against the Chief Minister of
Punjab? If so, have any findings
been given regarding those allegations
by the judge concerned?

Shri G. B. Pant: 1 do not know
which application is being referred to.
But I have not examined any parti-
cular application nor can one reach a
finding simply after a glance through
An appiication.

Oral Answers 3353

Shri M. €. Jain: May I know whe-
ther the Home Minister is prepared to
lay a copy of the judgment on the
Table of the House?

Shri G. B. Pant: I understand that
so far the Punjab Government
been able to get only one copy from
the court of the Sessions Judge. If
the reports are correct, the judgment
is supposed to cover more than 300
pages. .. .. (An Hon. Member: B800).
Well, I stand corrected. When copies
are available, I think anyone intsrested
can get it from the copying depart-
ment without my intervening in the
matter. It is not a question concern-
ing the Central Government as such.
It is a law and order problem.

E
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Shri Goray: When the Prime Minis-
ter's attention was drawn to this
question in yesterday's Presa Confer-
ence, he said that in Punjab the
police were always different. What
does it mean? Does it mean that
they have mores powers or are mn
corrupt? (Interruptions.)

Shri G. B. Pant: What presumably
it means is that they are more robust
and stalwart than other people.
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Sbhri Valpayee: Is it a fact that this
purticular police officer has approach-
ed the Central Government for his
transfer from the State of Punjab to
any other State and, if so, what is the
réaponse?

-Shrl G. B. Pant: Shri Grewal saw
me and I had a talk with him, But
all this was of a confidential character
lecpuse ordinarily he is not expected
to see me in my capacity az Home
Minister, But I met him as a gentle-
man.

Shtl Vajpayee: My question has not
been replied.... (Interruptions).

An Hon. Member: What was the
gentleman'’s agreement?

Shri Braj Raj Singh: The strictures
passed in the judgment seem to sug-
gest that the Constitution is breaking
down in Punjab. The hon. Home
Minister says that the Chief Minister
enjoyed the confidence of the majority
party there. May I know whether
the Government of India would con-
sider the matter in the light of the
breaking down of the Constitution and
take suitable action?

Shri G. B. Pant: Even the opponents
have not yet, I think, asserted or
insinuated that there has been a
break-down of the Constitution in the
Punjab.

SHORT NOTICE QUESTION

Decline in the Value of Indian Rupee
in Hong Kong

8N.Q. 4. Shri P, G. Deb: Will the
Minister of Finance be pleased to
state:

(a) whether the value of Indian
rupee has gone down in Hong Kong
recently;

(b) it s0, what is the latest position;
and

(c) the steps taken to avert the
fall in value of Indian rupee?

The Minister of Finance (Bhri
‘Morarjl Desai): (a) The official value
of the rupee ‘which iz 120 Hong Kong

" 3354
dollars for Rs. 100 remaing unchanged
and exchange at this rate is freely
available for all authorised transac-
tions. It is only the free market rate

of Indian rupee notes used for un-
authorised transactions that has
declined since June 1959.

(b) On November 23, 18569, the un-
official exchange rate in Hong Kong
for unauthorised transactions is
reported to have been 89 Hong Kong
dollars for Rs. 100,

(c) The fall in the unofficial value
is due to the measures taken by this
Government to prevent the leakage of
foreign exchange caused by the
smuggling out of Indian currency for
the purpose oi smuggling in of gold
etec. The Government does not consi-
der it necessary to take any steps
regarding fluctuations in unofficial
rates for the rupee. The enormous
volume of authorised foreign currency
transactions is in no way affected.

Shri P. G. Deb: What is the position
of the Indian rupee in the Southeast
Asian countries such as Singapore,
Mslaya, Indonesia inasmnuch as the
Hong Kong market affects these
areas?

Shri Morarji Desai: It does not arise
from this question at any rate.

Shri Joachim Alva: Is this fall in the
rupee due to the arti-smuggling
measures enforced by the Government
or whether a large amuunt of cur-
rency still goes out uf the country?

Shri Morarji Desai;: I have very
clearly stated that it is due to the
steps taken by this Government to
stop smuggling.
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Bhri Morarjli Desal: The question
relates to Hong Kong; not to Singa-
pore.

&t oy fag : @99 €& qamr

Shri Ramanathan Chettiar: In view
of the answers given by the hon.
Minister, is it within the competence
of the Governor of the Reserve Bank
who is the head of the Central Bank-
ing Aauthority in the country to say
that the rupee has devalued to the
extent of 20 per cent.?

Bhri Morarjl Desai: This question
also does not mrise out of this ques-
tion.

Shri Ramanathan Cheitiar: May I
submit, this....

Mr. Speaker: All relevant matters
which arise may bes arswered.

Shri Morarji Desai: If that is your
ruling, I have no objection.

Mr. Speaker: If a respcnsible officer,
the person in charze of the Reserve
Bank, says that it has been devalued
and the hon. Members are gz little
agitated over this, I w.ll advise the
hon. Minister to reply if it is possible.

Shri Morarjl Desal: 1 had already
replied to this quesiicn earlier,

Bhri P. G. Deb: May 1 know if this
fall in value is due o smuggling of
goods from Hong Kong to India?

Shrl Morarji Desai: I have said that
smuggling has lessened and, therefore,
this also has lessened because we
have prevented it now. Originally
things which can be given in ex-
change for sterling were smuggled.
That is not now done, Therefore, the
unofficial rate has gona down.

Shri Ramanathan Chetitiar: In view
of the rupee being cstronger than any
currency in the Southeast Asian
countries, I put this question. Is it
within the competence of the head of
the Central banking authority in this
country to refer t> phis matter and
say that it has been devalued to some
extent?

Mr. Speaker: It does not arise out
of this question,

Shrl Nagi Reddy: May I know as
to what the opinion of the Government
of Indim is regarding the statement
that has been made by the Governor
of the Reserve Bank regarding the
devaluation of the rupee?

Mr. Speaker: It is the same thing
that was asked.

Shri Nagl Reddy: Whether he Iis
competent or not is a different matter.
But the Government of India must
have an opinion reg.rding a very im-
portant statement made by the
Governor of the Rezerve Bank.

Shri Morarjl Desai: I had already
replied to that question a few days
earlier. ] had exp:ained what it was
and I refer the hon. Member to that
reply.

WRITTEN ANSWERS TO
QUESTIONS

Post-Graduate Study in Engineering
in Foreign Countries

*588. Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleased to
state:

(a) whether facilities are being
given in the matter of foreign ex-
change to the engineering students
who want to go in for post-graduate
studies in foreign countries; and

(b) if so, the nature of the Scheme?

The Minister of Finance (Shrl
Morarjli Desal): (a) Yes, Sir.

(b) Attention is Invited to the reply
given to Starred Question No. 1848 on
the 1st May, 1958, In reply to part
(b) of that Question a statement
giving the entire policy for educa-
tional remittances was laid on the
Table of the Sabba.
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Barauni Refinery
eggg, J Sbrl Bibhuti Mishra:
Shri P. C. Barcoah:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

~ (a) whether it is a fact that officers
of the Central Government and Bihar
Government visited Barauni Refinery
site recently;

(b) it so, whether they have agreed
finally on selection of site;

{¢) which place has been finally
selected; and

(d) the period within which the
Refinery will be completed?

The Minister of M.unes and Oil
(8hri K. D. Malaviya): (a) Yes.

(b) Yes.

(¢) A place between Barauni and
Begusarai, South West of Tilrath
Railway Station.

(d) By 1963.

Production of Steel in Bhilai and
Rourkelg

Shrimati Renu
Chakravartty:
*597. {I Shrimati Ila Palchoudhuri:
Shr: Aurobindo Ghosal:
| Shri Madhusudan Rae:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total amount of steel pro-
duced up to date in Bhilal Steel Plant;

(b) when Rourkela
roduce steel;

is exected to

{c) whethet any costing has been
made for Bhilai steel;

(d) i! so, what is the price at whmh
Bhilai - steel will be -sold; and

(e¢) when are the other open hearth
tu.maees in Bhilai scheduled te go into
operation?

- - Awe jas8

The Minister of Btesl, Mines and
Fuel (Sardar Swaran BSingh): (a)
6,786 metric tons upfo 10th Novem-
ber, 1950.

(b) Production of steel ingots at
Rourkela Steel Plant commenced on
30th April, 1859. Total production
upto 10th November, 1959 was 21,134
tons.

(c) No, Sir.

(d) Steel produced at Bhilai will be
sold at the controlled selling price.

{e) The second furnace is under
heating and it is expected to be in
operation during this month. The
third and fourth open hearth furnaces
are expected to be in"operation in
February and May, 19680. The fifth
and sixth furnaces will be ready to be
put into operation before September,
1980,

Problems of Oil Industry

598, J Shrimati Ila Paichoudhuri:
'\ Shri Rameshwar Tantia:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 125 on the 5th August, 1959 and
state:

(a) whether any decision has been
taken on the question of setting up a
high-level committee to enquire into
the problems of the oil industry of
the country which was wunder the
consideration of the Government of
India; and

(b) if so, the details thereof?

The Minister of Mines and 0©il
(Shrl E. D, Malaviya): (a) Yes, Sir.

(b) A statement giving the required
information iz laid on the Table of
the House. [See Appendix II,
annexure No. 67.}

Blast Furnace at Rourkela

*599. Shri Supakar: Will the
Minister of Steel, Mines and Fuel be
pleazed to state:
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(a) when the second blast furnace
in the Rourkela Steel plant will be
commissioned; and

(b) the reason for the delay, if
any, in keeping to the time schedule?

The Minister of Steel, Mines and
Fuel (Sarday Swaran Singh): (a) In
January 1060.

(b) It was decided that the second
blast furnace should go into operation
only when sufficient steel making
facilities are available.

Delhi Municipal Coporation

Dr. Ram Subhag Singh:

*60L.
Shri Ram Krishan Gupta:

Will the Minister of Home Affars
be pleased to state:

(a) whether it is a fact that serious
differences exist between the delibera-
tive and executive wings of the Delhi
Municipal Corporation;

(b) it so, the causes thereof; and

(c) how Government propose to
bring cord.ality there?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (¢). No serious
differenceg exist. Government have
recezved no communication in this
behalf from the Municipal Corpora-
tion but allegations regarding such
d_fferences appear to have been made
sometimes. Government hope that
such differences as might exist would
soon be resolved and that the cordiali-
ty between the two wings would be
strengthened further,

Territorial Army

*602. Shri Goray: Will the Minister
of Defence be pleased to state what
efforts are being made to enthuse the
people to join the Territorial Army?

The Min'ster of Defence (Shri
KErishna Menon): A statement is laid
ou the Table of the Lok Sabha.

STATEMENT

To enthuse people to join the
Territorial Army, there has been an
increase in empnasis on wide and
effective publicity. The Territorial
Army Day is celebrated on the 3rd
Saturday of November every year
throughout the country. KExtensive
publ.city regarding the Territor.al
Army is given through the medium of
the press and the radio. Promunent
personalities all over the country
participate in the celebrations on this
day and make appeals to the publc
to join the Territorial Army. In addi-
tion parades are held in important
centres by units of the Territor.al
Army. In thig Yyear’s celebrations
which were held on the 21st Novem-
ber, 1959 at the Capital thé Prime
Minister attended the reception given
to T.A. personnel on behalf of Delhi
citizens and addressed a large
gathering. The Defence Min.ster took
the T.A. salute at the parade at
Bombay, and also addressed a large
gathering. The All India Radio
broadcast a speech from the Defence
Minister and an address by the
Director, Territorial Army. Apart
from the special publicity measures
taken on the T.A., Day, continuous
publicity throughout the year is car-
ried out through the medium of
cinema slides, publicity posters and
display advertisements in English,
Hind. and the regional langusges all
over the country. T.A. hoardings are
also prominently displayed at suit-
able places. A Territorial Army tatoo
was held on the T.A. Day 1857 at
Madras.

2. An Auxiliary Forces Welfare
Asueciation has been formed by promi-
nent citizens jn Bombay to help in
the cause of the Territorial Army.
Similar associations are in the process
of formation in Delhi and Madras.

3. The T.A. Advisory Commitiees
which are funectioning at the Centre
and in the States and which have
prominent public figures as well as
persons representing the commercial
interests as members have done much
to further the cause of the Terri-
terial Asrmy.
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4. In addition to publicity measures,
Government have in the last few
years granted several concessions to
T.A, personnel to make service in the
T.A. more attractive. The more im-
portant among these are the protec-
tion of the service interests of Gov-
ernment servants joining the Terri-
toria] Army, the extension of medical
facilities to T.A. personnel on the
same lines as for Regular Army per-
sonnel during traininglembodiment,
disability family pensionary awards
and gratuities for all ranks in the
T.A. and sanction to ex-JCOs and
ORs joining the T.A. to draw their
pensions in addition to pay and
allowances while employed in the T.A.
Some of the State Governments have
also sanctioned prizegs for the best
trainees in the Territorial Army.

5. Industrialists and commercial
concerns have also been approached
to provide facilities and incentives for
their employees to join the Territorial
Army, and the more enlightened
among them have responded liberal-
ly. The concessions given to the em-
ployees vary from the protection of
the civil emoluments of the staff
joining the Territorial Army to the
payment of bonus to those who attend
parades and annual camps.

Post-Matric Scholarships to Backward
Classeg

( Shri Shree Narayan Das:
Shri Ram Krishan Gupta:
Shri 8. C. Samanta:

Shri Subodh Hansda:
| Shri R. C. Majhi:

‘608 < Shri S. M. Banerjee:
Shri Panigrahi:

Shri Padam Dev:

Shri Eumbhar:

Shri K, U. Parmar:

| Shri T. Sanganna:

Will the Minister of Education be
pleased to state:

(a) whether the Government of
India have decided to revise the
present formuls for the alloeation of
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funds for post-mairic Scholarships to
students belonging to Scheduled Castes
and Scheduled Tribes and Other
Backward Classes to the wvarious
States and Union territories;

(b) it s0, what is the new formula
that has been evolved; and

(c) what were the shortcomings of
the old formula?

The Minister of Education (Dr,
K. L. Shrimali): (a) No, Sir.

(b) and (c). Do not arise.

Nationsl Museum, NMew Delhi

Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
| Sardar Igbal Singh:
*g04. < Shri Bhakt Darshan:
Shri Naval Prabhakar:
Shri D. C. Sharma:
Shri Shree Narayan Dass:

Will the Minister of Scientific Re-
search and Cultural Affars be
pleased to refer to the reply given
to Starred Question No, 1363 on 1ith
September, 1959 and state:

{a) the nature of progress made so
far in the construction of the National
Museum building in New Delhi;

(b) by what time it will be com-
pleted; and

(c) the total amount spent go far
on the project?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
KEabir): (a) 04 per cent of the first
phase of the building has been com-
pleted except for electrical installa-
tions which have been completed to
the extent of 75 per cent.

(b) By the middle of 1960,
(c) Rs. 45,090,278 (upto 31-10-1980).
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Technical Personnel for Durgapur
Steel Plant

*608. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that a
Director of Hindustan Steel Ltd. was
recently sent to England on a mission
of recruiting a Works Manager and
100 other technical personnel for
Durgapur Stes! Plant; )

(b) if so, the gualifications of the
Director for such a mission and the
result of his misgion; and

(c) what was the cost of the mission
and its justincation?

The M.nister of Steel, Mines and
Fuel (dardar Swaran swoga): (a) to
(c). A statement i1s laid on the ‘Lable
of the House,

STATEMENT

The first phase of the Durgapur
Steel Fiant will be compiewa s
montn and t.ax.mg inlo aceount tne
lnauan statf alreaay i posiuon, the
Hinaustan Steel Lid, nad esumaied
that apout 80 foreign tlecnmuuidns
wouid pe required Ior wie operauon of
the Uurgapur Sieel Piant 1o lne
mitas stages for manning various
wnils of wne plant. As quauned semiur
Inauang were not avauaple, 1t was
tound necessary to get tnese techms-
cians trom the UK. for short periods.
Shri N. C. Deb, Director (Finance) of
the Hindustan Steel Litd. was deputed
to the U.K. in July 1859 for this
purpose. He was assisted 1n ths
assignment by the Consuluing Engi-
neers—Mj|s International Constructuon
Co., London, and three senior lndian
Departmental Superintendents of the
Durgapur Steel Plant who were
already in the UK. for training
under the Colombo Plan. Shri Deb
was deputed to recruit these persons
as the terms and conditions of various
people had to be discussed and fixed
in the UK. itself. As a result of
his deputation, recruitment of 51
{echnicians hag already been complet-
ed besides the selection of a General
Superintendent for the Durgapur
Steel Works. Attempts are being
made to recruit a few more British
technicians for the Durgapur Plant.

A sum of Rs. 8300 was approved as
expenditure on Shri N. C. Deb's
deputation to the U.K. besides a sum
of £100 sterling towards travelling
allowances in the UK. for the officers
who assisted Shri Deb in this assign-
ment,
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Amaigamation of Collieries

*$07. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuol be
pleased to state:

(a) the number of small collieries
which have been amalgamated
voluntarily; and

(b) the total production of those
collieries during 198587

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Eight small collieries have amalga-
mated themselves into four units,

(b) 286,435 tons,

Training of Teachers of New
Secondary Schools

Shri Ram Krishan Gupta:
Shri Warlor:

*G08. { Shri T. B. Vittal Rao:
Shri Kodiyan:
Shri D, C. Sharma:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 431 on the
13th August, 1959 and state:

(a) whether Government have
considered the recommendations of
the Central Advisory Board of Educa-
tion regarding training of teachers of
the new secondary schools in the
country;

(b) if so, the result thereof; and

(c) the broad features of the
scheme?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Directorate of Extension
Programmes for Secondary Education
have been entrusted with the imple-
mentation of these recommendations.

(c) The details may please be seen
under item No. 5 of the proceedings
of the 26th meeting of Central Ad-
visory Board of Education copy of
which is already available in the Lok
Sabhe Library.

Engineers of Hindustan Stoel Lid.

*g89. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether it ia a fact that a
dozen engineers of Hindustan Steel
Limited on training at Jamshedpur
prior to training in America, have
resigned and joined a private enter-
prise; and

(b) if so, the
resignations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Nine graduate apprentices
of the Hindustan Bteel Limited ear-
marked for trzining in the UB.A.
resigned while undergoing the orien-
tation course at Jamshedpur on
grounds of family circumstances,
higher starting pay, higher study,
taking other employment, etc. It is
understood that some of them have
joined a private enterprise,

reasons for these

Change in name of a Rajasthan Town

921. Shri Ram Krishan Gupta: Will
the Min.ster of Home Affairs be
pleased to state:

(a) whether Government have
received any request form the
Rajasthan Government for the change
of name of the town “Neem ka Thana"
into “Kapil Nagar”; and

(b) if so, the gction taken in this
regard?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) The proposal waz not accepted.

Superintendents and Assistant
Superintendents in Department of
Archaeology

922. Shri Narasimhan: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the general educational and
technical qualifications prescribed for
(i) Superintendent and (ii) Assistant
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Superintendent in the Department of
Archaeology;

(b) whether all the Superintendents
and Assistant Superintendents satisfy
the requirements of these qualifica-
tions; '

(¢) the general educational and
technical qualifications of (i) Assis-
tant Superintendent, Eastern Circle,
Calcutta, (ii) Assistant Superinten-
dent, South-Eastern Circle, Visakha-
patnam, (iii) each of the Assistant
Superintendents working in the
Nagarjunakonda Excavation Project;
and

(d) whether the aualifications of
the above cfficers conform to the pres-
cribed qualifications?

The Deputy Min'ster of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): The Superintendents in
the Union Department of Archaeology
are appointed by promotion from
among the Assistant Superintendents.
The qualifications prescribed for direct
recruitment as Assistant Superinten-
dents are g Master's or equivalent
Honours' degree in Ind an History or
Archaeology or relevant oriental
language and practical tfaining in
fleld archaeology. The above quali-
fications are relaxable in the case of
departmental promotees from lower
ranks.

(b) Yes, Sir, either as promotees
or as direct recruits,

(¢) (i) (a) Intermediate in Arts
and Science (Madras),

(b) Upper Subordinate Engineering
Diploma, Madras (through Depart-
mental Promotion).

(ii) Trained in restoration of paint-
ing and conservation work, (was a
gazetted officer of the Ex-Hyderabad
State) and was taken over by the
Union Department of Archaeology as
Specia] Officer (Class II—Gazetted)
from 1-7-1953. Officiating Assistant
Superintendent from November, 1855
(through Departmental Promotion).

(iif) (1) () S.SL.C. (Madras).

(b) Diploma in Civil Engineering
(Madras),

(2) Bachelor of Arts. Was a
Gazetted officer of the Ex-Hyderabad
State and was taken over by the
Union Department of Archaeology as
Special Officer (Class II—Gazetted)
from 1st July, 1953. Appointed to
officiate as Assistant Superintendent
with effeet from 17th August, 1957
(through Departmental Promotion).

(3) Bachelor of Arts. Passed two
years training course in Architecture.
Head Draftsman since 26th May, 1955.
Promoted to officiate as Assistant
Superintendent with effect from
17-8-1957 (through TUnion Public
Service Commission).

(4) Master of Arts (through Union
Public Service Commission).

(d) Yes, Sir.

Superintendents and Assistant
Superintendents in Department of
Archaecology

928. S8hri Narasimhan: Will the
Minister of Scientific Restarch and
Cultural Affalrs be pleased to state:

(a) whether it is a fact that Circle
Superintendents and Assistant
Superintendents are mostly kept busy
with check measurements of struc-
tural conservation work and general
inspection of conservation work on
monuments; and

(b) whether a statement ghowing
names of publications, Guide books
and others published by the Depart-

ent of Archaeology to the credit of
each of the Circle Superintendents
and Assistant Superintendents will be
placed on the Table?

The Deputy Minister of Scient'fic
Research and Culturali Affairs (Dr.
M. M, Das): (a) The check measure-
ments of structural conservation work
and general inspection of conserva-
tion work on monuments is &
part of legitimate duties of the
Superintendents and Aassistant
Superintendents in their respective
circles.



3360 Written Answers DECEMBER 4; 1950 - Written Ancwers 3370

(b) A statement showing names of Guide books is laid on the Table of

the Sabha and statement
tion,

regarding other publications {s under compila-

STATEMENT

I. Guide to Stnchi

2. Guide 10 Ajanta .

3. Guide to Bhubencshwar

4. Guide to Udayagin & Khandegiri

5. Guide to Kushinager ' . .
6. Guide to Sravasti . . .
7. Guide to Mahabalipursm .

8. Guide to Khsjursho . .

9. Guide to Sarrath .

10. Guide to Raigir .

11, Guide to Nalanda . .

12. Guide to Agra Fort .

13. Guide to Fatehpur Sikii

}By Mrs. D, Mitra as Astistent Superinterdent.

}By Mrs. D. Mitra ag Superintendent,

By Dr. D.R. Patl as Superintendent.

By Shri Verkatarameaya as Assistart Superin=
tendent,

By Shri . Sivaremrmurti s Superin-
tendent.

By Shri §.C, Chandra as Assistert Suptrir-
terdent.

By Dr. V. S. Agrawala as  Asgistent Superir~
tendent,

-

By Shri A. Ghosh 8s Assistant Superinterdent.

By Shri M.A. Hustin s Assistant Superin-
tendent,

Reserve Bank Loans .

924, Shri Kallka Singh: Will the
Minister of Finance be pleased to
state:

(a) the criteria adopted for grant-
ing short-term and long-term loans to
the various State Co-operative Banks
and long-term loans to State Govern-
ments by the Reserve Bank of India;
and

(b) when are these short-term and
long-term loans payable to the Bank?

The Minister of Finance (Shri
Morarjl Desal): (a) The loans are
granted in the light of the actual
needs, but

(1) in the case of the apex co-
operative banks, the financial
position and the extent of the
unutilised credit limits are also
taken into consideration, and

(i) in the case of State Govern-
.. ments, loans for the purposes
of enabling them to participate
in the share capital of the co-
operative institutions are gene-

rally limited to one half of the
requirements for such capital,

Since April 1, 1959, loans apeciﬁc;r-
ly for participation in the share capi-
tal of large-sized co-operative socie-
ties are not being sanctioned.

(b) Short-term loans are repayable
within a period of 15 months or 12
months ag the case may be, depend-
ing on whether they are sanctioned
for agricultural purposes or for the
development of cottage or small-scale
industries. Medium-term loans are
repayable in instalments after the
expiry of fifteen months from the
drawal of each loan but before the
end of five years from that date, and
long-term loans are repayable within
a maximum period of 20 years.

" Forelgn Ald for Ofl Exploration
Programme

925. Bhrimati Mafida Abmed: Will
the Minister of Steel, Mines and !‘nl
be plaued to state:

(a) the nsture of aid received from
varioys Forelgn Goverpmeqhs . 3o
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India’s oil exploration programme up-
to September, 1959; and -

(b) whether there is any new offer
trom any country and if so, details
thereof?

The Minister of Mines and Oil
(8hrl K. D. Malaviya): (a) (i) Aero-
magnetic survey of Rajasthan and the
Indo-Gangetic Plain was arranged by
the Government of Canada under the
Colombo Plan,

(il) Training facilities for officers of
the Oil and Natural Gas Commission
have been made available in U.SA,
Canada, U.S.S.R., France. Holland,
Iran and Czechoslovakia under var-
ious aid programmes and other foreign
Governments scholarships.

(b) (i) Scholarships and facilities
for training the officers of the QOil and
Natural Gas Commission have been
offered by the French Institute of
Petroleum and EN.I, Italy.

(ii) Government of West Germany
have offered one seismic team for
carrying out investigation in Gangetic
Valley for a period of one year.

Concessions for Students

826. Shri Biddiah: Will the Minister
of Education be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1588 on the 27th August, 1859,
and state:

(a) whether the amount of Central
aid to be given to each S'ate/Union
Administration for giving concession
to Scheduled Caste, Scheduled Tribe
and other Backward Class Students
has been worked gut; and

(b) if so, whether a statement will
be laid on the Table?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The
amount which each State will receive
will depend on the number of eligible
candidates applying for the award of
scholarships in that State provided
that the ceiling of the expenditure in-
currad in 1958-39 is not exceeded. The

Ministry of Education has already re-%
leased 75 per cent. of the expenditure
incurred last year but the total amount
that each State will get will be known
only when the States have supplied
the information regarding the actual
number of applications received by
them from eligible candidates. Neces-
sary flnancial adjustments will be
made after the actual figures are re-
ceived.

Posi-Matric Scholarships to Backward
Classes

927. Shri Siddlah: Wil the Minister
o" Education be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2139 on the 3rd September,
1859, and state:

(a) the further progress made In
regard to the disbursement of the
amounts to the students in each State
and Union Territory upto-date;

(b) whether any rules have been
framed by the Central Government
concerning the award of the Scholar-
ships; and

(¢) if so, whether a copy of the
same will be laid on the Table?

The Minister of Edancatien (Dr. K.
L. Shrimall): (a) The disburrement
of Scholarships to the students is be-
ing made by the State Governments/
Union Administrations.

(b) Yes, Sir.

(c) A copy of the Regulations
governing the award of scholarships
for 1958-60 is laid on the Table of the
House. * [See Appendix II, annexure
No. 69.]

Rural Institates

928. Shri Siddiah: Will the Minister
of Education be pleased to refer to
the reply given to Unstarred
Guestion No. 450 on the 10th August,
1958 and state:

(a) the financial assistance glv&n to
each of the rural institutes in - the
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States and Union Territories in the
yeers 1837-38, 1958-590 and 1859-80 eo
far;

(b) the names of the four institutes
in Mysore State for which proposals
were received and the amount re-
quired for each; and

(¢) the action taken in that behalf?

The Minister of Edueation (Dr. K.
L. Shrimall): (a) to (¢). A statement
is laid on the Table. [See Appendix
II, annexure No. 70].

Janta Colleges in Delhi

9$29. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state;

. (a) the places in Delhi where Janta
Colleges have been started under the
Second Five Year P.an;

(b) the places in Delhi where these
will be started during the remaining
period of the Second Five Year Plan;
and .

(¢) the curriculum in these colleges?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). No Janta
College has been started during the
Second Five Year Plan, nor is it
intended to start any during the re-
maining period of the Second Five
Year Plan.

(¢) Does not arise.

Scholarships to Students from Punjab

930. Shri D. C. Sharma: Will the
Minister of Sclentific Rescarch and
Cultural Affairs be pleased to state
the number of scholarshipa given to
students from Punjab for training in
foreign countries under scho arships
schemes administered by his Ministry
during 1959-680 so far?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Br. M.
‘M. Das): None so far. -

DECEMBER 4, 1050
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Potroleum Deposits in Muradpur

931. Shri D. C. Sharma: Will the
Minister of Bteel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 1284 on the
22nd August, 1859 and state the latest
position in regard to the survey of
petroleum deposits near Muradpur in
Kashmir State?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Further survey of
this area has not yet been undertaken
but geological mapping is being con-
tinued in adjacent area.

School Hostels in Andhra Pradesh

932, Shri Madhnsndan Rag: Will the
Minister of Education be pleased to
atate:

(a) whether Government have san-
ctionerd any loan to the Andhra Pra-
desh Government during 1958-59 for
the construction of school hostels; and

(b) if so, the total amount sanction-
ed for each institution?

The Minister of Edueation (Dr. K.
L. Shrimall): (a) Yes, Sir.

(b) Rs. 50000.00 to Nava Bharati
Gurukul Residential High  School,
Rajamundry.

Libraries for Children and Women in
Delhi

833, Shri D. C, Sharma: Will the
Minister of Education bLe pleased to
state:

(a) the amount allstted by . the
Central Social Welfare Board for
being given during 1959-60 to volun-
tary welfare organisat:nns for libraries
for children and women in Delhi; and

(b) the names of such organisations
in Delhi which have already received

- or will receive the yranis?

The Minisier of Education (br. XK.
L. Shrimali): (2) Ra. 1758090 oPF,
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9
Name of the Orgesation

Whether already re-
ce'ved or will receive
the grant

1. (.‘.Iﬁiclc!h.t?.'s Recreation Cun.re, Y.M.C.A., Jaisii.gh Rosd, New

a. Bhishu Vihar Montessori Schasl, Karol Bagh, Dethi
3. Mode.n Nursery Schaol, Kamia Nagar, Delhi

4. Delhi Stete Council for Child Welfare
§. Deihi State Bharat Scouts and Guides
6. Bachon Ka Club, Kucha Pandit, Delhi
1. Bt_hcli Sabhs, Kuca Pandit, Dclhi

8. Children’s Lib
Council for Child W.Ifare)

9. Sccial Welfare Committee, Jhandewallan, D:lhi

rni Recreation Centre (Parent Body— Delhi

Receiyed the grant.
Will receiye the great
Do.
Do.
Do.

. .

. Do.
Da.

Basic Education in Public Schools

934 Shri D. C. Sharma: Will the
Minister of Education be pleased to
vefer to the reply given to Unstarred
Question No. 1323 on the 22nd August,
1889 and state the further progress
made by the Commitiee constituted to
ge into the question of introduction of
Basic Fducation in the Public Schools
in the country?

The Minister of Education (Dr. K.
L. Bhrimali): The Committee signed
their report on November 19, 1859
snd submitted it to the Government
foy their consideratipn.

M.E.8. Construction Committee

‘885, Shri D. O. Bharma: Will the
Minister of Defeace be pleased to re-
far to the reply given to Unstarred
Question No. 1325 on the 22nd August,
1950 and state:

{a) the further progress made in ex-
srfilning the report of the M.E.S. Con-
sfruction Committee; and

::gbi_ the decision taken thereon?

The Minister of Defence (Bhri
Menon): (a) spd (b). Out

pecommendations of the
: Commitiee, eleven hpve
: by the Committae and twé
with modifications.
- WM (Al) LED-3,

r

Bocial Service by N.C.C. Cadets

836. Shrl D, C, Sharma: Will the
Minister of Defencs be pleased 4o
gtate:

(a) whether it is a fact that the
National Cadet Corps haye taken te
social service; and

(b) it so, whether the National
Cadet Corps from Punjab have done
any notable work during 19§8-687

The Minister of Defence ({ .|
Krishna Menon): (a) The Natienal
Cadet Corps haye undertaken social
work in the Comhined Cadre gad
Socia] Service Camps since 1953.

(b) Two Bocial Service Camps were
held at Chandigarh in Punjab dyring
1938-59; one for bays of the Sepigr
Division from 26th August to the Tth
Septembee, 1858 and the other for girls
of the Senior Wing from the ist
September to the 12th Septemper,
1858. Forty-six officers and 1833
cadets belonging to various districts
of Punjab took part in the hmgm
and five officers and 120 cadets §g
part in the girls camp.

Boys Camp .
Tha cadets carnied out:— . _

@ sl o e et
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of a wall 8 high and 150’ long
in the Govt. College, Chandl-
garh involving 100,000 cubic
ft. of earth-work;

(ii) levelling of ground in the
Punjab University Area - in-
volving 40,000 cubic ft. of earth
work and planting of 188
trees;

(iil) dressing of hill slopes in
Chandigarh involving 12,000
cubjc ft. earth work and 8,000
s3q. ft. of dressing;

(iv) levelling of a ground in
D.AV. College, Chandigarh
involving 20,000 cubic ft. of

‘earthwork.
Girls Camp
The cadets visited the willages
of Padheri, Mohali, Adawa,

Dalpasora, Daterla and Shabi-
majra around Chandigarh and
conducted classes in sewing,
knitting and tailoring and
carried out literary drives
and demonstrations on  First
Aid, Sanitation and Hygiene.

Welfare Centres in Delhi

#37. Shri D. C. Sharma: Will the
Minister of Education be pleased to
slate:

(a) the number of Social Welfaro
Centres working in Delhi under the
State Social Welfare Board and the
.places where they are working;

(b) the total expenditure incurred
thereon during the year 1958-59; and

(¢) the nature of programmes in
these Centres?

The Minister of Education (Dr. K.
L. Bhrimall): (a) There are thirty
centres and  sixteen  sub-centres
functioning at the following places in
Delhi:

Centres: Seelumpur, Tiharpur,
Ghonda, Mandawli, Gharoli, Okhla,
Sarai Kalekhan, Khizrabad, Tekhand,
Molarband, Fatehpurberi, Dera,
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Rani, Katwans Sarai TRangpuri,
Munirca, Mitraon, Kanganheri, Rewls-
khanpur, Jaffarpur, Bhansa, Mundka,
Ladpur, Rasulpur, Begumpur and
Naharpur.

Sub-centres: Kanjipur, Khureji,
Kondly, Gamdi, Mithepur, Sultanpur,
Arya Nagar, Khirki, Khanpur,
Khaira, Badusra, Chota Puudwnl..
Khera, Kadipur, Rani Khera, and
Rithla.

(b) Rs. 1,71,964.37.

(c) Balwadis, Craft Training, Lite-
racy, Maternity Services, Health Ser-
vices, Cultural and Recreational ac-
tivities.

-

Central Aid to Punjab

938. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether any Central aid was
given to the Government of Punjab
as interest-free “ways and means”

advance during the year 1858-59
against the amounts of loans and
grants;

(b) if so, to what extent; and
(¢) for what purpose?

The Minister of Finanoe (Bhrt
Morarji Desai): (a) to (¢). A sum of
Rs. 1440-72 lakhs, representing three-
fourths of the Central assistance al-
lotted to the Government of Purjab
for their Plan Schemes during 1858-50,
was given to them as ways and means
advance in nine equal monthly instal-
ments beginning from May 1858. - Of
this, a sum of Rs. 1104-10 lakhs was
subsequently converted into loans and
the balance of Rs. 33562 lakhs. into
grants, for specific plan achemes, &o-
cording to the pattern of Central a.-
istance applicable to them;. -

While no interest is clm'qu_ tl!Ll
ways and means advance as
portion of such advance com
into loans carries interest m‘tb g

M

haE
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{ Shri Ram Krishan Gupta:
938, { Shri Ajit Singh Sarhadi:
{, Sardar Iqgbal Bingh:

Will the Minister of Defence be
pleased to state the nature of pro-
cedure followed in appointment and
promotion of Cantonment Executive
Officera?

The Minister of Defence (Bhri
Krishos Menon): Recruitment against
permanent posts in Class I, Grade II,
and Class IT cadre of the Service is
made to the extent of 62 2/3 per cent.
by direct recruitment on the basis of
results of the combined competitive
Lramination 101 the LAS. snd  oiner
All-India Services and to the extent
of 33 1/3 per cent. by departmental pro-
motion. All promotions are made by
selection on the recommendations of
a duly constituted D.P.C.

Jwmior Technical Schools in  Orissa

#48. Shri Panigrahi: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

" (8) whether Junior  Technical
Schools have been established in
Orissa;

(b) if so, their locations; and

(¢) the amount of Central assist-
ance given to them so far?

The Deputy Minister of Scientific
Resoarch and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

{b) and (c). Do not arise.
Multi-parpose Bchools in Orissa

" ‘941, Shrl Panigrahl: Will the Minis-
ter of Edwoxtion be pleased to state:

_(a) the number of multi-purpose

ls which were proposed to. be
atarted in Orissa during the Second
Pha , period;

l’h)ﬁ-nmhnotmeh schools

(c) the district-wise location of such
schoold in Orissa?

The Minister of Education (Dr. K.
L. Shrimali): (a) 19.

(b) and (c). The information is
being collected and will be lald on
the Table of the Lok Sabha in due
course,

Oriya Drama

942 Shri Panigrahi: Wwill the
Minister of Sclentific Resesrch and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2700 on the 11th September,
1959 and state:

La) Wnetner Yne guesYion ol Eiving
grarits by the Sangeet Natak Akademi
for promotion of Oriya Drama during
1859-60 has been finally considered;
and

(b) if so, the amount sanctioned for
the purpose to various institutions?

The Deputy Minister of Scientifie
Kesearch and Cultural Affairs (Dr. ML
M. Das): (a) and (b). No, Sir. The
mattey is still under consideration ol
the Sangeet Natak Akademi.

Withdrawal of Old Coina

J 8hri Ram Krishan Gupta:
| Shri Rameshwar Tantia:

Wwil] the Minister of Finance be
pleased to state:

3.

(a) the progress made so far in
withdrawing old coins from circula-
tion;

(b) ‘Whether any programme hu
been formulated for this withdrawal;
and

(c) it so, the time by which Old
Paisa, Half-Anna, Anna and Twe
Anna ¢oins will be withdrawn?

The Minister of Finance (Bhri
Moarsrji Desat): (a) Anna-pie coins
in the denominatipns of two annss
and less of the value of Rs. ﬁ:il
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Ry, 332 crqres which have either
been demonetised or have been noti-
Ged for demonetisation have re-
turned from circulation' between the
Ist April, 1957 and the 30th Septem-
her, 1059

-{b) and (c). ¥es. Two notifications
Mve 30 far been issued, demonetising
nickel-brass two-anna, half-pice and
one pie pieces with effect from 1lst
January, 1959 and nickel-brass one-
anna and half-anna coins from st
January, 1980. The gquestion of de-
monetising certain other coins is still
wpder consideration. It is not possible
st this stage to  jndicate precisely
whenr all the coins in the denomina-
tions of two-annas and less in the
anna-pie serles will be finally with-
&rawn.

Foreign Exchange

#4. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 721 on the 13th August,
1859 and state:

(a) whether the adjudication and
investigations into the remaining
three cases regacding spending of
more foreign exchange by leading
industrialists who go abroad have
been completed; and

(b) if so, the result thereof?

The Minister of Finance (8hri
Morarjl Desai): (a) and (b). Out of
the remaining three cases pending in
August 1959, the case of Shri Amir-
chand T. Gupta has been adjudicated
and a penalty of Rs. 400 imposed on
bim. In the case of Shri Kishanchand

raj Vaswani, as the investigations

nagt disclose anything incriminat-
ing, the case has been closed.  The
case of Shri V. J. Pillani is still
under investigation.

Alotment of irom, Steel and Coal tp
Punjadb

$45. Shrt Ram Krishan Gupta: Wi}
menmmu-outul_mmm
be, plessed to state:

() whether. it is & fact thet jren,
steel and coal allotted to Punjad is

© be pleased to refer to the
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not eommensurate with the i--l
of stee] in the Hiate;

(b) i s0, the reasons for ihe same;
and

({c) nature of steps taken eor pry-
posed to blhkentompplrmbm
steel and coal to Punjabf

The Minister of Steel, Mines = nnd
Fuel (Sardar Swaran Bingh): (p)
The supply position of pig irgn iy com-
parative'y easy and any consumer can
get pig iron now without any aythqri-
sation. As regards steel l.nd cqul the
answer s in the afirmative.

(b) The demand for steel Is- more
than the availability. In regard te
coal, the demand of Punjib State
could not be met in full due to over-
all shortage of rail transport.

(c) Steps have been taken to im-
crease indigenous production of steel.
Imports are also made to tha egtapt
possible. As regard coal, the short-
age in supply is only about T} mer
cent. of the allocation and it shauld
be possible for the State to meet the
requirements 'by suitable redistriltm-
tion.

‘Jhuggies’ and ‘Jhopries’ in Deiph

mrsunmmm
1 Shri D. Q. Sharma:

Will the Minister of Home Affuiry
reply given
to Starred Question No. 707 on the
22nd August, 1958 angd state:

(a) whether Goyernment havs aipee
taken a decision on the report of the
Committep appoiahd to jnymstiggte
into the prohlems of “Jhugpies” ang
“Jhopries” in Delhi; and

(b)um.ﬂumtundmm
taken?

The Minister of l-
(Shri @. B. Pani): mm
(b)Dulmtnrh-.

ug-r
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Gepper Mining

( Sbri Ram Krishan Gupta:
"7 #hri D. C. Sharma:
' Shrl Subbiah Ambalam:
Shri Bamji Verma:

Wili the Minister of Steel, Mines
ad Fuel be pleased to refer to the
meply given to Starred Question No,
913 on the 27th August, 1059 and
winte:

(a) whether the negotiations with
#he Polish Government regarding as-
sistance in the development of copper
mining in India have been completed;
and

{b) if so, the result thereof?

¥ho Minister of Mines and  Ofl
(Shri K. D. Malaviya): (a) No, Bir.

{b) Does not arise.

Oontract for Mechanical Transport
Spares

#is, Sei Ram Krishan Gupta: Wili
the Minister of Defence be pleased to
state:

(a) whether Government have in-
quired into the causes of the failure
to include in the former contract fur
supplp of mechanical transport spares
which could be cancelled or reduced
and which resulted in unnecessary ac-
quisition of spares valued at Rs. 23
lakhs;

(b) if so, the result thereof; and

(c) the action taken in the matter?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). Pre-
sumably, the Hon'ble Member has in
mind the contract concluded by Gov-
ernment with a Canadian firm in 1957
for supply of Mechanical Transport
spares, The cancellations/reductions
sought by the Army authorities at a
later jtage pertained to the items,
the requirements of which were firm
at the time of signing the contract.

The requirements of only such
items were to be treated as provi
sional as were possible of indigenous
manufacture—the intention being thst
in the event of their being nun-
available from indigenous sourves
they might be included in the dest
subsequently. The items for whick
concellation/reduction were sought
did not fall under this category and,
hence, the question of treating their
requirements as provisional did not
arise. The occurrence of surpluses
due to wvarious factors, such as (a}
revision of scales as a result ot
periodical study of wvariations in cou-
sumption by the workshops (b) flue-
tuation in depot stocks as a result of
spares returned by wunits (c) locat
purchase/ manufacture by the work.
shops on “as required” basis when re-
pair work is being effected, is a nor-
mal feature. In case where surples
“dues-in" cannot be cancelled without
financial repercussions, they are ad-
justed against future requirements.

2. In the case under refererice the
total value of surplus stores for which
cancellation /reductions could not be
accepted by the firm is estimated at
Rs. 21 lakhs, out of which stores
worth Rs. 7'46 lakhs approximately
have already been put to use and the
remaining are being/will be utiliséd
against future requirements of spares

Compulsory Savings

949, Shri Ram Krishan Gupta: Wiii
the Minister of Finance be pleased to
state:

(a) whether there is any proposal
to make savings compulsory for 4l
persons;

(b) whether the details of the
scheme have been worked out; and

(¢) if so, what are they and when
it will be introduced?

The Minister of Finanoce (8hri
Morarjl Desal): (a) No, 8ir; but the
possibilities in this regard are being
studled along with the general pro-
blem of maximising savings.
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(b) ana ic). Do not arise. In
this connection however, attention i
invited to the acceptance by Govern-
ment of the Pay Commission’s recom-

- mendation to make subscription to
the General Provident ¥Fund com-
pulsory for all Central Government
employees.

Commonwealth Scholarships and
Fellowships

850. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Unstur-
red Question No. 488 on the 10th
August, 1858 and state:

(a) whether the new scheme of
Commonwealth Scholarships and
fellowships has since been finalised:
and

{b) if so, the main fealures thereaf”

The Minister of Education (Dr, K.
L. Shrimall): (a) The details of the
scheme are being worked out.

- (b) Does not arise,

Saggestions made by Economy Board

951. Shri Ram Krishan Gupta: Wil
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 885 on the 22nd August,
1959 and state:

(a) whether Guvernmenti heve
assessed the results of the suggestions
made to all Ministries in respect of
better and morc economical method
of work; and

(b) if so, the

The Minister of Finance (8hri
Morar}i Desai): (a) and (b). In some
Ministries the studies contemplated
have been completed and the results
are under consideration. In some
other Ministries the studies are still
in progress. It will take some time
more to assess the final results of the
studieg in all the Ministries.

details thereof?

DECEMBER 4, 1960

{:be

Salt Manufacture in the Andamsams
053 {Bhrl §. C. Samanta:
" Y Shri Subodh Hansds:

Will the Minister of Home Afialrs
be pleased to state:
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(a) whether 18 acres of cultivabla,

land has been allotted to a salt manu-
facturer in South Andamans;

(b) whether it is not a fact that this
plpt was all along being used far
cultivation; and

(c) if so; the reasons for allottmz
it to the salt manufacturer?

The Deputy Minister of Home
Affairs (S8hrimati Alva): (d) Seven-
teen acres of unproductive and saline-

affected land at Cosgravemyo in South’

Andaman Island have been allotted
to salt manufacturer.

{(b) No.

(c) This area could produce enough
salt to make the entire territory self-
sufficient in salt. It was allotted for
this purpose.

Municipal Board in Andaman Islands

953 Shri 8. C. Bamanta:
Shri Subodh Hansda:

Will the Minister of Home Afairs
be pleased to state:

(a) when the elected Municipal
Board in the Andamans hasx begun to
function;

(b) if so, how il is working; andi

(¢) the manner in which it repre-
sents ils views in the Advisory
Council of the Islands?

The Minister of Home Affairs (Shrl
G. B, Pant): (a) The Port Blair
Municipal Board started functioning
on the 1st April, 1958;

(b) The Municipal Board is at pre-
sent looking after the following func-
tions:

(i) Public Health and Sanitation,
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4ii) Minsr Public ,Z Works, Cons-
truction of amall roads ete:

(iif) Catu_e pounds;

(iv) Cremation and
grounds;

burning

{v) Street lighting;
{vi) Public Parks and places.

(¢) The Board can represent its
views in the Chief Commissioner':
Advisory Council through any mem-
ber of the Council. The Advisory
Council as at present constituted, in-
cludes an elected member of tho
Board.

Central Advisory Board for Harijan
Welfare

Shri B. C. Mullick:
Shri N. R. Muniswamy:

Will the Minister of Home AfTairs
be pleased to state;

354,

(a) whether the Sub-Committee ap-
pointed by the Central Advisory
Board for Harijan Welfare to examing
the working conditions of scavengers
and to recommend improvement of
their working conditions has submit-
fed itz reporti; and

(b) if so, whether a copy of the
report will be laid on the Table?

The Deputy Minister of Honie
Affairs (Bhrimati Alva): (a) The Sub-
Committee appointed by the Central
Advisory Board for Harijan Welfare
is for prepating a =cheme to put an
end to the practice of carrying nigh’
soil in baskets or buckets as head
loads. It has not yet submitted its
report,

(b) Does not arise.
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Shri 5. M. Banerjee:
Bhri Panigrani

Will the Minister of Defenoce be
pleased to state:

{a) the number of parachutes
manufactured in the Ordnance Para-
chiite FMactory, Kanpur durlng 1958-89;
amd

(b) the number of those rejected
by the Inspection Department?

The Minister of Defence (Shri
Krishna Memon): (a) Man-dropping
and supply-dropping parachutes oare
manufactured in the Ordnance Para-
chute Factory, Kanpur. It is not in
the public interest to disclose the
types and numbers actually manu-
fectured durinhg 1858-58.

(b) Nil, ag defects it any are elimi-
nated during stage instruction.

Iumm and Saddlery Factory,
Kanpuar

958. {sms M. Bnnﬂjeo

Will the Minister of Defence be
pleased to state:

{a) whether there is u demand for
suit-cases and other leather goods
manufactured in Government Harneas
and Baddiery Factory, Kanpur;

(b)' it s0, whether these articles are
being produced in bulk; and

(¢) i so, the number of ' articies’
produced “in iisa B upts Celsbe:,
19597 -

The Deputy Ministe: & Defésos
(Shri Baghuramaiah): (=) Thers is
hardly any demand for suiteases, but
there is appreciable demand for ather
items, such as Chappals, Tips fillinga,
Dust shield leather for axle boyes,
brief cases etc.

(b) Yes, against firm orders.

{c) A statement iz laid on the
Table. [See Appendix II, annégure
Ne. T11.

Stock Exchange Directorate

959. Shri Ram Krishan Gupta: Will
the Minister of Finince be pledsed to
state:

(a) whether it is a fact that Gov-
ernment Iz considering a proposal
establish a Stock Exchange Direc-
torate; and

(b) il s0, the main purpuse and
details of the propowal?

The Minister of Finance (Shri
Morarji Desai): (a) Government have
decided to establish a Stock Exchange
Directorate and the decision is in pro-
cess of implementation.

(b) The main purpose of the Diree-
torate is to administer the Securitics
Contractz (Regulation) Act, 1856. The
Directorate will have its headquarters
at Bombay and branch offices at
Calcutta and Delhi. It will maihtain
close contact with the governing
bodies of the recognised stock ex-
changes in the country and their
members and keep Government postéd
with the working of these exchanges.

Government Contracts with Private
Partion

Shri Ram Krishan Gupta:
Shri Padam Dev:
Shri P, C. Boroosh:

Will the Minister of Law be pieased
to state wheéther there is any piw-
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posal for legislation on the American
Unes fd¥ révision of re-negotiation of
doveinment contricts made with
private parties or firma?

Thé Députy Minister of Law (Shri
Mafirnavis): The Governmeni ate
oonsidering whether any legislation
alotig the lines mentioned in the qués-
tion edh and should be undertaken.

Staty Bank of India Branches in
Punjab

sz, J Shri Ajit Singh Sarhadi:
- ‘lel.rl Ram Erishan Gupta:

Will the Minister of iFinance be
pleased to state:

(s) thé¢ number of branches of
State Bitik bf India that had been
opened in Punjab in 1858-59; and

(b) the number of branches to be
opened in Punjab during the rest of
tfe Plan period?

" ¥he Minister of FPinance (Shri
Morarji Desal): (8) The State Bank of
India has opened 7 branches in Punjab
#h 1938-59.

() As or 31st October, 1959 three
moreé branches remained to be opened
(Avé of the approved centres having
been released in favour of thé Bank
of Patiala which is to be reconstituted
a3 a subsidiary of the State Bank).
It is expected that these three
branches will have been opened by
the end of June, 1960.

Gift Tax and Wealth Tax Collections
in Punjab

ez Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:

will the Minister of Finance be
pleased to state the amount of Gift
Tax and Wealth Tax collections which
g sxpetted in Punjab during 1950-

The Minister eof Fintnoe (Shrl
: Deeal): According to the
: estimatés framed in Maich,

1959, in Punjab, it iz expected that
Ra. 180,000 and Rs. 10,00,000 will be
eollected by way of Gift Tax and
Wealth Tax respectively in the yesc
1959-80. -

Teaching of FPersian and Arabis im
Delhi Schools

963. Shri M. B. Thakore: Will the
Minister of Education be pleased {e
state:

(a) what steps have been taken by
Government to improve the teaching
ef Persian and Arabic in Higher
Secondary Schools in Delhi; and

(b) how many t{rained woniéa
teachers in Persian and Arabic are
employed in Delhi Schools under the
Director of Education, Dethi?

The Minister of Educafion (Dr. K.
L. Shripalt): (a) Persian and Arsbie
are optional subjects for which quibi-
fled teachefs are appointed in sch
where § minimum of 12 students ih
the higlier secondary classes offer ik
subject,

(b) Two,

Engineering College at Paighat

Shri Warior:
964. Shri T. B. Vittal Rao:

Will the Minister of Bclentific Re-
search and Cultural Affairs be pless-
ed to state:

(a) whether Government Hhawve
decided to start an Engineering Col-
lege inﬂPnlghnt;

(b) if so0, at what stage the pro-
posal is at present; and

{¢) what amount is set apart for
the same and when the College will
be opened for admission?

The Deputy Minister of Sclentifis
Research and Cultural Affairs (Dr,
M. M. Das): (a) and (b). A propo-
sal of the Ketala Government to start
an Engineering College at Paighat is
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under examination of the All India
Council for Technical Education.

(c) The Btate Government have set
apart provisionally a sum of Rs. 70
lakhs in their Second Five Year Plan
for-the proposed College. ‘The rest
of the amount required will have to
be provided in the State Third Five
Year Plan. It has been proposed tha*
the first admission be made in 1960-
a1.

Stodents from the Laccadives

Shri Warior:
965. Shri T. B. Vittal Rao:
Bhri Kodiyan:

Will the Minister of Education be

pleased to state:

(a) whether Government have re-
ceived any representation from the
students of the Laccadives studying
in colleges in Malabar District, Kerala,
regarding non-payment of scholar-
ships and subsidies; and

{b) if so, what action has been
taken to expedite payments?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The matter is under examinu-
tion,

Employees of Income-iax Departmemti

966. Shri T. B. Vital Rao: Will the
Minister of Finance by plegsed to
state:

(a) the number of Lower Division,
Upper Division Clerkz and Inspectors
of Income-tax Department who have
passed the Departmental Examina-
tions prescribed for higher cadres and
are awaiting promotions as on the
30th September, 1059;

(b) what was the percentage of
direct recruitment to the various
cadres in 1954-55, 1955-566, 1056-87,
1087-58 and 1958-89; ond
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(c) whether there is any proposal
before the Government to reduce the
quota of direct recruitment? .

The Minister of Finance (Bhri
Merarji Desal): (a) The following
number in these cadres have passed
the Departmental Examination pres-
cribed for higher cadres im the
Incom-tax Department and are await-
ing promotions:

Lower Division Clerks . : 201
Upp:r Division Clerks . ] 700
Insp=ctors . . . . 213

(b) The post of Lower Division
Clerks is filled up entirely by direct
recruitment. As regards the other
two cadres the normal percentage -of
direct recruitment i1s as unde¥:

U.D.Cs. Inspecters'

1954-55 668% 75%
1955-56 664 % 75 R
1956-57 . 50% o %
1957-5% . 50% 50%
1958-59 . ' 50%, 0%,

The percentage for direct recruit-
ment to the posts sanctioned in
1955 for the disposal of current and
arrear cases was however reduced to
33} per cent. in both these cadres.

(¢) The orders reducing the quota
of direct recruitment to 50 per cent
in the cadres of Upper Division
Clerks and Inspectors arc at present
mm force upto 29th January, 1860. The
position would be reviewed there-
after.

Influénza Epidemic in the Laccadives

987. Shri Kodiyan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether there has been a large
scale influenza epidemic in the Lacca-
dive Islands in recent months;

(b) if so, the number of patients
affected and the number of deaths.
occurred; and '
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ads Tee

(e) Hteps uken by Government o
combit the disease and bri.nl it under

control?

The Minister of Home Affairs (Shri
G. B. Pant): (a) No, Sir.

{(b) and (c). Do not arise.

Ceoal Council

Shri T. B. Vittal Rao:
Shri Aurobindo Ghosal:
| Pandit D. N. Tiwary:

Will the Minister of Steel. Mines
and Fuel be pleased to state:

¢a) the decisions taken or recom-
mendations that have been made by
the: Coal Council at its last meeting
at Delhi in September, 1958, and

(b) whether any action has been
initiated by Government to give effect
to those decisions?

The Minister of Steel, Mines and
Fuel (Bardar Bwaran Singh): (a) and
(b). A statement, showing the main
decisions taken or recommendations
made by the Coal Council at its meet-
ing held in Beptember, 195%, and the
action taken thereon, i= laid on the
Table of the House. [See Appendix
II, anmexure No. 72].

Travancore-Cochin Pradesh Congress
Committee

9869, Shri Narayanankutty Menon
Shri Punnoose:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any amount is due
from the erstwhile Travancore-Cochin
Pradesh Congress Committee to the
Government of Kerala:

(b) if so, whether any steps have
been taken to recover the amount;

and,
{€) ‘it s0, the nature thereof?

The Minisier of Homne Affairs (Bhri
G. B. Pant): (a) A sum of Rs. 226358
nP. is due,

(b) and Xec). The bills for the
amount were sent to the President
of the erstwhile Travancore-Cochin
Pradesh Congress Committee for pay-
ment. They are now pending with
the Kerala Pradesh Congress Com-
miteee who have been reminded b!"
the State Government.

Cottage Industry Development in
Delhi

871, Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state:

ta) whether it is a fact that some
financial help will be given to Sche-
duled Castes in Delhi to develop
Cottage Industries;

(b) if so, what industries are being
proposed to be developed by them:
and .

(e) whether it is also a fact that
some sewing machines will be distri-
buted among the Scheduled Caste
women?

The Depuly Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) Any Bmall Scale or Cottage
Industry sponsored by the applicant:
and approved by the Delhi Adminir-
tration.

(c) Yes, Sir.

“Smuggling of Gold”

972, $hri Pangarkar: Will the Minis-
ter of Finance be pleazed to state:

(a) whether it is a fact that thece
has been an increase in smuggling of
gold between West Pakistan and India;
and

{b) if so, the steps taken to stop
it

The Minister of Finance (Shri
Morarji Desai): (a) The information
available with the Government indi-
cates that there has been substantial
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decline in smuggling of gold between
Wen snd Indis,

‘(b) Various steps, however, are cofi-
finuously being taken to put an and
W amuggling on Indian borders.

’ Boleduled Castes and Scheduled
Tribes

93 Shri M. R. Kristina: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 1380 on the 11th Sep-
tember; 1959 and state:

(a) how many universities in the
eountry have since accepted the Cén-
tral Government grants to start pre.
examination coaching classes for
Bcheduled Castes and  Scheduled
Ttibes students; and

¢b) the conditions laid down by the
Home Ministry for the universities to
receive this grant?

The Depuiy Mirister of HNeme
Affairs (Shrimati Alva): (a) One.

(b) A gtatement is loid en the Table
of the House. [See Appendix II,
annexure No. 78].

Nationzl Stadium ai Hyderabad

974, §brl M. R, Krishna: Will the
Minister of Education be pleased 4>
state: '

(a) whether the Sports Council of
Andhra Pradesh or the Government
of Andhra Pradesh has made any
request to the Government of India
to assist them to contribute towards
the stadium in Hyderabad; and

{b) what assistance was given by
the Qovernment of India to such
bodies and to the State Governments
to builld sports stadia during 1958-597

Ths Minister of Education (Dr. K.
L. Shrimali): (a) The Government of
Andhra Pradesh requested for a grant
of Rs. 1,18,000 for the construction of
a pavilion on the Police Stadium st
Goshamahal grounds, Hyderabad.

(b) The assigtance given by the
Govertmient of Thdia to State Gov-

ernments/StateSports Councils fee-
the cotistrietion' of Spobts wh
during 1988-36 35 ax tollows:

Andhra Pradesh Govemrnn‘
Rs. 1,18,600, :

Kerala Government—Rs. 40,000.
U.P. Government—Rs. 1,67.818.
Assam Governmeni—Rs. 1,27,800.

Fixation of Senlority

975, Shri A. M. Tarig: Will the
Minister of Hoeme Affairs be pleased
to state:

(ay whether Regular Temporary
Establishment 1ist of assistanis was
circulated to the Ministries i.n Sep-
tefiiber, 1859;

{(b) what were the criteria fited {8
fixing séniority in this list;

(c) the length of service in the
gtadé taken into consideration while
constituting this list; and

(d) if so, whether Grade I Clerks
who had been working as AssisHints
for a much longer period have béeék
superseded by those who were pro
moted as Assistants in 1858-58%

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A provisional list of the Third Regular
Temporary Establishment of Asaist-
ants was circulated in September,
1959;

(b) and (c). The seniority inter s«
of the persons included in the Third
Regular Temporary Fstablishment of
Assistants is regulated according to
the length of their continuous service
in the grade of Assistants or il a
“equivalent grade”.

(d) Orders had brzen issued ih
April, 1852 meking quasi-permanéAt
Clerks also eligible for promotich
along with permanent clerks.
sequently, as a result of represents-
tions from Scheduled Ciste -
ent Clerks, it was held that Iseidd
of these orders had prejudiciall¥f
affected their clo:!.rn; to promotien o
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aigher srades, pad it way desid-

$hat the bapefit of petrospactive
sFemetion should be given tq fhose
Scheduled Caste clerks who, hup for
m orders, would have been pro-
moted between 14th April, 1052, vie.
the date of the orders referred to
shbve, and 30th April, 1054, the date
from which the Central BSecretariat
Clarical Service was constituted, and
promotions to the Grades of Upper
Division Clerks and Assistants were
eentralised, Such Scheduled Cast=
permanent dlerks, though  agtuslly
promoted as Assistants in  1958-69,
bave accordingly been assigped
seniority in the Third Regular Tem-
marpry Establishment of Assistants
with effect from their “deemed
dates” of promntion between 14tk
Apri], 1953 and 30th April, 1954, and
placed above Grade 1 clerks whose
sgplority in the Assistants’ Grade
ocounts from subsequent dates.

Third B. T. E. List of Assistanta

8. 8hri A. M. Tarlg: Will the
Minister of Home Aflairs be pleaged
to state:

(a) the pumber of Assistants in-
eluded in Third Regular Temporary
Establishment list of Assistants;

{b) how many out of them have
been confirmed in Grade II of the
Clerical Bervice Beheme;

{c) the total number of such Assist-
ants who have neither been confirmed
In any Grades of the clerical service,
nor declared quasi-permanent Asgsist -
ants mor qualified in any of the tests
held by the Union Public BService
Gomuyission hut included in this list:
ana

'_ﬂ) it so, the reasons therefor?

The Ministar of Staie in the Minis-
try of Home Affairs (Shri Datar): (a)
TAé number of Assisiants provisional-

‘included in tho ThiNd K‘!’I.. ul
lﬁ.ﬂ! ll 1448,

o) 190,

(d) All the persons mentioned is
the reply to part (c¢) above had bees
appointed as Assistants before the hin-
plementation of the Central Becrs-
tarist Gierical Service Scheme with
effect from the 1st May, 1984
Several of these persons have com-
pleted more than 10 years’ service im
the Assistants’ Grade. It was there-
fore considered necessary to provids
them security of tenure and glsg te
make provision for their regular. .ap
sorption in Grade IV of the Central
Secretariat Service,

.
1

RYE. List of Assistsats

#77. Shel A. M. Tarlq: Will the

Hmuter of Home Afizirs he phmd
ta staist

(a) the total number of Assistanis
who have neither been confirmed as
Assistants nor included in any of the
Regular Temporary Establishment
lists of Assistants;

(b) whether Assistants are to be
reverted in view of 1he Regular Tem-
porary Establishment list of Assist-
ants circulated in Septembar mv,
and

(c) it not, the approximate time by
which they will be confirmed as
Assistants?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (l]
About 425.

(b) These persons are also eligible
to continue as Assiaxtants so long way
posts of Assistants are available for
them, ir non-inclusion in the
Third gulay Tempourary Establish-
ment does not by iteel! imply that
they are to ba reverted immpdiately

(c) these temparary Assistantz
nold positions in the Central Secre-
tariat Clerical Service, and pn that
basis they are eligihle to bp regularly
absorbed. in the Ass'signis’ Grade in
their turn as and when vacancis
arisa:: 1t is-pot.possible at preemyl to
indicatp any time Limit ky --whigh
thoas ; presony -ars- Lkaly. 4o be.-aePr
firmad as Asaistants.
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Realisation of Revenue Arrears in
Tripura

978. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state the number c¢f ‘canshit’ notices
issued during 1956-39 and 1959-60
(upto 31st October, '959) in Tripura
for the realisation of arrears from:

(i) Rent;

(ii) Agricultural 'nan;

(iii) Dadan;

(iv) Charchukti Tax;

(v) Adda Tax;

(vi) Loans advanced to displaced
persons?

The Minister of Home Affairs (Shri
G. B. Pant): The required informa-
tion is given below:

1959-60
(Upto the
1958-59 erd of
October
1959)
() ‘ . 5,040 3,907
(ir) ¢ 1,270 1,019
) R & 223 43
(iv) C 249 65
(o) . ; . 14 i
(of) : ; 4,023 1,514

Relief of Natural Calamities

Shrimati Ila Palchoudhuri:
Shri Shree Narayan Das:
Shri Prakash Vir Shastri:
| Shri Ram Krishan Gupta:
| Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:
Shri Sadhan Gupta:
Shri D. C. Sharma:
Dr. Ram Subhag Singh:
Shri Bibhuti Mishra:
. Shri Supakar:
Shri Sanganna:
| Shri Assar:
" |_Shri Madhusudan Rao:

979.

Will the Minister of Home Affairs
be pleased to state the nature and
extent of relief other than foodgrains

DECEMBER 4, 1859
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relief given by the Central Govern-
ment to those States (West Bengal,
Bombay, Orissa, Bihar, U.P. and
Saurashtra) which have been recent-
ly hit by devastating floods?

The Minister of Home Affairs (Shri
G. B. Pant): (1) The Indian Air Force
carried out reconnaissance of flood,
affected areas in West Bengal and air-
dropped about 56633 mds. of food sup-
plies in the Districts of Hoogly,
Burdwan, Nadia, Murshidabad ansd
Howrah.

(2) The Indian Navy units render-
ed medical assistanc2 to flood victims=
at Surat.

(3) It has been agreed that the
expenditure on repairs and recons-
truction of the Surat City wall
damaged by the recent floods may be
included in the Bomhay Government's
claim for assistance in  connection
with the floods in Swurat.

(4) The Railway authorities hav=
agreed to allow free transport of gift
consignments, building materials etc
for distribution in the flood-affected
areas in Bombay.

No request for Central! assistance
has so far been received from Orissa,
U.P. and Bihar and in respect of
Saurashtra region uf Bombay.

Section Officers in Central Secrétariat

980. Shri Hem Raj. Will the Minis-
ter of Home Affairs he pleased ‘o
state:

(a) whether it is a fact that LA.S
direct recruits are being appointed to
the posts of Section Officers, Grade
III, in the Central Secretariat;

(b) whether it is a fact that 2a
minimum probationary period of 2
yvears is prescribed for them befor=
their appointment to the regular posts
of Section Officers, Grade III;

(c) whether it is alsc a fact tha'
they have been given duty posts after
completion of one year vrobation; and

(d) whether this procedure led o
any saving in expenditure?
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The Minister of Siate in the Minis-
try of Home Affaiis (Shii Datar): (a)
In accordance with- the provisions
contained in the Central Secretariat
Service' © (Reorganisation and Re-
inforcement) Scheme, 50 per cent. of
the permanent vacancies in Grade III
of C8.5. are to be filled by direct
recruitment on the results of the
Examination held annually by the
U.PS.LC. for recruitment to the 1LA.S./
LP.S. and allied Cen*ral Services.

(b), (c) and (d). The direct rec-
ruits to the C.8.S. Grade III are
placed on probation for a period of
two years. During the first year of
probation, they remain under train-
ing in the Secretariat Truining School
and various Ministriez etc., and are
shown against the Training Reserve
posts sanctioned for the entire Sec-
retariat as supernumeiatry posts in
addition to regular dutly posts cof Sec-
tion Officen. On the completion of
the training pediod of one year, the
probationers have to bhe tried as
Section Officers in chaxrge of regular
duty posts. Until inst year, the
direct recruits to Grade III used to be
shown against the Training Resgerve
strength during the entire proba-
tionary pediod of two years but last
year the matter was reconsidered and
it was desidad to shuw the direct
recruits against the Training Reserve
for the first vear of the probation
(viz. the period of training) only.
This change in procedure has result-
ed in saving in the sense that the
probationers are, immeudiately on com-
pletion of their training period, utilis-
ed against regular duty posta of Sec-
tion Officers, thus dcing away with
the necessity of empioying “promot-
od” Section Officers against these
posts.
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Central Social Welfare Board .,

982 Shrimati Renu Chakravactiy:
’ {Sh.rl Ram Krishan Gapia:

Will the Minister of Education he
pleased to state:

(a) whether Government have ac-
cepted the findings of the Karve Com-
mittee and Renuka Ray Committee
Reports on the working of the Social
Welfare Board; and

(b) what are the recommendations
accepted by Government?

The Minister of Edumcation (Dr. K.
L. Shrimall): (a) and (b). The
matter & under consideration.

Circle Superintendents in Department
of Archacvlogy

#63. Shri Narasimhan: Will the
Ministe¥ of Scientific Eesearch aund
Cultural Affairs be pleaced to state:

(a) whether it is a fact that a major
Circle like  the Southern Circle ot
Madras of the Departnent of Arc
logy has been without a superin
ent for over a year; and 0

(b) whether it is alzo a fact that a
major circle like the South-Westarn
Circle at Aurangabad has been with-
out a superintendent - since Augyst
last? . i 4

i
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The nq-sy Minister of Bclonbife
Bespareh apd Cultural Affalrs {De.
M, M. Dag): (a) and (b). Yes, Sir,
but thegse circles are receiving the

) attention of senior officers at

hendquuterl

Pepartment ot Archaeviogy

884, ‘Shal Narasimhan: Will the
Minister of Scientific Research and
Pultural Affairs be pleased tp state:

(a) the tetal strength of the gazet-
wed officers in the Department of
Archaeology in (i) 1044-45 and (ii)
1988-59;

(b) what percentage of it is con-
:esitrated at the headquarters at Delhi
:orresponding to the above periods;
nd .

(e) total strength of gazetted
officers in the Geologica! Survey of
india for the same periods and the
Jercentages concentrated at the head-
uarters at Calcutta?

The Deputy Minister of Scientifie
Research and Cultura]l Affairs (Pr.
M, M Dax):

(@) (1) . 194445 27
(i) . 1958-59 74
(ONO) 1944-45 18-9%
(i} . 1958-59 16-2%
(G . 1944~45 73 and 10%
i) . 1958-59 329 and 23%
wawe § efeuw
- it ey areda
Loy Tv e
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Housing Oolenies for Hchodyleq
Osntes :

938, Shri B. K. Galkwad: Wil] the
Minister of Home Aairs be plegsed
to state:

(a) whether it is 3 fact that provi-
sion has been made in the First and
Second Five Year Plans for setting up
housing colonies for Scheduled Castas
in the midst of othor castes; and

(b) if so, the number of such hoys-
ing colonies get up in India sa far
{State-wise)?

.
The Deputy Minister of Hedae
Aflairg (Shrimati Alva): (a) and (b).
The infermation is being eollected
from the State Governments and will
be laid on the Table of the House as
soon as received.

Indizn Stadents In UK.

8hri J. B, 8, Bist:
ShﬂN.R.un.ﬂmm;

Will the Minister ni Edmssiita h
pleased to state: L

(a) whethef he has spgpived com-
plaints of misbehavicur on the part of
a -section af Indiam Btufenty i the

United Kingdom and hix ntmﬂm
been drawn to a letter on the

lnthe'l‘unetot!ndhol&o 7
Ocigher, 1089;

whether

oL et
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(¢) it so, the remlt Ihmvt?

The Mintster of Education (Dr. K.
L. Shrimall): (a) No such complaints
have been received, but Government's
attention has been drawn to the letter
referred to.

(b) An enquiry is being made.

(e) The enquiry is in progress.

Melting Scrap

Shri M. B. Thakore:
989..) Shri Oza:
Shri K. U. Parmar:

Will the Minister of Steel, Mina
andl Fuel be pleased {o state:

(a) the tonnage of melting scrap
consumed by auxiliary steel pro-

ducers in India during the years mu
1857 and 1958 and their output’
steel castings and billets and bloom-
during the same period; W

(b) whether all the auxiliary .gteel
producers in India have attached
rolling mills and whether these roll-
ing mills have been allotted rolling
material from controlled sources; and

(¢) if so, the tonnaga a]loﬁad during
1956, 1957 and 19587

The Minister of Steel. Mines and
Fuel (Sardar Swaran Singh): (a) It is
presumed that by auxiliary steel pro-
ducers is meant secondary producers
and re-rollers producing steel in elec-
tric furnaces. Information with re-
gard to such secondary producers and
re-rollers is as follows:

1956 1957 1958

(ir tons) |

gl) Consumption of scrap
1) Output of stecl castir.gs
*(i3i) Output of steel ingots

71,882 86,929« - 85,616
20,480 23,343. 28,072
41,735 39,713 . 41,776

{*Separatc figurcs for billets ard blooms are not available.)

(b) Secondary producers and re-
rollers who own electric furnaces,
being essentially producers of rolled
products, have rolling mills. Billets

producers and m»rollerg 1n a].lothng
billets, account is taken of the capa-
city of electric furnaces in each of the
works to produce billets.

are alsgo allotted to such secondary ©
1956 1957 1958
(in 't'ons) -
Allotment 157,724 126,434 184,393

Central Assistance to Madhya Pradesh

* 990. Shri Vidya Charan Shukia: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) what percentage of the allocat-
ed amounts for mineral development
during the Second Five Year Plan
period has been utilised by the
Madhya Pradesh State in the first
three years of the Plan; and

(b) the allocation made for mineral
development during 1959-807

'lhell’lnkhrﬂl!:lmmdbﬂ(ﬂhrl
l; D. ﬂnhvirn)- (a) 3079 per cent,

(5). 180 lakhs.
|0 (Al) LSD-—4

- -

Police Campe in Tripura

931. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
state:

(a) how many police camps have
been se{ up in rural areas of Khowai,
Tripura during the past 3 years;

(b) where are these camps situated;

(c) what is the distance of one
police camp from another; and

(d) the reasons for setting up t-hﬂe
police camps?

The Minister of Home Affairs (Shri
G. B. Pant): (a) One.

(b) At Champahour at a distance

of about 6 miles from the Khowal
Suh-division headquarter.
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{c). Does not arise.
(d). For law and order purposes.

Panchayat Elections in Tripura

#92. Bhri Dasaratha Deb: Will he
Minister of Home Affairs be pleased
to state:

(a) the time-table for holding
Panchayat elections in Tripura;

(b) whether necessary rules have
been framed for holding these elec-
tions; and

(¢) whether the public opinion was
taken into consideration while pre-
paring the time-table of elections to
these Panchayats?

The Minister of Home Affairs (Shri
G. B. Pant): (a). No time-table for
holding elections to Panchayats 1n
Tripura has yet been drawn up.

(b) The rules framed under the
U.P. Panchayat Raj Act, 1947, which
bas been extended to Tripura, . are
being examined for adoption mutatis
mutandis, in Tripura.

(c¢) Does not arise.

Forelgn Mine Owners

993. Shri Madhusudan Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 164 on the 5th
August, 1859 and state:

(a) whether the information in re-
gard to total number of foreign mine
owners in India and the mining areas
leased to them in the various States
has since been received; and

(b) if so, the details thereof?

The Minister of Mines and 0i] (8hri
K. D. Malaviya): (a) Information has
been received from all States, except
Orissa, Bihar and West Bengal.

(b) A statement giving the details
18 laid on the Table. [See Appendix II,
annexure No. 74]. Information in
respect of Orissa, Bihar and West
Bengal will be placed on the Table
of the House, when received.

DECEMBER 4, 1959
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Skeleton at Garo Hills

994, Bhri Madhusadan Rao: Will the
Minister of Scientific RBesearch and
Cultural Affairs be pleased to state:

(a) whether an 11-foot long skele-
ton, believed to be of a human being.
was recently unearthed at Garo Hills
in Assam; and

(b) if so, what are the conclusions
drawn by the experts in thig regardf

The Deputy Minister of Sciemtific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Department of
Anthropology have no information.

(b) Does not arise.

Drowning Cases in the Jamuna
at Delhi

995. Shri Madhusudan Rao: Will the
Minister of Home Affairs be pleased
lo state:

(a) how many persons were drown-
ed in the River Jamung in Delhi last
vear;

{(b) the average number of such
deaths in Delhi every month; and

(c) what steps are being taken in
this regard?

The Minister of Home Affairs (Shri
G. B. Pant): {a) and (b). Sixteen per-
sons were drowned in the River
Jamuna in Delhi during the last
year; the average number of such
deaths in Delhi works out to 1:33
persons.

(e) Intensive patrolling is done on
festival days.

Zhum Production in Tripura

996. Shrl Bangshi Thakur: Will the
Minister of Home Affairs be pleased
to_state:

- {#) whether it is a fact that serious

dasnage has been caused to the Zhum
production by rats in Tripura and
the Zhumia tribals are in great diff-
culty; and

(b) if so, what action has been
taken in this regard so far?
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The Minister of Home Affairs (Bhri
G. B. Pant): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House,

Zhuming in Tripura

991. Shri Bangshl Thakur: Will the
Minister of Home Affairs be plea<ed
to state:

(a) whether it is a fact that Zhum-
ing in Tripura is not being allowed
without the permission of the autho-
rities; and

(b) if so, whether approval of the
Government of India was taken before
the introduction of such system?

The Minister of Home Affairs (Bhri
G. B. Pant): (a) and (b). The position
js that under the Indian Forest Act,
1927, Jhum cultivation is prohibited in
the reserved forests. Bonafide tribal
cultivators, who have not yet been
settled on land, are, however, permit-
ted to practise jhum cultivation in
protected forests except within a dis-
ance of half a mile on either side of
ravigable streams or PW.D roads or
in the vicinity of tanks containing
water for drinking and irrigation pur-
poses. These restrictions have been
Imposed by the Chief Commissioner in
exercise of the authority delegated to
him by the Government of India and
the powers conferred on him by the
Indian Forest Act, 1927

Production of Coal in Singareni

998. Shri Madhaosudan Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there has been any
decline in the production of coal in
Singareni Collieries in Andhra Pra-
desh; and

{b) if so, the reasons therefor ?

The Minister of Steel, Mineg and
Foel (Sardar Swaran Simgh): (a) No.
‘Production during the first ten months
the yesr was actually 72,000 tons
more in the corresponding pe-
riod of 19088, though it has not kept

2

pace with the monthly targets, princi-

g:!ly in August, September and Octo-
T.

(b) The targets could not be achiev-
ed because of roof falls in the main
haulage lines of Incline No. 5 at
Kothagudium and of Incline No. 24 at
Yellandu as a result of heavy rains
in September. To some extent, gene-
ral labour unrest and frequent stop-
pages o! work were also responsible.

Institute of Theoretical Physies

989, Shri P. C. Boroogh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government have any
proposal to establish any institutes for
Theoretical Physics; and

(b) if so, the details thereof?

The Deputy Minister of Sclentifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b), The question
of establishing institutes of Theoreti-
cal Physics is under consideration.

Economy in the Ministry of Home
Affairs

1001. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Union Home Minis-
try has taken any steps to organise
its work to effect economy; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) It has been decided that

(i) the general patern in the Minis-
try will be that Sections will be
under the charge of either an Under
Secretary or a Deputy Secretary but
not both, and that no file from any
one Section will go both to an Under
Secretary and a Deputy Secretary,

(if) the existing vacancies will not
be filled up at least for some time to

come,
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(iil) that when any new item of
work is undertaken in the Ministry,
an endeavour shall be made to en-
trust such work to existing personnel
by suitable re-distribution of work
rather than by creating new posts,

(iv) that short-te:"m leave vacancies
of less than two months duration will
not generally be filled. -

Late Duty Allowances to Government
Employees

1002. Shri Ram Garitdb. Will the
Minister of Fimance be pleased to
refer to the reply given to unstarred
question No. 167 in the Lok Sabha
on the 18th November, 1959 and stale:

(a) whether necessary amendments
to the Ministry of Finance Office
Memorandum No. F.5(14)-E.II(B)/56,
dated the 23rd April, 1957 have since
been issued- incorporating the Gov-
ernment’s  decision to allow the late
duty allowance on the basis of duty
hours;

(b) if so, whether a copy of the
same will be laid on the Table; and

{c) it not, when do Government
propose to do the same!

The Minister of Finance (Shri
Morarji Desal): (a) and (c¢). No
amendments have been issued. The
cases where hours of work are differ-
ent from those mentioned in the
Ministry of Finance Office Memoran-
dum referred to in the question are
very rare and there iz no need to
issue general orders to cover such
cases. Whenever such cases are
brought to the notice of the Ministry
of Finance the late duty allowance for
duty performed beyond 9 hours is
granted at the rates prescribed in the
Office Memorandum with the concur-
rence of Ministry of Finance.

(b) Does not arise,

DECEMBER 4, 1959 Re: Motlong for 3414
Adjournment

Duty Hours in Government Offices

1003. Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) what are the normal hours of
work a Government servant is requir-
ed to put in daily in ecivil offices of
the Government of India in Delhi/New
Delhi; and

(b) whether Government have is-
sued any directives in this regard?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The working hours
for Central Government offices are
36 hours per week (6% hours daily
on week days and 34 hours on Satur-
days);

(b) Yes.

Sixth Inter-University Youth Festival

1004. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that as many
as seven Universities are not parti-
cipating in the Sixth Inter-University
Youth Festival scheduled to be held
in Mysore from the 7th to 16th De-
cember 1959; and

(b) it so, whether these seven Uni-
versities have given any reasons for
not participating in the festival?

The Minister of Education (Dr. K.
L. Shrimali): (a) Eight Universities
will not be participating.

(b) Wo. It is within the competence
of the Universities whether-they can
or cannot participate in the Festival

12.10 hrs.

RE: MOTIONS FOR ADJOURN-
MENT

Shri Hem Barua (Gauhati): 8ir, I
just wrote a letter to you about -the
point at issue of the letter which the
Prime Minister .has received from
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Chou En-Lai and which he referned
to in the Press Conference yesterday.
He did not say that in this House, al-
though he was given an opportunity
to say so through adjournment mo-
tion given notice of by me. I find
that this is disrespect shown to you
and to the House by the Prime Minis-
ter. I wrote a letter to you about it
and I wanted to raise that issue here
but your Secretariat has informed me
like this:

“l am directed to say that the
Speaker has declined to accord you
the necessary permission. . - -

This is a very important issue as
the receipt of this letter was reveal-
ed in the Press Conference yesterday
morning. Just an hour thereafter, it
was raised in this House and the
Prime Minister was provided with
ample opportunity to make a state-
ment. You, Sir, in your wisdom, on
many occasions, have said that when
the House is in session whenever any
important statement is to be made it
should be made on the floor of the
House before it is made anywhere
else outside.

Mr, Speaker: Yesterday the hon.
Member gave an adjournment “mo-
tion. Today he has given andther
adjournment motion. -

Shri Hem Barua: I have not. I just
wrote a leiter to you seeking your
guidance. 1 have become very polite
after your admonition. I only seek
a clarification.

Mr. Speaker: Even then, I say, it is
not a matter for clarification. No
occasion arose yesterday here for the
hon. Prime Minister to state it in this
House. 1 have said that whenever
any statement of policy has to be
made or is made by a Minister when
the House is in session he must take
the House into confidence first. If a
letter has been received and no spe-
cific question has been put here to
the hon, Prime Minister, you cannot
take it as a breach of privilege of
this House if he does not state it
here. No doubt, the hon. Member
tabled yesterday an adjowrnment mo-
tion on ‘“the country-wide discontent

jm- Adjmm- 34:6

and_ discomfiture falt due to the re-
ported rejection by the Chinese Gov-
ernment of our polite protest... ete”
I did not allow it because it garose
out of a series of matters on which
we had discussion for a couple of
days. Therefore, every small inci-
dent—it may be important or other-
wise—need not be brought up by
way of an adjournment motion. 1 dis-
allowed his adjournment motion, It
is not as if 1 called upon the Prime
Minister, he refused to disclose that
information here and then went to
the Press Conference and disclased it
there. In that case it would have
been a different matter. 1 did not al-

low him; I did not give him an
opportunity.

Shri Hem Barua: I did not press
my adjournment motion. I wanted

to know whether a letter from Mr.
Chou En-Lai was received or not. It
seems the Prime Minister has .got
greater confidence in the Press than
in this House.

Mr, Speaker: It is not incumbent
upon any Minister immediately to
come and say that he has received a
letter from Mr. Chou En-Lai. Surely
he will choose a proper occnsion for
that.

The Prime Minister and Minister af
External Affairs (Shri Jawsharial
Nehru): Yesterday, Sir, you _were
pleased to observe that adjournment
motions were utilised for eliciting in-
formation, that that was not a proper
use of them and that there were other
ways mentioned in the Rules of Pro-
cedure for seeking any information.
In fact, Sir, as I understood, your
direction to me was that I should not
accept the adjournment motion {for
giving information if it was not &
proper adjournment motion. There-
fore, there was nothing to hide about
it. It was not after I went from the
House; it was long before that I
went and spoke in the Press Confer-
ence in the early morning. In faet,
I do mot see any question of policy
involved or any question in which
the House or the country, as I said
yesterday, is agitated. Here is a
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sorrespondence going on, I wrote a
Wndlncdveéalethrmreply
% which I am going, no doubt, to re-
Ply in time, but just to inform the
that I have received a letter,

or great
I would certainly have
informed it always if a proper re-
quest or a suggestion for that was
made, but trying to follow  your
direction, Sir, I do not propose in
future to treat a motion for adjourn-
ment as a request to make a state-
ment.

Shri Vajpayee (Balrampur): Sir, I
want to seek your guidance in this
matter. We are not anxious to move
adjournment motions on any and
every subject, but when our short
notice questions are not accepted and
our calling attention notices are not
paid any attention to, there is no other
course left open to us except to move
motions for adjournment, I  have
given motice of a short notice question
on this very subject, but the hon.
Prime Minister has not been pleased
to accept, whereas he disclosed the
tact that Government of India has
received & letter from Mr. Chou En-
Lai in the Press Conference. I think
this House should be treated in a
wmore respectful manner,

Shri Jawaharlal Nehru: I fail to
understand it, Sir. I get dozems of
fetters every day from various gov-
ernments (Interruption). I regret I
am unable to accept the hon. Mem-
ber’s argument. If any request s
made at any time to make a state-
ment of fact I shall make it if I know
it is a fact and that it is not to be
#reated as confidential or secret, But
the whole issue at present is whether
a motion for adjournment should be
freated otherwise than as a motion
for adjournment. I submit it should
not be,

Mr. Speaker: So far as motions for
adjournment are concerned—I have
already said so—I will again request
hon. Members like Acharya Kripa-
Jani and other leaders of the various

groups o have g mesting with miy-
and then decide on the As
I said yesterday, if they have got any’
particular representations to ;
we shull consider all of them. Now,
to elicit information by means of an

"adjournment motion is rather curious

affair. Yesterday I said at ‘length
that the proceedings of this House
need not be interrupted. Today, the
hon. Member has again brought up
the issue by way of seeking a clarifi-
caticn. Of course, the hon. Member,
Shri Hem Barua might have thought
that if I take exception to an ad-
journmz=nt motion he can come up
with a question of clarification, I
have to find out whether a clarifica-
tion is permitted under the rules or
not.

So far as short notice questions
are concerned, it is up to the Minis-
ters to accept or not to accept them.
So far as calling attention notices
are concerned, if I consider they are
of urgent public importance I allow
them; I do not leave them to the
Ministers to accept or not to accept
them. I only intimate to them (In-
terruption). So far as short notice
questions are concerned it is left to
them; they must gather some in-
formation. I find that hon. Ministers
are willing to answer them wherever
they are able to place matters before
the House. But there is no justifica- .
tion for bringing an adjournment
motion because we do not get the in-
formation from the Ministers through
Short Notice Question. I shall try
to get as much information as posai-
ble. If they are important matters I
give top priority to such questions
and fix up the very next day. There-
fore, they need not embarrass the
House or me by adjournment motions.
If they think it is necessary that
they must get the information, if I
am satisfled I shall find out somwe
method by which the information can
be got.

Shri Ehushwaqt Ral (Kheri): Sir, I
would like to seek another clarifica-
tion about the acceptance of short
notice questions. A short notice
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Shri Jawaharla] Nehru: I really
cannot understand this argument. We
are generally following, and refer to,
I take it, the British Parliamentary
procedure, Short notice questions
and motions for adjournment are of
the rarest occurrence there; Speakers
do not permit them. Therefore, if we
are to follow that, am I to accept
every short notice question which
according to me is neither of public
importance nor of urgency? 1 have
10 judge all that. Any ordinary gques-
tion can be put to me, As a matter
of fact, apart from parliamentary
activities here, if the hon. Member
writes to me I can send him the in-
formation immediately, But I am not
going to take the time of the House
in answering a guestion which I con-
gider neither urgent nor of public
importance {Interruption).

Mr. Bpeaker: Order, order, Gene-
rally, it is open to the hon. Minister
to say whether he is willing to ans-
wer, whether it is of public import-
ance or not. It is for him to decide,
So far as calling attention notices are
concerned I decide. On every small
matter that they want information
they need not come here and think
that the Government is not there.
They may write to the Minister and
elicit the information. Every matter
which is not placed before the House
is not a matter of such great import-
ance. It is not a breach of privilege.
Each case will be decided on its
merits.

Shrl Goray (Poona): May I draw
your attention to a concrete case, now
that you are desling with short notice
questions? I should like to tell you
that on the anniversary day..

on the Table

Mr. Speaker: We are not disposini
of all these cases here. If he writes &
me I shall send it on to them. &
there iz any particular case which &
very important and they hush it up in
this House and then make a statement
elsewhere—I do not know what the
motives would have been-—possibly it
may be that they do not consider i
important. In this cases he has ans-

wered casually at the Press Confer-
ence,

Bhri Jawaharlal Nehru: I did not
make any statement there. A gques-
tion was asked and I gave an answer
that I have received a letter. Every-
body knows that I have received a
letter. I would have received a
dey here, but your direction to me
was not to say anything here.

1229 hrs.

PAPERS LAID ON THE TABLE
RxporT or Tarrrr Commsaron

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): Sir, I
beg to lay on the Table, under sub-
section (2) of Section 16 of the Tariff
Commission Act, 1851, & copy of each
of the following papers:—

(i) Report (1959) of the Tariff
Commission on the Levy of
interest on Special Advances
to the Tata Iron and Steel
Company Limited and the
Indian Iron and Steel Com-
pany Limited.

{ii) Government Resolution No.
PA-45(112) /57 dated the 25th
November, 1959,

(iii) Statement explaining the
reasons why & copy each of
the documents at (i) and (ii)
above could not be leid on
the Table within the period
prescribed in the sald sub-
section. [Placed in Library,
See No. LT-1736/59.]
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-Amm 10 -DispLACED © PERSONS
(COMPENSATION ANP REHABILITATION)
RuLEeg

The Deputy Minister of Rehabilita-
tion (Bhri P, 8, Naskar): Sir, I beg to
lay on the Table, under sub-section
(3) of Setcion 40 of the Displaced
Persons (Compensation and Rehabili-
tation) Act, 1954, a copy of Notifica-
tion No. G.S.R. 1249 dated the 1l4th
November, 1859 making certain fur-
ther gmendments to the Displaced
Persons (Compensation and Rehabili-
_tation) Rules, 1955. [Placed in  Li-
brary, See No. LT-1757/59.]

Shri Mahanty (Dhenkanal): May I
request the Government, Sir, through
you, to provide this House with an
early 'opportunity to discuss the Tariff
Commission’s Report on the levy of
interest on special advances to the
Tata Iron and Steel Company Limited
and the Indian Iron and Steel Com-
pany Limited? This is a very import-
ant matter.

Mr. Speaker: He cannot interrupt
the proceedings like this. Hon. Mem-
bers know how such matters can be
brought up before the House. If they
send a motion, and if I consider it
proper, I will allow it. To interrupt
the proceedings of the House and
bring up such matters on the spur of
the moment is not right.

12.30 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“l accordance with the provisions
of rule 125 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 2nd
December, 1859, agreed without any
amendment to the Indian Penal
Code (Amendment) Bill, 1858,
which was passed by the Lok Sabha
at its sitting held on the 24th Nov-
ember, 1939".

3431 -llmc!m m‘-“" Rajyo Sebha

“nn
342
12.32 hrs. ; v

CALLING: Amﬂ" T ﬂm
OF URGENT PUBLIC IMPORTANCE

ExPLOSION IN JAMURIA BAZAR

Shri Vajpayee (Balrampur): Under
Rule 1987, I beg to call the attention
of the Minister of Works, Housing and
Supply to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“Explosion in a godown in Jamu-
ria Bazar on November 20, 1959, re-
sulting in the death of some persons
and injuries io many others.”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The
statement runs to about 4§ pages. If
I have your permission to read it, I
shall read it; or, with your permis-
sion, shall 1 lay it on the Table of the
House?

Shri Braj Raj Singh (Firozabad):
The figures may be mentioned.

Shri §. M. Banerjee (Kanpur): He
may be asked to read it so that we
can put questions.

Mr. Speaker: On important matters
which have beep brought up before
the House, if the hon. Minister says
he will make enquiries and make =a
statement before the House, he may
give a summary of the long statement
that he might have prepared. The
House is not anxious to know every
detail that may find place in the
statement. The hon. Minister can
give a summary of what has hap-
pened.

Shri K. C. Reddy: It will take about
five or six minutes to read It. I shall
read it.

There has been, naturally, very
deep concern expressed over the
tragedy that happened on the 20th
November when a serious accident
took place in Jamuria Bazar about 12
miles from Asansol resulting in a
heavy toll of human life. Soon after
the occurrence, the local authorities
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cordoned off the area where the acci-
dent ' took place and rushed the in-
jured persons to the hospitals. The
Inspector of Explosives from Calcutta
proceeded to Asansol at the earliest
possible time and the Chief Inspector
of Explosives from Nagpur also left
for Asansol by the earliest available
plane. He has now returned to Delhi
after his preliminary enquiries. I
would like to place before the House
broadly the facts as have emerged
from the preliminary enquiries.

The explosion followed by fire took
place between 16.20 and 16.30 hours
on the 29th November at Jamuria.
The room in which the explosion
occurred forms part of a building be-
longing to one Shri Sarju Prasad
Shau and located in Jamuria Bazar.
The building consists of four rooms
including the one in which the ex-
plosion took place. There is a small
pan shop in a wooden cabin in a
corner of the verandah in front of
this room. From the information
gathered, it appears that the explo-
sion was followed by a fire of some
magnitude. As a result of the
explosion, the front ‘door of the
room WwWAs blown off and the back
door badly damaged. One side wall
of the room was cracked in a number
of places but the rest of the building
was found to be almost intact. When
the front door was blown off, a torch
of flame shot out and streaked across
the road, hitting a tailor shop and a
cloth shop behind it on the opposite
side of the road. It was the weekly
market day when large number of
persons were on the road and quite
a few in the tailor shop and the cloth
shop. In the close vicinity of the
scene of occurrence is a bus stop.
There was, therefore, a large crowd
in the street in front of the room at
the time of the accident. 9B persons
who were injured as a result of the
accident, were removed to various
nearby hospitals. Eight of them were
found dead when they were brought
to the hospitals. The fire did not
spread to any adjoining buildings and
the damage to property was confined
mainly to the room in which the ex-
plosion took place and the cloth shop
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across the road. According to the
latest information from the Jlocal
authorities, 45 out of the injured ad-
mitted to the hospitals, succumbed
to the injurieg thus bringing the total

number of deaths to 53.

The chemical examination of the
scrappings collected from the rcom of
the explosion goes to show that the
explosion and fire were caused by the
ignition of gunpowder. As gun-
powder does not ignite spontaneously,
spark from some source must have
ignited the gunpowder and caused
the explosion and fire. Spark from a
faulty electrical connection or lighted
bidi or matchstick could readily
ignite and explode gunpowder, What
actually started the ignition and ex-
plosion of the gunpowder can be as-
certain precisely only by a detajled
enquiry. Iy was observed that no
crater was formed on the floor of the
room nor were the roof and walls
blown off. A torch of flame shot out
through the door and flared across the
road inflicting severe burms on all the
persons who were hit by the 'streak-
ing flame. As indicated earlier, there
was a large crowd on the road at the
time of the accident who were caught
unawares.

The manufacture, possession and
sale of gunpowder is controlled -by
the rules framed under the Indian
Explosives Act. Under the rules, a
District Authority has power to issue
licence for the possession and sale of
gunpowder not exceeding 50 lbs, and
for the manufacture of gunpowder not
exceeding 25 lbs. Licence in respect
of any quantities exceeding those in-
dicated above could be granted only
by the"Inspector of Explosives. Nor-
mally under the rules, no licence is
necessary for the possession by any
person for his own private use and
not for sale of gunpowder not ex-
ceeding 30 lbs. This concession has,
however, been restricted in the States
of West Bengal, Bombay and Madras.
In West Bengal, gunpowder even for
private use can be possessed only
under a licence issued under the Ex-
plosives Rules.
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- It was disclosed during the prelimi-
nary enquiry that Bhri Sarju Prasad
Shau, the owner of the premises
where the explosion took place, holds
a licence under the Arms Act, from
the District Authority for the posses-
sion and sale of 15 tong of sulphur
and 12,000 coils of safety fuse. He
has no licence to manufacture, possess
or sell any quantity of gunpowder,
His brother, Shri Sitaram Prasad
Shau, however, holds a licence in
Form I under the Explosives Rules,
issued by the Inspector of Explosives,
East Circle, for the manufacture, pos-
session and sale of gunpowder not
exceeding 200 lbs. at any time in a
factory which is situated at a distance
of about three miles from Jamuria
Bazar, It is learnt that both the
brothers were living together in a
house adjacent to the building where
the explosion took place. Sarvashri
Sarju Prasad and Sitaram Prasad
Shau could not be traced by the
police after the accident. Nor any
members of their family could be
found anywhere in the premises.

It has been ascertained that no
licence has been issued by the Ins-
pector of Explosives or the District
Magistrate for the manufacture, pos-
sefsion and|or sale of gunpowner in
respect of the premises where the ex-
plosion took plaie. It would, there-
fore, appear that the gunpowder
which exploded and caught fire was
unauthorisedly stored in the premises.

Whenever an accident occurs which
is caused by explosives resulting in
the loss of human lives, the District
Magistrate or a Magistrate subordinate
to him is required under Section 0
of the Indian Explosives Act, to hold
an inquiry into the causes of the
accident and to make a report to the
Central Government, Under Section
9A, the Central Government may,
where it is of opinion, whether or not
it has received the report of an en-
quiry under Section 9, that an enquiry
of a more formal character should
®e held into the causes of the acci-

dent appoint the Chief Inspecior of
Explosives or any other competent
persons to hold such an inquiry and
may also appoint one or more persons
possessing legal or special knowledge
ag assessor and when the Central
Government orders such an inquiry,

it may also direct that an inguiry
under Section ® pending at the time
shall be discontinued,

The Chief Minigter, West Bengal
has written acquainting us with the
basic facts of the incident and the
steps taken by the District Authori-
ties in respect of the inquiry as en-
visaged under Section 9 of the Ex-
plosives Act. Having regard, how-
ever, to the immensity of the tragedy,
the Government of India have decid-
ed to hold an inquiry under Section
9A of the Act and have appointed, in
consultation with the Chief Minister,
West Bengal Shri I. B, S. R. Surita,
1.A.S., Commissioner, Burdwan Divi-
sion, West Bengal to hold the inquiry
with Shri T. K, Lahiri, Deputy Chief
Inspector of Explosiveg as an assessor.
The Commissioner, Burdwan Division
has been directed to hold the inquiry
with the utmost expedition. Shri
T. K. Lahiri, Deputy Chief Inspector
of Explosives, has already reached
Asansol.

It is obvious that we have to await
the findings of this inquiry to be fully
seized of the causes and circumstances
of this grievous accident.

This tragedy has been an extremely
distressing and regrettable one and I
would like to express on behalf of
the Government our deepest condo-
lences to the bereaved families,

Shrimati Renu Chakravartty (Bas-
irhat): What was the date on which
the Inspector of Explosives from Cal-
cutta reached the place, and what
was the date when the Chief In-
spector of Explosives reached the
place from Neagpur?

My, Speaker: After the accident?



Bhri XK. C. Reddy: The explosion
wok place on the 2Wth—Ilate in the
vening. The Inspector of Explcsives
was there on the 30th. The Chief In-
spector of Exploasives left Nagpur on
the 30th by the night plane and he
was at the place on the 1st morning.

Shri 8. M. Banerjee: After the en-
quiry into the accident, something
will be decided. May I know whether
the State Government or the Central
Government has given any relief to
the members of the bereaved families?

Mr, Speaker: It is the normal
practice to give some relief on such
occasions, Again and again, such
questions are put. If they are entitl-
ed, they will be given.

Shri K. C. Reddy: If there are en-
titled under the rules, they will be
given. But I have no definite in-
formation on the point.

Mr. Speaker: Very well; if hon,
Members find the existing law on the

subject defective, they can introduce
a Bill

1240 hre,

CORRECTION OF RESULT OF
DIVISION

Mr. Speaker: I have to inform the
House that in the two divisions held
on the Constitution (Eighth Amend-
ment) Bill, 1959 on the *l1st Decem-
ber, 1859, there were two errors in the
announcement of the fijgures of the
division. The House has already taken
a decision and this error has absolute=
ly no effect on it. However, I consider
that the correct position should be on
record, The facts are as follows:

The House will recollect that before
I announced the result of the division
en the motion for adoption of clause
2 of the Bill, Shri Ram Dhani Das
got up and stated that his number was
330 and that he was for ‘Ayes’. He
stated only this much without epeci-
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fically pointing out that he had wrong-
ly voted for ‘Noes’, with the result
that while I added one more vote to
the figures for the ‘Ayes’, I did not
subtract one vote from the Noes'. 1
accordingly announced the figure for
‘Noes’ as 24 which is incorrect. The
correct figure for ‘Noes’ ghould be 23.
This, however, does not affect the
division.

The second error was in the result
on the motion that the Bill, with the
omission of clause 2, be passed. Here
again before I announced the result,
Dr. M. 8. Aney got up and stated that
his vote had not been recorded end
that he wanted to vote for the ‘Ayes’.
Accordingly 1 added one vote to the
figures recorded for ‘Ayes’ and an-
nounced the figure for ‘Ayes’ as 28§.

From the photograph copy of the
division result, it now transpires that
Dr. M. S. Aney did in fact press the
button and votad for ‘Ayes’. The
correct figure for ‘Ayes’ should there-
fore be not 285, but 284; i.e. one less.

1243 hrs.
BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Saiya Narayan Sinhs):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-

ing Tth December, 1959, will conasist
of:

(1) Further consideration and
passing of the Dowry Pro-
hibition Bill, 1959, as reported
by Joint Committee.

(2) Consideration and passing of
the Mines (Amendment) Bill,
1939,

3) Discussion and voting of the
Supplementary Demands for
Grants (General) for 1958-60.

(4) Consideration of a motion for

the reference of the Tripura

Land Revenue and Land Re-

. forms Bill, 1958 to a Joint
Committee.

*See Debates dated 1-12-50.
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(6) Consideration and passing
of—
(i) Motor Vehicles (Amend-

ment) Bill and

(ii) Delhi Land Holdings (Ceil-
ing) Bill

(8) Discussion on the Resolution
seeking disapproval of the
Sugar (Special Excise Duty)
Ordinance, 1959.

(7) Consideration and passing of
the Sugar (Special Excise
Duty) Bill, 1959.

{B) Discussion on the Annual Re-
ports of the Hindustan
Machine Tacls (Private)
Limited for the years 1957-58
and 1958-59, on motions to be
moved by Shri K T K.
Tangamani on the 7th Decem-
ber, at 3 P.M,

(9) Discussion on the Summary
of Proceedings of the Six-
teenth Labour Conference, on
a motion to be moved by
Shri D. C. Sharma and others
on 9th December, at 3 p.m,

» 8hri 8. M. Banerjee (Kanpur): Sir,
an adjournment motion was tabled
about Dandakaranya and the Minister
made a statement.

Mr. Speaker: He will make a fur-
ther statement.

Shri 8. M. Banerjee: Yes, but this
House may not get an opportunity to
discuss that. Some time should be
Axed, therefore, for a discussion on
Dandakaranya. Then, as you have
already said, the House should have
a discussion on the Pay Commission's
report.

Mr. Speaker: Regarding Danda-
karanya, I expoct the hon. Minister
will make a further statement in less
than 10 days or a week. Thereafter
the matter will come up before théd
House, not next week, but the week
after the next.
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Shri D. C. Blarma (Gurdaspur):
The time allotted for the discussion uf
my resclution, viz.,, 2§ hours, is very
insufficient. There is a demand that
the time should be raised.

Shri Satya Narayan Sinha: Under
the rules, 2§ hours is the maximum.
Of course, the House can extend the
time. Under the rules, we cannot do
that,

Shri Harish Chandra Mathar (Pali):
It is a very important resolution and
more time should be allotied, because
it is an all-embracing resolution.

Mr. Speaker: We are not on the
question of time here. The Business
Advisory Committee’s report is not
here under discussion. We will con-
sider that matter, or, if it has been
considered already, this mattér may
be brought up when the actual motion
is moved; then we shall see.

Shri Harish Chandra Mathnr: The
difficulty is, you may not be here and
the Deputy-Speaker may find himpelf
In difficulty. So, if you could just
glve an indication, it will be helpful,
because it is very important. (In-
terruption).

Shrimati Renu Chakravartty (Bas-
irhat); He has pleaded that the time
should be extended; I would like to
oppose it.

Mr. Speaker: 1 thought it related
to some motion mentioned by the
Minister of Parliamentary Affairs in
his statement. I now find it is a
Private Member's Resolution. How
does it arise now? When the matter
comes up, it is left to the House; let
us see.

12-46 hrs.
KERALA APPROPRIATION (NO, 2)
BILL®
The Minister of Revenue and Civil
Expenditare (Dr. B. Gopala Reddl):
I beg to move:*

‘““That the Bill to authorise pay-
ment and appropriation of certain

*Moved with the

recommendation of the Pregident.
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further sums from and out of the

Consolidated Fund of the State

of Kerala for the services of the

financial year 1059-60, be taken

into consideration.”

Mr. Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State
of Kerala for the services of the
financial year 1858-60, be taken
into consideration.”

Shri Narayanankutty Menon (Muk-
andapuram); When the actual supple-
mentary demands were discussed in
the House, certain important matters
relating to the construction of a
national highway for which additional
staff was asked for, were raised in the
House. But, Shri Datar did not make
any mention of it in his reply. 1 beg
to submit that there are actual diffi-
culties in obtaining iron quota and
unless that is obtained, this supple-
mentary demand for additional stafl
will be futile. So, something should
be done about this.

Mr. Speaker: The hon. Member
knows what exactly to do in such
cases. If really he wanted an answer
for this, he could have sent me a
notice, and I would have requested
the Minister-in-charge to be here to
attend to whatever has not been dis-
posed of.

Shri Narayanankutty Menon: I only
wanted to point out that.

Mr. Speaker: This hon. Minister will
not be in a position to reply to that
straightaway. Anyway, he will pass
it on to the other Minister.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1858-60, be taken
fnto' consideration.” :
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bition Bill
The motion was adopted,

Mr. Speaker: We shall now take
the Bill clause by clause. As there
are no amendments, I ghall put all
the clauses together. The question
is:

“That clauses 2 and 3, tho
Schedule, Clause 1, the Enacting
Formula and the Title stand part
of the BIill”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the Title
were added to the Bill,

Dr. B. Gopala Reddi: I beg to move:

“That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

12'48 hrs.
DOWRY PROHIBITION BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Hajarnavis on the 3rd December,
1858, namely: i

“That the Bill to prohibit the
giving or taking of dowry, as
reported by the Joint Committee,
be taken into consideration.”

Five hours are allotted for this Bill.
Shri Narayanankutty Menon may con-
tinue. He has already taken 20
minutes.

Shri Narayanankutty Menon (Muk-
andapuram): I will finish in five
minutes. Yesterday while I was re-
ferring to the fact that there should
be some consequential changes in the
law of inheritance also, my hon
friend, Shri Maniyangadan interrupt-
ed and said that as far as Kerala
Christians were concerned, it was
only in cases where stridhan
had not been paid that they
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were entitled to inheritance. But I
submit that there is a lot of diffi-
culty involved in that affair also,
because even in cases where dowry
is not paid, a woman of the Chris-
tian family is not entitled to an
equal share with her brothers or
other male members of the family.
Furthermore, the conception of joint
family is entirely unknown +to the
Christian families; that happens only
in the case of intestate succession.
“Therefore, the difficulty of actually
sharing and having inheritance arises
immediately the Dowry Bill comes
into force, as far as other communi-
ties are concerned.

Yesterday I said we support this
Bill not because we are confident that
by the passing of this legislation, we
will be able to eradicate completely
the evil of dowry, but because the
time has come when with the eco-
‘nomic and social changes in the
-country, corresponding changes in
society also should take place. I will
conclude my speech by pointing out
the real criticism that is coming
forward. That criticism seems to be
because of the tradition of the Indian
family, especially Hindu family, for
hundreds and hundreds of years,
which family is accustomed to
the laws of Manu Swmriti. It s
impossible and also sometimes
atrocious to the conscience of
the Hindu to come forward with
the conception that the dowry is also
‘to formulate a new family relation-
ship. It might be understandable
that the weight of these traditions for
years has affected us so much, But,
At the same time, the passage of all
these years has transformed the
-economie, political and social circum-
stances n the country, and it is pre-
cisely because of the pressure of the
economic changes that are taking
place in the country today that =
change in ;the mental outlook and
.conception of the social order are
coming and compelling us so that
.all these traditions could be changed.
And if Manu Smriti is quoted as
happening to be the tradition of India,
~what we fajl to understand is that
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Many Smriti itself has undergone a
lot of changes during the British
days. Hon, Members will under-
stand that not only Manu Smriti, but
the interpretations given by Yajna-
valkya also came in for discussion
before the learned Lords of the Privy
Council, and certainly it has under-
gone transformation and the inter-
pretations in most cases have been
conditioned by what is happening in
the western society. Moreover, what-
ever that is good in the Manu Smriti
that is available now, nobody is going
to oppose that, because people are
for it. But because Manu Smriti was
conditioned for a society which exist-
ed some two thousand years ago.
what is bad in ttie past will have to
be removed, because of the social and
economic pressures that are being felt
in the country today. Therefore,
what is wrong In the past, we will
have to shed and there is no point
in clinging to them. What was good
for the past will not hold good for
the present. I am reminded of a
saying by one of the pgreatest
philosophers that it is Very
dangerous to inherit everything.
When we inherit the best, the wisdom
of those cemturies, the badness of
those centuries also creep into our
heads at times and it is our duty to
distinguish what is the wisdom that
we have to inherit, from the past and
what is the badness that has crept in,
which is unsuitable to the present day
conditions,

Then, when Manu wrote his Smriti
he never contemplated, he never
claimed, that it is to be in vogue for
long long years till the world is over,
In the very first stanza itself of the
Many Swmriti he defines what iz the
law of the land.

gl eqfey: wrTATY : TR @ Py :

He has stated that Srutis and Smritis,
which are absolute in character they
are to live till the world is oaver.
That is what he has stated. But
when society changes, when econe-
mic surroundings change, he has
stated:
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S0, today what the society feels
correct, that should be the law.

“gfenq & =w: wAY  wdgElaIg
-
o6q
The society feels what is right today,
what is desirable today. Therefore,
when Manu himsclf has stated that
law is mot to be built in an iron

structure for years together, certain-
1y we should encourage this change.

I will point out another instance,
In the Manu Smriti there are certain
things which will live for long
years. The interpretation given by
Yajnavalkya to the Manu Smriti, as
far as partition relating to Hindu
families are concerned, remains even
‘today in spite of the fact that the
conception of property has undergone
changes. Yajnayalka gave an
interpretation to partition:

“Famrelt wTew gAwqTI
faqumy wAF qrrgr
atsdsy, syFeqrivy”

Even though two taocusand years have
passed, even today, the law of parti-
tion, whether it is the Hindu family
or the Christian family, whether it is
the law of succession cr the Indian
Succession Act, modelled on the pat-
tern of the British Act the law inter-
preted by Yajnavalkya stands even
today. Therefore, my submission is
that what is wrong in the past, what
is unsuitable for application to the
present day social conditions, that we
will have to reject and model them
or mould them to suit our pFisent
day social conditions, for there is no
point in clinging to those unsuitable
things of the past.

1 must emphasize one more thing,
and that is that we are not to rest
vontent that we have passed the law
today. Legislation in relation to
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social transformation, and also econo-
mic transformation, is only a certaim
mnstrument in the hands of .the people.
Unless a resurgent force is  there,
the generating force is there behind
the instrument to use the instrument
properly for the moulding of the
society, the instrument will become
not only blunt but it will become
inactive and the purpose that is
sought to be achieved by the legisla-
tion will be lost.

Yesterday also I made a reference
to the attitude adopted by the Cong-
ress party in the Kerala Legislature,
I refer to it because we from all sides
of this House should feel today, apart
from party considerations, that this
is a social evil which we have to fight
in the name of transforming our
society, where we have no differences
of opinion, and if this desire is to be
accomplished by using this instrument
of legislation that we are passing to-
day, we will have o vitalize and re-
generate the entire soclal sanction
behind it, and unless we are able to
regenerate that social sanction, this
will remain a dead letter. There-
fore, I make an honest appeal to all
my friends opposite, of all parties,
that while we are making tremendous
changes for the transformation
of an entire society—we have already
lagged behind for two hundred years
because of the British rule—let us
all unite together to light a bonfire
of what is unsuitable in the past, and
let us mould a new society which is
suited to the present day circum-
stances, to the present day civilisa-
tion and t» the present day economic
changes that are taking place in our
country and also in the rest of the
world.

Shrimati Ila Palchondhurl (Naba-
dwip): This Bill that has come before
this House, I think, deserves the
warm support from all sides, as my
hon. friend opposite has already
stated, and I give my full and warm
support to it. But while doing so, I
would like to bring to the notice of
the House one or two things.
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Dowry, as It existed In the past,
was not always an unmitigated evil.
It gave the woman some sort of pro-
vision in case of her husband’s death.
Under the Roman law she had some
share in the property so that she was
provided for if any untoward cir-
cumstances occur. In Athens under
the law it was provided that the
land which she inherited should be
inalienable. For this reason, in India
today the law gives some protection
to the woman in the sense it is pro-
vided that when she gets a dowry, it
may rest with her. But, at the same
time, we must have a clarification of
this dowry. The idea that the
woman should have every advantage,
from whatever quarters she can get
them, should not be lost sight of. The
Bill, as it has emerged from the
Select Committee, is not clear on
certain points. Under clause 2, sup-
pose a husband gives something to
higs wife on the occasion of the mar-
riage, would that also be considered
as dowry? That would be entirely
unacceptable to Indian conditions,
because here a husband is considered
as the giver of all things to the wife.
So, what he gives should not be con-
sidered as dowry.

Mr. Speaker: I do not know what
the hon. Member means. The words
used here are “ag consideration for
the betrothal or marriage”. So, that
is a voluntary gift for love and affec-
tion to the wife.

Shrimati Ila Palchoudhuri: Clause
2 does not make it clear. There
should be an explanation, and that is
why I support the amendment of
Pandit Thakur Das Bhargava, which
reads:

“Any presents of ornaments or
other articles customary on the
occasion of the marriage by friends
and relations of the spouse will not
be regarded as dowry unless they
are made for the purpose of bring-
ing about marriage or as conside-
ration for the marriage.”

Mr. Speaker: That is clear. What-
ever is consideration alone will
become gift.

Shrimati Ila Palchoudhuri: What

about the present from the husband
to the wife?

Mr. Speaker: It ig not a consider-
ation for the marriage.

Shrimati [la Palchoudhari: It might
be, when the marriage is taking
place. What is the objection to that?
If the husband is to give something
to the wife when he is going to marry
her, that is all right and no woman
should be deprived of that.

S8hri Tyagi (Dehra Dun): That he
may give afterwards.

Shrimati Ila Palchoudhuri: But
why should it not be made clear in
the Bill? That is my contention.

The defect of the dowry system
lies in any demand being made, and
that certainly should be guarded
against everywhere that we can, and
that is where the evil has come in,
when demands are made. And mar-
riages have become difficult to be
performed, and even such terrible
things as taking away the bridegroom
on the day of the marriage has
occurred, leaving the bride stranded.
The bridegroom follows his father
like a very obedient son on that
occasion, as if he listeng to anything
his father says, because the dowry
demanded has not been paid, whereas
he has not listened to many things in
life that his father has spoken to him,
and the bride is left stranded, These
very heart-rending tales have occur~
red not only in one part of India, but
all over India. This Bill, I hope, will
certainly help to focus public atten-
tion on it and prevent any dowry
being given when it is an demand.
This feeling, I hope, will come to the
men all over India that they will
think it a dishonour and discredit to
demand anytBing as dowry. -
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1 would also say this. My hon.
friend opposite has claimed that it
should be a cognisable offence. There,
I certainly dispgree. Because, if it is
going to be a cognisable offence, if
the police is going to be allowed to
come into every aspect of our private
life, I think that would be a sad day.
No matter, even if it is the Sub-
Inspector of Police as was suggested
by my Iriend opposite, that should
never be allowed, because, after all,
it is a sacrament. It is a day of re-
joicing. If the police is going to poke
its nose to find out if anything is
being done that is not in order, it
would be absolute harassment. This
should never be agreed to, no matter
whatever arguments are put forward.
I hope fthe Minister will take care
that he is not influenced to consider
it a cognisable offence.

I think there is a very little more
that one can $ay except that we can-
not accomplish much only by legis-
lation ang ‘that it is the social con-
science that has to be changed.
Although we say that we cannot
accompl’'sh much, yet, 1 am sure, any
legislation does accomplish quite a
good bit, because, after all, it focusses
attention and it gives you a channel
through which you can protest,
should it become necessary. Such a
Bill has become very imperative.
Without this Bill going through, all
the other social legisiation that you
have passed. the Succession Act and
the various phases of Hindu Code
that we have passed from time to
time, would become meaningless.
The only way that we can at least
now say that the whole social legisla-
tion has taken g composite effect is
by passing this legislation. Dowry
on demand should be thought abso-
lutely beneath the dignity of man to
demand or for the girl's side to give
rhould also be treated similarly. Im
this, I can only quote the words of
Mahatma Ganrhi which he sa‘d many
:rnl:'i ago, that any young man who
mukes dowry @ condition of marriage
discredits his education .and dis-
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honours woman. 1 hope all the
young men in India will have these
words ringing in their years and
never demand any dowry because it
was never in the tradition of India to
demand dowry. If anything was
given, it was given by the father for
love of his daughter.

When we make any legislation, let
us take care that we do not have any
police force enter into the cognisable-
ness of any offence., because by that
sort of thing, we would make it a
police ‘state where everything is
enquired into by the police and we
also detract from the colourful cere-
mony and the beauty of an Indian
marriage where salankrita vastro.
vrita kanyadan takes place. It is a
beautiful ceremony. Anything that
detracts from its sanctity, sacramental
qualify and beauty should never
come in and any such demand should
always be opposed.

JRx sy e weiw  (fwT) -
srax efrpr TgT, g9E & &WA
vg @ wgd wheEm faw Gwd
IER AT T F wT § AF wH
agar g fe gt o gewT eewy
it £, fow 79 vy saime wR3A
Y FAT T AN TH AT F T TG
X & wa fer v w7 oww A
# ga fg@ Y N swT § 0

& Zaar g fo agl o% vy fawm
F 9wy g ag fwdr € § WK
At v qrx uF N A wfr af §
T wdfr wx 2w 98 weelw §
o qF a8 TR 4T § (% W
woETs ¥ WY On § A FEl -
T & wff o1 vl § 1 i
¥ Tatgz wiH # A F.8F ¢
4T 4357 g Forwd v gg wof € -—

“In the opinion of the com-

mittee the fixing of @ limit of -
rupees two thousand for presents,
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ernaments, clothes ete, made at
the time of marriage to either
party thereto may have the effect
. of legalising dowry upto that
amount and encouraging the
giving or taking of dowry upto
that limit. This would be defeat-
ing the very object of the Act
namely, to do away with the
system of dowry. They, therefore,

feel that item (i) may be .

omit

30 sxa & oy a1y & fw
o wre 9% fam @ oo &
wed T fom wm § fis =l
wu Ths wd & € § gwaed
feeen &t ff & w3 fer og A
FO Tx 7 @ faw © f & 47 ZAT
vifge | igar e Pm fr fam ey w2
feat wrg w9t = fen sy ang
twh oy e sod =F & T 9w
feew s wolr N & gam &
e @ &5 foq o gy fvew
o Iod fggew: § aga awe
& wo war §, W@ &3 Gwfmde
i wnfay waw farse wwlad,
g wga ¢ A = A fw gwe
g W & Wi ug wd g3
W § WX &7 T w7 47 5 ek
ooy A TR 7 g7 w4 Frsdae
mE & FF TTH I ATHr F1 w4
o stz w7 AT IR gAY 3A
§ w1 AT @aT § afom W
wre-fass fs wny qg it fe
& yn fawsY f5 wa aw fgg @
@I sr § W fmt ®5i1
T IFTES @ & Hix A f¥
FLET w1 g% §, Iud fr I8 weEw
w7 for stz 1 e o gmT @
g NN

gardr w1l WYeredr § A oAl
o g w-v:ﬁri‘ftﬁﬁwﬁifiﬂ
R ad § Nfow s@ad ¢ o

fore aeg wmedr sl gfedie
gt § wre Wy oy wrgAfaed
gfedic T ar o wog =t § s
7 gER o qeamer wE€ AW

® @iv & 46 ¥ fgror w faow
T AT TH W & W= §TH fagr
a7 i A & < 3 srewy ey g fr
oy | F SUR T S 4T HET II
atge | Sfes gt o g e woft
aga 9@ il f& 9w @1 & wf@
fazy &, thae 9o Aic g Fewaresr
w2lraY F1 g% 2 o &fwn: g O o
BT o grm Sfew asa’ o wdi &
QAT ATY 3T FYE W7 FawT T
HTET w1 I F AW PG FIIT AT
% 2, g 9g¢ e { Wil ag% #Y
wrdr & qE FUET TR B A 900 §
€t afex w19 smma ¥ famte w1
faeifaen = mra1 § wie wiEt wy
wrdr ¥ aF oAy ww T & {rarw =

Mr. Speaker: I have my own
doubts: “consideration for marriage”—
that would exclude all this. What-
ever is given as stridhanam to the
girl by the father would be excluded.
It is not in consideration of " the
marriage.

¢y s T wriw ;. Al gew
¥ {onfea vy { fe oy recizom ¥
oy wx7 fagr w1 wafi o sarese e
wy gyt g 91 W urge a fafet
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¥ A o Aot o F9TTRaT
¥ wyw FWTT WK oy vy s oef
o T oL TRAE S 3l o
gy fqm "gwe ex7r &Y 7 o Fw
% v FaFY opwr § A qunt faegw
oA N Ty § 1 owefr HY ooft ¥
wTEX ®F w8 AT 1 R A g
g fo w9 wegra G¥ & o0 iy @il
& M3 ot sAA § N fr 59 aEw
¥ fed 73 & | dew F oo wwaw
fie Trad & fefam ¥ w7 o aiw
€15 =&Y Y E § WiT 5 qATHS &Y WG
¢ &1 wifgy w@ife w1t qow ¥ o
AT & AT &T W1 AT ST HGA
WA 1% &unt {5 w9 ey g 5t
wrdl & TS §9 + 2 57 | F @ a%
BHHET § A9 ¥ w7 L8 Koadr sy
r wg wr ghnw w gl fw andt &
T HIF TR EG K A gmaer ?, ¥
47dz I¥ T vad § A e Trew Fewrd
¥ foeq % dwy wy & wreile ag v
way ¥ srgw foeed § ooy ed
TR(ATE & o (65 T A5 § F anorer
fohred & 7 4 AT T FAS AT
& &fww saw e T oy aee wwe W
1 syt o szwt F1 ol vz v a1
I & wi, Y 57 T Y W H IEE
T Fed=IT ¥ 4f | 1 AT 6T
w0 ¥ fwd o ¥ Y wizdz fad g Wit
ag ¥ w7 gefsur vt g s
o 7 {1 IHT &I T LT FEAT
NERerR i rwggilw
oy oF wfufeds ois T 5§ 9w
A T T I oY Tl | ST,
vyt gt fggemy § o9l 47 W
o vl §fowe & aifae 3 § A
Wy o wifgd | & 7% & 71, v
R Hhw ¥ W ¥ WIHES ¥ gt
{57 s & forot fr 7 34 © wfaw
IR A gy ad su X § fr oy
T ¥ ¥ WX § 99T W yT e

wY faeran oFy & arey W o ol
fes ¥ wf o g s 23 i fae®
f& w170 v @y Tang @ o § W<
v g g § v 3 srefwgt foeey
fie anfewt g &  awrh oo e
WX WU 77 A1Y BT qOgT WY W W<
oo T 5T A e w3 wnr &
®T 9 A § sic 7T oondr § 1 vk
walest 4g @i w3 & &F alw 7,
Y A T M & A F W
& W & oew g w1 ¥ €\ v 9%
wow fage § S vmw & Ui § T
XEH EX 37 vt igd | gX wE faw
AER T HTHT PN afw Tn T
A o TEEH ¥ 7 ooy an wm oner
g orr mde ¥ W g qurg (ewy srar
Fagadrew gawt ¥ e g Wi
o 7T rET A 3 FE LA |t
aifgg 1| =5 {ﬁ'mwmﬁ‘ttgq‘iﬁl
fr §fw &g faga §, Fnds & & T
my qfw Fae wa § W oA

&7 ®Y g MT 3TEAY, &g FE WA
ST W gwt 1 gfw wg S W
agdr gt = # faoww § wied
feeew s o #y &r ger faut arg
R AY FIE SUHT TE1S KT <E §HT 1
T mrT Y T19E § 153 §1 9H AT
g oY ag w7 & A ¥ oy 9%
&7 & (95 o1 feutoe awr § Y
fr o¥F <A sreasfews wedt-
Fx ¥ a7 o1 § Y A AEE STl
foa & % ST I §&@T 9fgq 0
a9 ga LAy & W= L €T A7
et et § Wi Sk wRe dw wTH
# oY SO 8w ¥ aw 9w i e &Y
wrdr & | gE% & gw o wET T
fir gz WY wew gl ot ¥ wedeft
dur aiw TR §ow § @ 9%
WA SEALT ATY T SHET WY

¥ werfaw v fr oy
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[@few s e W]

XHT ated §A OF wATHT W N
wi fam & 5 wieT & @iz gy Ny far
oy '

“beyond the reasonable financial
competence of the other party or
any other person on behalf of
such other party.”

g4 % «F H 1 A1 gg WIqW
FLAT 117 fF a7 wedw &7 &3 hraer
Frefriag a7 ¥ w3 w17 fR 1 ffa-
T3 BT §47 Fr § A Tq9 Fooo
g9at & fagqr arar § 47 98 Ta% 978
g aram SiET waT uq s Aifwd
f& fodr T3 61 37 Fry wq33fq & w7
HIT T2 G787 @ Ao T JIT TEHT Y
R, ¥ ATG /74T & & 71 4¢ SHAT F 1~
Affaad Feida & fagls af1 &g
AT AEIT A I§ Y 4 RATANLA
Al & AT ST AT IIH AET
afl wezam wfe? | 97 ©F a9 3T &
FI AT ardt I THT @9 ®La@T §,
IT4r 93,8 faa.§ g q79T G4 €Tar
g AT FI67 &Y Ardy 97 Ay % §F
H AW FY o719 A7AT § HEA
ATV B AT TAr W 4 arq4QT
AT & Hiea a4t wew wadt gg 394
qZA A Fra®r fo st € gra &
UF g8 we T a1 § wre Ay f¥ g|y
"azrd & I arft &, IEAT WA
AT F AAIS F HAAT ATCLF G
A E IR /AT WA AT LRI £
AT M A I¥ AT ATfATfag wad,
EAECEEE T T EICE £ F S
. Qe WM weed o fgrgear ®
FOFfafaaa g7

Shri Ajit Singh-Sarhadl (Ludhiana):
But there must be definiteness in Jaw.
Your amendment has only put in the
words “beyond the reasonable finan-
cial competence of the persons”. There

is no defirition in this vhgue expres-
sion.

-8Shrl Tyagi: How can thers Be
definiteness in the

expression, hecause
all are not equalinﬁnmdal |utulf

4 fiw STy Trw webw : AO gmf‘m
ag { e Q€ & wa gg faw W@ a1
IE 9T Rooo §1T &7 §T A Y WX
faadt f5 faqr m™r @ fs T¥LH,
i, % AT a7 gixg afx @t
9T eoo TIT ¥ Arfega & f&F s
ar I7 T8 A aaAT ST ) 1w
FY sargee A2 ¥ ger far wEH B
frmrer fear w1 ag @@ waT fF Rooo
T9q & WA 48 ¢ fw faeew ww
TS F1 gARGTHE Raar 1 a57 5
4% TARY GAAT §, FALT A Y TG 4V
SR F97 fF YW FgF ¥ WAaAr
i ¥ faar § & qadr gg wEdt &
fe forew s sl & @or aT fRan
sy A faae fa wrir ag g1 % #1%
Y Hq 0 CFAT BT TG, G AT FAET
FiTE 7 T AW AT 3T 9 T AT 7R
S AL A0 A0 9% ATRT AT ATAT
F1 foqrar § safaqr &1 so3qaa
Far § At #§ 8 Ao aqd w¥ T
gar & gg Y 7 ¢ gvm Wi qg off
% IS FrLOEE LT ¥ WS U%T
FHAT & AT I AT Gl T &g+ fFar.aw
F qF.T {1 gGTAT 4 wlead § fa g9
SIEE 0 A S E-1 IEN £ SR

Mr. Speaker: I was not here. I
would like to know from the hon
Minister one thing. In our country
in every part of it-as soon as-a girl
is married, she is given ornaments
and also vessels so that she may go
and set up a family; even clothing
for so many months or years, & cot,
this and that, so that she may go and
settle down. If jt is out of all pro-
portion and if it is meant as a ¢onsi-
deration, I can understand, but it Is
normal. Even in our part all of
them do not earn, and therefore if it
cuts at. the rooto! even such provision
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Shrimati Renu Chakravartty (Basir-
bat): Any amount can be given.

‘Myr, Bpeaker: The difficulty has
arisen this way. It appears the hon.
Law Minister gaid even this Is consi-
deration,. When I. get my daughter
married, I give jewels to her. 1f that
is the interpretation, I am afraid one
of two things will happen. Either
they will give it privately after some
time, or the girls will not get married
in our country. Already there is
trouble.

ot =l ;o g agsr A afaar
Y &Y w0 & ac S sy & Frfae qgr
& ag s & q gar § 1 faasr qrdy
Ry qﬁ"’r & @ A ga A A AAAd
L
The Deputy Minister of Law (Shri
Hajarnavis): Voluntary gifts to any
extent, in any form, are outside the
scope of the Bill. It is only when the
money is extorted, or any property is
extorted as a consideration, as you

have rightly observed, Sir, that it
comes within the mischief of the Bill.

Shri Tyagi: What about voluntarily
giving? What about the ornaments
voluntarily offered?

Shri Hajarnavis: In any form, in
any quantity it can be given. It is
not hit by the Bill at all

Shri Tyagli: Thank you. That is
what we want.

dfen sTge e WwE o AAT AT
fafaeee qifgara & sy o sirfyge #r 2
ag fawA & 1 & 1 T GTATUT 497
& gw 7 qx @98 78 F@ 9 A
it =7 ars vT famr Ak AW
@ I agedr § v g T v &
ot far e & WY A fF 2@ A war
¥ qfaw §

qara ¥ ot a7 ¥Fraer § fE qudr
¥ vy Wyt & Qe T A g §,
- FATNT femr wrm § wfE ag e
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mﬂmﬁiiﬂtmfﬁ‘ﬁtﬁﬂ
éfmaﬂ%‘w%‘mﬁ wgfEay €t
mc:rar."rarrﬁ o fiF STFT WYAT 93T
gmmﬁmmm&w
mrmgﬁﬁﬁeﬁs{%ﬁwﬁ
w&Tg g1 & weT 9T awiA & fad
g4Y fiad gorE A T v & q1dT § )
arfs 38T H1T STHT HUAT g a4l
% |
Mr. Speaker: Whatever s rea-
sonable, That is so all over India.

qfEa STET T Wora ¢ " e
wrar §, a<aq  fag sma & 0 9w af
T § & wEw T % dE s
Sl @ & oY e wdr A & o

Shri D. C. Sharma (Gurdaspur):
Whatever happens in Punjab is utter-
ly undesirable.

Y @Y 2 wq gadas =T #f
ardr g€ 41T I8 Aw A TN 9 3y
& forqr SVIT | A9 FATT & ATEX 39 AE
TERE!

Shri D. C. Sharma: I was married
when 1 was a student of the elghth
class in middle school.

o fEr STETC aTE HEW : T AT,
& gg WA ¥ @ 4 fF a9 w7 ag
fegar AT {5 fodft w1 qoaq 77% faar
ATaT £ SE 1T g4 faw F gHA I
thaw™ 7 fFar § 1 g@ faw & @y
&t G mar € v $Yq wvasE s A
ag o 3% g f¥ ag 7 amemfaafas
g 1 ga WY gaE sEfaafas a@ET
Adf w12d 1 Fafme aRisTIe S X
ANMpa ¥R Fves g7 A ¥
ganfea® & | 39% qarfaw ot aret

¥ werar Wy w§ fowemn adl w3
-g%ar |
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Mr. Speaker: Whoever has been
rejected as & bridegroom will com-
plain.

dfer syt  ww  wriv

There are others who will complain.

Ty &9 § fagh ff fRdl § AT W
qg 7 arat Tl BT aarg w< faam,
Y T FIAT qATT qIZ  FIIT A SqE
FTF F7TE QdreE gz i 1w fedy
&Y fgaa O g # & W I9E 9
¥ =g gare ¥ foar mar @Y 98 a&w
adiez it gy o FfEe Fg amw
ETAT § AT qHeg T4 wa | gafea
# argar g {5 $3 € 7 ARTATATH
71, faasr fF wadde  forrmmsy
FCA €1, 9g HFTA AN ¥ wiewa
fear wix 1w aar f6a0 T ar fedr
¥ fegmg fedy &1 gAY & oaew
QY 1 wax dar A fear S
W T@ ¥ ¥ wErwdl & oaw &
a@t 1| ey, fored wo waY &7 &
ag FAT 7€ FRT fE IR TTHIE ST AT
et B #7 T foqr g | wwled
&t & fr gy wisaa) @ wrd-
g &Y fear g 1 ar ffee
NTEISAT AT I L¥Y F ATaET ATAT
3™ FEr e w1 3g wfEmc @ o
foaar ¥ &% a96 Iy JOIAT AT
% W gy SrfegEe o7 awi i
faar sg 1 A7 gw wARHE At
ez & fir o< ¥ ¥ o3 ag a1
g fr frdt & o9 B qang femy
AT § A IRy perESy fZE o e
& W grq & s o awi At
far A7 TFAT & 1 WX T A HR
T | a4t aY 39 ¥Aw w e &
wErEEl ¥ W AAT Sk QN Hawr
qTEN WX qE O[T THrEE g7
W WY AR e et g S W
& e gy R

13422 hra

[(Mn. DxroTy Srmaxyn in the Chair.)

I & vwrar ot $w o A
¢ forreY fo 3T wor wifed, o S
ATH TATHE WY qaowg gt T i
o Frrcrr # Y vy wft § 1 g
ora areitfe off & cw qofeaw g9
wiriz fag & o fis aY va faw & T
wgl & dfwn aga wree § 1 wvor oYy
w7 F7 § i Tt & g Wik AR
¥z ¢ 1 v & o e worw gew
¥ sgandt oy, A ST T e g,
Yo FIQ OF ¥1, ag N & fag <ar
STy, arrfaEl ® wi o are, St
wr firame S ST A ¥R & o
o wfearsft # o wug @ W
&, o< st foorelt sty § &Y A
grar € fr g ® Jnefr o g W
Fareft ot Traft a3 § ) W Ew At
N FF AT WIN WA W@ & o
T R & 1 O O § ) Twn
®T 7 AT TEN § | TEEY BT O g
q® mreHY #) woAr feaa & qanfaw
&Y =rfed

o wro sfto wot <7z FY farer wTaT
T § TN Y HAT GIH AU AqT
fare v ?

4 faer sTEY T WRIY : ST AT,
A arfed Tg F a1 W 4K 9T W=
T aF a1 ey Fo gieea § a8

afem arpafes R

¥ vz ¥ qo wgw § fe wg
st ot & wwdr § fe fored
WA T §Y | ¥4 wr fgrg Swwy aww
TR | WY FRT T A awd aT v
e § | IEw e ¥ wqay dar .
o € 1 F ey F fr o e WY
e oy weET Wk qrent ¥ ST
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! fear s A SEEr W= A
§r mff wodr 1 Qe wrdr W W
awrg wmft ¥ T W ) w=oE
wrg Y o wawr & ot fedmx
¥ d T fefiwrgg € o
faeg framg 1 @ aE A e W)
e & | WUt off § wafE aww@
¥ fagr 9Q | O W T 6
X wawar g e g s 37 o W<
[T | A TN wErT &7 19 § ITer
Ll b ac o
TR g ;A A o §
g fear wrm, s w7 7 fxar o

dfew e va wEmw: 7y e Ay
qg T A7AT & i gy o 7 faaqr
g 1 gEs faar o §
“to one party to a marriage or to
any other person on behalr of
such party.
W AT qgm fr o femr qr fw
#fcer A s & oifzat gifr g oY arge
WY ITEIYH ERIT | QI qTEE THHA
q fe odffa ¥ waws O w0w ¥
grm 1 ¥few F oo wom AEE g e
«ET ¥ T F F9 3@ § W= gE
HOF AT ATEETH FY aTF A F 2w
& | TEEY FT A9 TR HT 2T § A FF
s geer fodwe & 9 § 1 W
TTHTE SAFT & A A & g | I
WX IHEFT AR GV § | AT &Y §
far forr &9 ¥ x@ fast ® 77T B
IAw ag T wEw fe ag S @ T
& faed fees oy o R | Jwr b
Ay afgr xar e & A w@y
£, wifarx WX fay & 3TarT A fr
o oY & g g ag fasgT wmaAw §
Q¥ SF¥Y AW o AT W &Y I
&Y wg oz 9T I w3 et §, woedy
Tt wraas fedy s ¥ ot § ) qE
&Y AT Bwvdiew T § v ek s
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At ATt wY #F ;g featr wrw
s EFaT § |

Shrimati Renu Chakravartty: May
I request Pandit Thakur Das Bhar-
gava to speak about thigs point in
English, because we could not follow
exactly the point that he was making?

Pandit Thakur Das Bbargava: I
was submitting that when we con-
sider the question of the relations
between husband and wife, it should
be open to the husband and the wife
to agree to any terms at the time of
marriage. For, in some communities,
and in some cases, marriage is only
a contract; whereas, in the Hindu
community, it is considered as a
sacrament, and certain others also
regard it as a sacrament. Therefore,
it should be open to the husband and
the wife to give away anything to
the other spouse just as he or she
likes; and there should be no law
whereby any compulsion should be
made in this regard.

So far as dower or mahr is ecom-
cerned, it has been stated that they
are excluded from the purview of
this Bill, because the Shariat law
provides for it. But so far as the
Hindu law is concerned, may I submit
that this was what Sita eaid to
Rama:

fadt gxifer fg foa, et wirar e g
winaey fg A wioy &7 7999 )

So, according to the Hindu law, and
according to our traditions, a husband
gives everything to his wife, and
the wife gives everything to the
husband. So, between the two, there
should be no impediments and no res-
tnctmn.s So far as contractual terms
are ‘toncerned, I can understand a
wife just choosing a husband even
considering the prospect that after he
is dead, she will get enough to live
by; similarly, T can understand &
husband choosing a wife thinking
that she is the real heiress, and he
would get the benefit if he marries
her. This is not s thing which can
be ignored in society. Every father
wants that his daughter be married
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in a rich family; similarly, every man
wants that he may be married in a
rich family. Why should you make
any obligations, so far as these per-
sons are concerned? After all, what
is dowry? Dowry is not what each
husband gives to his wife or what
each wife gives to her husband.
Dowry is one which in popular par-
lance is understood to be what the
parents of the boy give to the girl
or the parents of the girl give to the
boy.

Shri Twvagl: Here, it is not a ques-
tion of the parents; according to the
terms of this definition, the parents
might give any amount; that will not
be objectionable, It is only the
parties which should not give bet-
ween themselves.

Pandit Thakur Das Bhargava: That
i{s my hon. friend's view. But this
matter can only be decided by a
court at the lower leve! or by the
High Court in casc there is a convic-
tion and there is an appeal against
that.

It we pasg this law as it is, then
people will understand that dowry
means any property; even the food
given at the time of marriage may be
considered as property. Even some
little thing given by a party may be
construed as dowry; as my hon.
friend has been pleased to construe,
even a little thing given by one party
to a marriage to any other person
may be considered as dowry. The
court may also construe like that. So,
I want that everything may be made
absolutely clear. It is with this
object in view that I have given
notice of so many amendments.

As a matter of fact, T may submit
that it interferes with article 19 of
the Constitution. Any person has got
the right to dispose of his property
in any way he chooses; of course, I
agree that so far as he misuses that
right in respect of extortion of
dowry, he should be prevented from
doing so. To that extent, I agree. You
might enhsnce the punishment also

in such a case. At the rame time,
you must see that the law is effec-
tuated by allowing complaints to be
made by social organisations or by
the aggrieved persons. ’

All the same, I feel that if the
Bill is . construed in the manner in
which it has been construed in the
Joint Committee’s report, then, I am
afraid, that first of all, article 19 will
be contravened, and secondly, the
financial position of the ladies in our
country will become very much wor-
sened, and they will not be able to
get anything at the time of marriage
which is the starting point for their
life.

1 was also submitting that it was
opposed to public interest. If we
pass this Bill In its prescnt form,
then it is not the Members who will
be held respomsible for it, but the
whole sarkar; everybody would say
that this sarkar is doing some things
which are so very much opposed to
public opinionh and to tradit'ons in
the country, that this sarkar is no
good at all. This will be the result.
I am, therefore, anxious that so far
as this Bill is concerned, we ought to
pass it after great consideration; and
we must make it absolutely clear that
we do not want to do things which
the public does not like.

"Of course, dowry is a social ewil,
which we must remedy, but it is not
such .a great social evil that we must
send the bride or the bridegroom or
their parents to jail. Why should we
send them to jail unless there be »
proper case for doing =0, unless the
person hag misbehaved in a very bad
way? In fact, I had given the ex-
ample of the misbehaviour of a hus-
band last time; I do not want to
repeat it now. 1 can understang if
people are sent to jail in such cases.
But, ordinarily, I should think that
fine should be the proper remedy and
not jail sentence, unless there are
grounds on, which such sentence may
be justified. But what do we find in
clause 7 of this Bill? We find  that
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sending to jail is mendatory. It has
been stated that it is compulsory that
jail sentence must be given. I
submit that sueh a drastic provision
should not have been approved by the
Joint Committee.

Then, again, in clause 7, as I had
pointed out earlier, the words are
‘based on a complaint’. This must be
made clear as to whose complaint is
contemplated. Who will complain?
Ordinarily, if you allow every kind
of person to make a complaint, that
will not be proper. To allow every
person to make a complaint will be
opposed to the accepted principle,
that is, the principle which we had
accepted the other day in regard to
sections 493 to 408 of the Criminal
Procedure Code; you will remember
that the other day there was a pri-
vate Member's Bill in regard to
section 198, which we had passed with
certain amendments. Even then. we
did not allow any person to file a
complaint. It will not be proper to
allow all sorts of persons to file com-
plaints and harass the parties after
marriage. In that way, there will
be another extortion. The first ex-
tortion is already there, The second
extortion will be in the form of the
possibility of a complaint from sany
person against this person who has
already undergone extortion.

Therefore, my humble submission
is that in regard to all these matters,
we murt be very circumspect. Since
I have tabled a large number of
amendments to this Bill, I do not
want to take much time at this
stage. I will only submit so far as
the word ‘betrothal’ is concermed, that
it need not be there. A betrothal
need not necessdrily end in mar-
riage. If it has to be effectual, it has
to end in marriage. Otherwise,
betrothal by itself will mean nothing.
Bo why should the word ‘betrothal’
be there? I say this because we
have seid here ‘before the marriage
as consideration for the betrothal or
marriage’. If it Is marriage, it is all
right. But betrothal may mnot be
effected into marriage, After all, the
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betrothal may break off. So I do not
know a person should be penalised
for that. If a person enters into a
betrothal without meaning to enter
into & marriage, it is useless. As a
matter of fact, a person may be duped
into a betrothal. In such cases, sec-
tion 420 of the IPC is there. A person
may make a misrepresentation and
get money from another on the basis
of making a betrothal. As a matter of
fact, it is presumably a case of cheat-
ing. Even today, there are such
cases and they are dealt with under
section 420 of the IPC and in proper
cases punishment given. Therefore,
so far as the word ‘betrothal’ is con-
cerned, we are not justified in having
it in clause 2.

Then again, there is an article in
the Constitution which =ays that so
far as laws are concerned, there should
be the uniformity of laws for all com-
munities. This is a matter in which
all communitics are equally interest-
ed. So in this matter why should the
Muslims be allowed to have more
powers than the Hindus, Christians
etc.? Therefore, my humble submis-
sion is that it is but fair that we
have the same law. So this excep-
tion regard‘ng dower or mahr should
be taken away and we should make
this uniformly applicable ag between
spouses belonging to every commu-
nity.

It has been repeatedly said, by
Shri Narayanankutty Menon and
others that among the Christians and
others when there is a succession law,
there is no need for a Dowry Bill. I
for one would not agree with that
argument. I know the succession
law has been passed in spite of our
protest. At the same time, perhaps
Shri, Narayanankutty Menon does not
know that in the Punjab, there is a
movement to revert to the old law
and custom, In the Punjab, so far
as the peasantry is concerned, we
do not want that girls married should
succeed to their parents’ property.
That question apart—I am not deal-
ing with that problem now—we are
very anxious that the rights of the
girls in the Punjab and all over In
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the country, in the whole of India,
should be fully safeguarded by allow-
ing the system of dowry to remain as
it is, and only penalising the giving
or taking of such kind of dowry as
is extortionate or objectionable is
justified. Unless this principle is
accepted, I think so far as the
Punjab and other parts of the
<country and many Governments
are concerned, where this system of
giving extortionate dowry is not
rampant, they should be excluded
from the purview of this Bill. I have
also tabled an amendment to that
-effect.

Then the hon, Minister was pleased
‘to say at the time the Bill was being
sent to the Joint Committee that
among the peasantry, there was no
such practice of dowry but it was
confined to the higher clasres er the
upper middle classes or those literate
people who wanted money for sending
their sons to England ete. So why
make it disastrous for the whole of
the country? Why should the girls
feel dissatisfied that their age-long
customs in their favour should be
disturbed in this way?

Therefore, I would beg of the House
to kindly consider this question and
make in this Bill amendments which
are proper. Otherwise—if these
amendments are not carried out in the
Bill—I would rather like that the Bill
were dropped than be passed in the
form in which the Joint Committee
hag presented it eliminating altogether
the system of dowry.
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Shri Nathwani (Sorath): Mrx.
Deputy-Speaker, Sir, I rise to support
the principle underlying the B 1l. But
it is my painful duty to point out cer-
tain objectionable features of the Bill

In the Statement of Objects and
Reasons, it is claimed that the Bill will
&0 & long way in the eradication of the
evil of this dowry system. The Bill,
a8 {t was introdiiced, contained certain
drawbacks. As it has emerged from
the Joint Committee not only have
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those drawbacks not been taken away
or removed but also one or two more
have been added, Therefore, I am
afraid that even the limited purpose
which this Bill seeks to serve will not
be served by it as it has emerged from
the Joint Committee. -

There are two factors to be borne in
mind in considering any social legisla-
tion. The first requisite is that there
must be a proper and congenial atmos-
phere for that kind of reform. Second-
ly, the legislation should be so con-
ceived and framed as to ensure fts
effective implementation.

I say that the first requisite is the
proper climate. I mean we want social
consciousness; I mean enlightened
public opinion. Though it is recognis-
ed as an evil, it is an evil of long
standing, still today somehow or other
public opinion seems to be inured to
this practice. There is no condemn-
ation or disgrace incurred by the per-
sons indulging in this evil. What is
an all the more disquieting feature is
the fact that this practice exists and
flourishes also in educated and
so-called advanced people. I am put-
ting it mildly. Therefore, this evil
practice d'ffers from other social evil
prac ices because whereas other evil
practices like child marriage etc. could
be got over by the spread of education,
here is a practice which, on the con-
trary, gets aggravated by persons
receiving high school and college edu-
cation. 1 need not speak at length
about the reason why this enthusiasm
or zeal for social reform has faded or
waned but it occurs to me that one
reason is that there seems to be a
growing tendency to rely more and
mgore on legislation. It appears to me
that some reformers are trying to lay
balm to their wuneasy conscience by
getting a Bill like this, in this form
passed so that they can take satisfac-
tion that they have done their best.
We do not view the progress as an
entire one; we th'nk progress can be
achieved in water-tight departments.
Therefore, we have never given due
importance that we should have given
to social reform.
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I now come to the provisions of the
RBill. There were two drawbacks in
the original Bill and in this category
was the provision which made the
giver of dowry & guilty person. Shri
Malkani in his able note of dissent has
dwelt at leng:h upon this aspeet and
I do not want to repeat the arguments.
He has stated that the person who is
to give is compelled to give and he
deserves sympathy and so on. Coupled
with this fact you have to see how to
implement the provisions of the Bill
and then you will realise the necessity
of making an exception and not
punishing those who have been forced
to give dowry. This was an original
drawback and I expected the Joint
Committee to give serious thought to
it. But somehow or the other, the
- provision has remained as it was,

The other drawback is clause 7
which says that no court can take
cognisance except on a complaint.
Having regard to the nature and cir-
cumstances of the case, the persons
who can know about the affair, bar-
ring very few cases, would be the
persons who are either relations,
friends or acquaintances. They may
not like tp come forward and give evi-
dence or lodge a complaint before a
magistrate. They can go and pass on
information either to a police officer or
to the magistrate. By resiricting the
jurisdiction of the court to take cog-
nisance only on a complaint, you are
preventing the court from taking cog-
nisance from other normal agencies
which are provided for in section 180
of the Criminal Procedure Code. If
you wanted it to be really effective,
really you should have seen to that
that a person is encouraged to come
forward and put the criminal law in
motion,

Shyi Bubimsn Ghose (Burdwan):
Even if it is made cogn’sable, there is

no bar for a private person to come
and lodge a complaint,

Shrt Na‘hwanl; My friend has not
understood my point of view, Having
regard to the circumstances, g person
who can know whether any considera-
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tion has been given will be either a
relation, friend or acquaintance or a
marriage broker, if he exists. Bome-
one who feels that some wrong is
being done may not still like to go and
lodge a complaint in the court of law.
That is the effect of the provisions.
You cannot write privately to the
Magistrate or go and ask the police fo
investigate in the case. You have to
lodge complaint in the court. This is
the legal aspect. I will give an illus-
tration. Supposing my cousin is being
married and her father had to pay
something, I may feel that I must
move in the matter. I would not like
to come and appear as a complainant
in a court of law, and to give evidence.
But I may write a letter to the magis-
trate giving information.

Shri P. R. Patel (Mechsana): How
can the offence be proved?

Shri Nathwani: It is for the police
to investigate, They will look to the
pecuniary circumstances of the person
and they may try to know. Suppose
the father of the bride borrowed
moneys from a baniz or a well-to-do
friend like my hon. friend who inter-
vened just now, the police can go and
check up the account and find out and
then evidence would be collected this
way. ... (Interruptions.)

An Hon. Member:
tion for betrothal or
must be proved.

Is it considera-
marriage? It

Shri Nathwani: Let us take this
illustration which I have given. Sup-
pose I pass on information saying that
my uncle has paid Rs. 10,000 to get
my cousin betrothed or married. I do
not want to go before the court. 1
write to the magistrate, I say that my
uncle on a particular date borrowed
Rs. 10,000 from Mr. X; he has mort-
gaged his property and moneys have
gone to the other party. The police
can go and ask these questions: Have
you mortgaged the property? Where
are the moneys? From whom did you
receive those moneys and to wlwm
have you passed them on?
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Skl Hem Raj (Kangra): If you
write a letter to the magistrate, would
not that letter itself be the first infor-
mation report of the police?

Shri Nathwani: It is not an infor-
mation or report to the police. I am
writing to the magistrate, That is the
illustration 1 gave you.

Mr. Deputy-Speaker:. The hon.
Member would only write when he
wants to harm his uncle and not save
him his money.

8hri Nathwani: I do not want my
uncle to be harmed and I, therefore,
suggest that the giver should be
excepted and should not be made
guilty of the offence. That is a serious
drawback in this Bill.

Now in their over-enthusiasm, the
Joint Commi.tee Members have made
the offence compulsorily punishable
with imprisonment and fine. Here the
enthusiasm has gone far beyond what
is expected in the present state of
affairs.

Shrimatl Uma Nehru: We have got
both of them here because otherwiie
the rich people would pay the fine and
not go to jail. We want they should
be sent to jail if they commit this
offence.

Shri Nathwanl: I quite understand
the hon. Member's remark. Originally,
the Bill provided for either of this and
discretion was left to the magistrate.
Having regard to the prevalence of
this system of giving dowry and other
sggravat ng circumstances, the court
would have been justified in award-
ing a deterrent punishment. As per
the original provision, there was noth~
ing to prevent the court from sending
the accused person to jail if he was
found guilty of an offence. 1 do not
know whether more serious thought
was given to this aspect. By tighten-
ing the provision, maybe, they have,
as I said in the beginning, laid a balm
to their conscience saying thst they
sare making provision for deterrent
punishment. But the real purpose of
bringing as many culprits to book as
possible will not be served

Some discussion took place about the
definition of ‘dowry’. 1 do not unaer-
stand why a lot of criticism is being
hurled at the definition as it stands
because whatever may be given by
way of voluntary gifts or what is
usual or customary cannot certainly be
included in the term ‘consideration’.
In a marriage, what is the ‘considera-
tion'? My promise to marry A and A's
promise to marry me is the only ‘con-
sideration’ for marriage. When you
say that one should pay something or
someone else should pay something,
then that pecuniary part also forms
part of the ‘consideration’. But what-
ever is given by way of showing affec-
tion, out of natural love and affection,
will not fall within the definitlion of
‘dowry’. In actual practice, it will be
rather a dificult thing to apply.

14 hrs.

Mr, Deputy-Speaker: Will the police
separate what is given through affec-
tion and what is given as considera-
tion?

8hri Nathwani: In practice, Sir, in
border-line cases, there will be diffi-
culties; I admit it. But the difficulty
is inherent in the situation, in the sub-
ject matter with which we are deal-
ing. Therefore, as I started by observ.
ing, in social matters legislation alone
can never achieve its desired goal.
That is common knowledge, that 1s
common ground here also. Nobody
believes that by passing this Bill, we
will be eradicating this evil The
claim is that this Bill will go a long
way, but even in order to go some way
some changes were necessary on the
lines indicated by me.

Pandjt Thakur Das Bhargava: If
these words are not kept there, harass-
ment will be there,

Shri Nathwani: Harassment will be
there, there may be some hard cases,
genuine cases also. In such cases, the
persons will have to stand their trial,
but it is always a question of degree.

I have suggested two minor amend-
ments. I know their fate. So far as
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the deflnition of the word “dowry" is
concerned, I asked the hon, Minister
yesterday whether if some considera-
tion is given at the t'me of betrothal
before the marriage takes place such
payment of consideration will amount
to an offence. The hon. Minister was
pleased to observe that according to
him, it would amount to an offence. I
relied on the words: “one party to a
marriage giving to the other party”.
At the time of betrothal, you cannot
describe them as being parties to a
marriage. Therefore, either you add
the words “proposed marriage” and
say: “by one party to a proposed mar-
riage” or wyou can say: ‘‘by one party
to a betrothal or a marriage”. In the
Bill that was introduced sometime ago
by Shrimati Renuka Ray, those words
were there. Except for those words
and some minor changes, the defim-
tion is the same as it was in that Bill
1 do not know the exact reasons why
those words have been dropped.

Then, there is another small verbal
change suggested by me in the defini-
tion and it rvefers to: “given by one
»arty 1o another, by the other party to
the marriage or by any other pcrson
on behalf of such party”. 1 fail to see
the force of the words “by any other
aerson on behalf of such party”. Con-
sideration need not be given by or on
sehalf of a person whg is a party to
the contract of marriage, but it may
sroceed from a third party, If a
father gives any consideration, he need
not pay on behalf of the bride. There-
fore, 1 do not see the reason for intro-
ducing the words: “on behalf of such
other party”. Where the party him-
self or herself gives or any other per-
son gives some property as a consi-
deration, then it is an offence. He
need not say: “l give you on behalf
of my ch_ild". Really such a thing
never takes place, and technically and
strictly speaking this may give to the
iver a defence which is not intended
to be given.

‘This is all that I have to say. I have
gaid that at least so far as punish-
ment is concerned, we should not try
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to make it as deterrent as ls sought w
be done.

Shri Hem Barua (Gauhati): Sir,
about this Bill as it has emerged out
of the Joint Committee, there are cer-
ta‘n observa.ions that have been
already put forward by the different
speakers, This is a very welcome Bill,
a very welcome bit of legislation, I
would rz.her say. But the trouble is
most of the speakers have expressed
grave doubts about its possible func-
tioning. I have also my doubts that
this Bill would not be able to serve
the purpose for which it is meant.

1 just remember, Sir, the League
of Nat'ons, because due to the lack of
an instrument to implement the inten-
tions of the League of Nations, it was
ultimately described as the “Tomb of
Peace”. 1 feel the same thing about
this. I feel that because of the lack
of an instrument to implement, this
bit of legislation, except the social
sanction or soc’al conscience, it is like-
ly to be the grave-yard of pious wishes
and nothing more.

Whatever that may be, this has
occurred in our country or this has
happened in our country, so far as
social legislations are concerned. We
had ithe Immoral Traffic Act. We feel
that we have succeeded in killing this
social evil of prostitut'on to a certain
extent. But, as a matter of fact, we
have mnot succeeded completely in
doing it, This institution is destroyed
to a certain extent but it has gone
underground. This social evil has
crept underneath the carpet, but when
opportunities are there it peeps out in
the corner from behind the sofa. That
is what has happened in our country.
We have succeeded in eliminating
prostitution from the red-lamp areas,
but iy appears or emerges as the most
modern version of Eve at the Taj in
Bombay, Grand in Calcutta or Ashoka
in Delhi. That is what is happening,
because we have failed to arouse the
social conscience.

At the same time, in order to rouse
social conscience, we must have the
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economic sanction, Women must have

treedom, and thiz problem of
dowry tbat has degenerated into a
social evil in our country is associated
with economic freedom. About this
problem of prostitution, I would rather
say that in countries where public
opinion has been enlightened as in the
United Kingdom this ex'sts, 1 would
like to quote from the Wolfender
Report. There it says:

*Without a demand for her ser-
vices, the prostitute could not
exist. There are enough men who
avail themselves of prostitutes to
keep the trade alive. There are
women who, even when there is
no economic need to do so....",

Mr. Deputy-Speaker: Why should he
bring that here?

Shri Hem Barua: I want to  point
out that .even in an enl ghtened coun-
try social legislation has not succeed2d
in destroying this social evil. That is
a country where social conscience has
been roused, Compared to tha: coun-
try, our social conscience is not at all
roused. That is why I want to say
that this bit of leg slation, however
progressive it might appear to be,
would fail in its ultima‘e purpose.

‘When I say about social conscience
i mean economic freedom for women.
As soon B8 WoOmen enjoy economir
freedom, the problem of dowry would
evaporate. They do not enjoy that
economic freedom. When I was in
the States, people asked me repeatedly
as to why the Indian women Ilove
ormaments so much. My reply was,
it is all because of econom ¢ compul-
sion, There is a psychological apii-
tude in the Indian women for orna-
ments because the ornaments that they
get as presents at the time of mar-
riage from their parents and also from
the farnilies of their husbands are the
only basis of their social securiy in
case of any crisis in their life. That
economic compulsion has produced a
sort of psychological aptitude or
attachment in them for ornaments,
‘This has happened in our country.
That s why I say that social sanction
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or social conscience cannot be roused
by passing legislations or by pious
wishes; there must be economic sanc-
tion as well.

At the same time, there should be a
sort of catharsis in the mind, An indi-
vidual must have that amount of dig-
nity in himself and he should realisa
that to marry a woman for a certain
dowry means to allow himself to be
purchased by the woman. That has
happened in my life as well. There
was a tea planter who offered his
daughter and promised to put Rs.
15,000 in the bank to my credit. My
father was enamoured of that propo-
sal but good sense dawned on me and
I opposed it. Today when I tell my
wife “Give me freedom, 1 will give
you dominion status” she readily
agrees to it; but if I had married the
tea planter’'s daughter and said the
same thing to her possibly she would
not have agreed, she would have made
a counter proposal and told me: “Give
me freedom, 1 give you dominion
status”. That would have happened
Therefore, this dignity is also neces-
sary.

Mr. Deputy-Bpeaker: How was the
tangle resolved ultimately; who g9t
the freedom and who got dominion
status?

Shri Hem Barua: I got freedom and
ghe got dominion status. She has
agreed to it. In the other case, It
would have been the other way round.
That is what I say. The success of
this legislation depends upon the sense
of dignity that an individual possesses.

There are certain provisions in this
Bill, What are those provisions? '
Before I deal wih the prov sions, I
would" rather like to say one thing
about what Pandit Thakur Das Bhar-
gava said. He said that in certain
communities marriage is a contract,
and that with the Hindus, it is not a
contract but a sacrament. But I feel
that even with the Hindus marr age is
a contract and it is the sense of con-
tract that has produced this dowry
system. In zncient times, in the days
of Lilavati, Gargi and o.her great
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women, when they enjoyed complete
social and economic freedom, the

question of dowry did not creep in at
all

An Hon. Member:
years ago.

Thaousands of

Shri Hem Barua: It is very difficult
to count. But I would say that society
tried to interpre. marriage as a sacTa-
ment. 1 do not know how far iy has
succeeded in that interpretation and
how tar marriage as a sacrament has
succeeded. I feel that all marriages
are contracts. You would agree with
me when I say tna marriage is a
stupid contract in which a young man
tr es to provide for an older man’s
daughter. That is marriage. There 15
an element of economics in it. It is
like that.

An Hon. Member: In your State.

Shri Hem Barua: I feel marriage is
always a private conlract. There 13
no hing sacramental about it, That 1s
why this quesuon of dowry has be.n
brought up .n this age of decadence,
when we are living in an age of deca-
dence, an age of corruption and -n
age of lost values, to carry forward
the bankrupt people along these lines.
We have become aggre sive in  our
instincts and that 15 why, as some
people have said, the presents do not
mat er much with the illiterate people
but that they matter much with the
literate people.

It is also a fact that because of this
aggress ve Instinct. because of this
emphasi; on individual progress, when
a certain young man is educated in a
university, he wants to go to a foreign
country for further studies and if he
does not have money, he sells himself
to another party, geis money and tries
to keep his posi.jon. It is because of
th's gggressive instinct in us that our
gocial customs have deteriorated into
such an ugly affair.

At the same time, dowry has an
ugly connotation. Becuuse of these

associations and’ because of this deca-
dence creepmng in.o its fabric, we are
having an ugly connotation far dowty.
Further, this Bill does not define pro-
perly what is dowry and what ‘s not
dowry. 1 feel dowry is a gift or a
present which is not a voluntary pre-
sent or a gift, but a presens that 1
ex orted under compulsion. That i3
how I feel

What happens? It is a traditional
fact that wnen g man woos a worman,
he might do it with flowers, perhaps
with a bouauet of honeysuckle, or he
might do it w.th a diamond ring. But
whenever he woos a woman, ne woos
a woman with a gift, and hat wooing
might ultimately result in life-long
union of marmage. It is a historical
fact, a traditional fact that in ancient
t'mes, when people used to hve in
communes, when the men wen:! out to
hunt, they came back with colourful
feathers or colourful horns as presents
for their wives. That is how they
lived, and that is why a tradition or a
biological fact has become a realily.
That is why, when dowry is interpret-
ed in ‘hat narrow sense as a present
that might come from the man or
from the woman—it might be loviless
dowrv—'t is sought to be made an
offence under this Bill, an offence for
which both fine and imprisonment are
provided. But then I would say that
tha: sort of punishment would mean
cruelty to man, 1 was taken aback
when Shrimati Renu Chakravartty
who presided over the Joint Commit-
tee on this Bill made this provision. I
can understand her feeling but I feel
that Shr' A. K. Sen, who is very much
of a he-man, who represents the male
population or has the male spur in
him, forgot to take this aspect of
things into account. I have described
him as very much of a he-man, and I
was taken aback when I saw the Bil
as reported by the Joint Committee.
He should have taken all aspects into

censideration.

Shri Bubiman Ghose: That he-mn
was absent all along
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Mr. Deputy-Speaker: Is there a pro-
posal for recommital, with a d-flerent
Chapirman?

#hri Hem Barma: if it could be
done, that would be most welcome.
But I know that this piece of legisla-
tion is going to be only a refrigerator
legislation, It will be in the refrige-
rator.

An Hon, Member: It may be in cold
storage.

Shri Hem Barua: Yes; it may be in
oold storage.

B8hrl Hajarnavis: When Mrs. Barua
goes home, ley us see how she fares
there after Shri Barua's speech here.

Mr. Deputy-Speaker: Mrs. Barua
would be a mother and not a giil!

Bhri Hem Barua: Yes.

Shri N. R. Muniswamy (Vellore):
Has not the hon. Member got
daughters for marriage?

Shri Hem Barua: No; I have two
boys. As I said, this piece of legisla-
tion is going to be in cold storage.
Social sanct on or social conscience is
not going to be roused. There is a pro-
wvision about complaints. But in the
case of dowry, who is going to bring
up the matter to the law court, and
who iIs going to complain against one
party or the other in a law court?

Pandit Thakur Das Bhargava: Both
are guilty.

8hri Hem Barma: I think neither
party would bring in a complaint. If
any of the par.ies bring in a complaint
to a law court, it would be disturbing
the harmony of the newly-married
people and nobody, no parent, would
like to offer his daughter in marriage
to another or bring in a daughter-‘n-
Iaw to the family who is likely to dis-
turb the harmony in the family by
l6dging a complaint against the dowry-
giver or taker, If dowry is taken, ar
given, there is no agency to lodge a

complaint -against the people who

infringe the provisions of this law. It
may be said that there are o her social
organisations to do it, but what about
the social organisations in our coun-
try? Social organisations in our coun-
try do not operate in these mat.ers,
because marriage is after all a per-
sonal affair and they do not want to
operate even in regard to other pieces
of social legislation that we have pass-
ed in this country. That is what has
happened. No social organisation
comes forward for lodging a protest
Again, there is the guestion of finance
also. Where is the fund? They do not
possess any funds for this purpose, and
the Government do not propose to put
any funds at their disposal so that
they might lodge protests aga nst the
people who err in this way. There-
fore, there is no effective instrument
in order to implement legally the pro-
visions of this Bill.

But I feel the whole problem can ba
solved-—and I hope to live to see that
happy day—very easily and more
quickly not by legislation but by rous-
ing the soc’al conscience. As soon as
our women get economic opportunities
and economic frcedom, as soom
avenues of employment and other
opportunities are open to them, as
soon as :hey become independent of
their families, possibly there would
not be any occasion for this law to
operate. With economic freedom, there
would come free mixing also, and free
m'xing would produce better results
in the sense that free mixing would
generate love. Love like electricity
can be generated. It can be generated
only by free mixing, and when it is
generated, possibly there would be no
scope for a third party, there would
be no scope for you or for me. Rcally
the younger people would settle their
affairy

Pandit Thakur Das Bhargava: Why
not bring forward a Bill for free
mixing?

Shri Hem Barua: It is coming; it
will come and it must come. It will
solve all these problems not for us,
but for the younger generations.
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Some Hon. Members: Welcome?

Shri Hem Barua: Yes; 1 welcome
this Bill in spite of its defects. I
know it is a defective Bill, but I wel-
come it because it announces our
decision or our mind to the world
that we are capable of progressive
legislation. It is because of this that
1 welcome this Bill. But the defects
are there and I feel that this is not
going to operate well because of the
social difficulties, When the social
difficulties are liquidated, it will
operate and let us hope to see that
bright day when this dowry dies like a
door nail.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

F1FTY-5ECOND REPORT

Mr. Deputy-Speaker: We will now
take up non-official business.

Shri Nathwani (Sorath): I beg to
move:

“That this House agrees with
the Fifty-second Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 2nd Decem-
ber. 1859.”

ﬂm. Deputy-Speaker: Motion mov-

“That this House agrees with
the Fifty-second Report of the
Committee on Private Members’
" Bills and Resolutions presented
to the House on the 2nd Decem-
ber, 1959.”

Bhri D. C. Sharma: (Gurdaspur): 1
beg to submit that the time allotted
%far my resolution should be exten-
ded, - because there are a large num.
ber of hon. Members who went te

Bills and Resolu-
tions
take part in the discussion. Fur.
ther, this is an all India question a
very vital gquestion. So, I request
that the time allotted for this dis-
cussion should be extended.

Mr. Deputy-Speaker: How many
hoa. Members would like to parti-
cipate? 1 find that I can accom-
modate all of them within the time.

Shri Harish Chandra Mathur:

(Pali): May I point out thig is a
very important subject?
Shri Nagli Reddy (Anantapur):

There is a second resolution, which
is also equally important.

Mr. Deputy-Speaker: So far as I
could see, I think this number can
be accommodated in this time. Any-
how, a decision was taken by the
this House on the earlier report,
though there is reference to it in
this report also. Nine minutes have
already been taken and 2 hours 21
minutes now remain. There will be
only nine minutes left for the second
resolution. One minute might be
left for that and the eight minutes
can also be taken for this. Other-
wise, it would be depriving the other
hon. Members of an opportunity
which he has secured in the ballot;
now we cannot just throw that out.
That is the difficulty. Otherwise, 1
would give him as much time as
possible and I would not stand in his

way.

Shri Harish Chandra Mathar: We
have nothing to say against your
accommodating the other friend in.
moving his resolution. But, in spite
of thy limi‘ed number of members
who want to participate, this ig such
a vast and important subject that it
will take some time to cover the
entire fleld, and i we are to get
some benefit out of it, it is just not
possible to get it by having discussion
for a very short time.

Mr. Deputy-SBpeaker: 1 guite agree
with my hon. friend. But that dili-
culty can be solved only # -Govéen-
ment brings forward a proposal and
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we have five or ten hours to discuss
it. Now even if we extend it, we
can do it only by half an hour or aae
hour; not more. I agree with him
that this is a very important subject,
But, then, if the Government agrees,
they might come forward with a re.
solution and then we cen discuss it
for a very long time—one day, two
days or even three days.

Shri Harish Chandra Mathur:
Government is not likely to bring
torward such a resolution.

8hri Braj Raj Bingh (Firozabad):
It is so static.

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the PFifty-seconi Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 2nd Decem-
ber, 1859."

The motion was adopted.

.34 hrs

RESOLUTION RE: RE-ORGANISA-
TION OF COUNTRY'S
ADMINISTRATION—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion
of the following Resolution moved
by Shri Diwan Chand Sharma on the
20th November, 1859:—

“This House calls wupon the
Government to appoint a high
powered Commission, conszisting
of public men, administrators and
two judges of a High Court to
suggest ways and means for the
re-organisation of the country's
sdministration so that it could
»g helpful in achieving tite goal

ol & Welfare State”™
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Shri D. C. Sharma may continue his
speech. He would have anothec
fifteen minutes,

Shri D. C. Sharma (Gurdaspur): I
require more.

Mr. Deputy-Speaker: All right,
twenty minutes.

Shri D. C. Sharma: I was sub-
mitiing last time that our adminis-
trative apparatus requires overhaul.
ing in view of the fact that we do
not have a police State, or a law
and order State. We now have, by
and large, a welfare S .ate. Now,
what are the objectives of the wel-
fare State? In the first place, every
citizen of the weilfare State should
have sense of security, which is not
easily disturbed. The dacoit menace
in Rajasthan, the lack of securi'y for
those persons who travel on the
railways, and all kinds of things
happening in Delhi,—to give only a
few instances—show that the sense of
security is not there in as pronounced
a degree as it should be. Again, we
should have a sense of fairplay.

Now, unfortunately, in India we
have come to acquire a kind of super-
stitious Dbelief, a kind of mystical
faith, in the value of recommenda-
tion. Now everybody thinks that
anything can be got done if you get
the proper sort of persons to recom-
mend your case. 1 do not think that
this holds good in all cases, but, un-
fortunately, this impression has gain-
ed more currency than it should. The
result is that people speak alway®
very uncharitably of even those
bodies which should be, like Caesar’s
wife, above suspicion, institutions
like the Public Service Commission,
our judiciary, our universities and our
administrative organs. I do not sub-
scribe to that view. But I think that
this is what is being said, and this
goes very much against the cbjectives
of the kind of State that we are
building up.

Then, the welfare State ma
promaote & sense of unity. I think the
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States Re-organisation Commission
had given a good lead in this direc-
tion. So far as this was concerned,
they had said that in appointments
a8 judges and in I.AS, and LP.S. we
should have non-local people also.
But recently I have seen some arti-
eles in the Indian press which show

that the proportion of non-local
officers in the Indian services, and
also the proportion of non-local

judges in the various High Courts,
has been diminishing gradually. So,
instead of promoting a sense of one-
ness in our administrative appara-
tus, we are trying to develop re-
gional and sectional tendencies.
These tendencies, I need not say, are
not always conducive to the good of
our country.

Then, the welfare State should
make the people believe that they
are getting a fair deal It should
promote a sense of fair deal in the
public, and also in the relations bet-
ween the public and the administra-
tion. But I am sorry to say that
this feeling of fair deal is not pro-
moted.

14.39 hrs

[SERIMATI RENTU CHAKRAVARTTY D
the Chair]

Por instance, if you look at the Un-
starred Questions today, you will find
that there are six gquestions—Q. Nos.
966, 975, 976, 997, 980 and 1001—and
all of them deal with some griev-
ance which some section of our ad-
minvistration has against the Minis-
try or somebody else.

Shri Narayanankutty Menom
(Mukandapuram): Not somebody.

Shri D. C. Sharma: So, what it
means i{s this: there is a state of
uneasiness at all levels of our admi.
nistration, and the lower we go the
greater is the senge of unensiness I
think this is something which should
be looked into.
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Then, the goal of a welfare State
requires that we must practise eco-
nomy. The other day I pu. a ques-
tion about the economy effected in
the High Commissioner’s office
UK. I must say that the Prime
Minister is more vigilant about
economy than many other Ministers
and I wag amazed to see how much
economy had been effected in the ex-
penditure of the U.K. Mission of ours,
economy amounting to lakhs of
rupees. So many posts have been
abolished, because they were super-
fluous, so much of expenditure had
been levelled down because it was
unnecessary. All that had been done.
I may tell you, when I visited London
recently, I met one of the officers
of the Indian Misgion. He said to
me, this Mission of ours in London is
a great mission for unnecessary ex-
penditure. Of course, he used a
much stronger word than this; I do
not want to use it. There is need
for economy all along the line.

Even today, I found that there was
a question put about economy mea-
sures which are being undertaken by
the Finance Ministry and hy other
Ministries so far as their functionin
is concerned, There is, therefore
need for very rigid control over
public expenditure of our country,
and over tax.payers’ money, for
maximisation of results and minimi-
sation of financial outlay.

A Welfare State requires that our
administration should be speedy. It
should not be synonymous with delay.
I would request hon, Members ta
look through the Report of the Or-
ganisation and Methods Division.
They will find how slowly the changa
over or,- I would say, take over 1is
effected from one place to another. .
do not want to burden the House
with facts and figures. Any repor
will show that Arrears, thy name
is modern administration. It 1is
because there are vertical referen-
ces,—I am now using technical words
used by then—horizontal references
Recently, a seminar was held on
Planning in the capital city of Indix
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‘One of the hon. Members there said
that it took about ten months to fina-
lise a licence. He may have exag-
gerated it. There is no doubt about
it that so far as speed is concerned,
our administration will be found
wanting judged by any standard.
The.e are the objectives of a welfare
state which cannot be overlooked.

Again, I would say, that a weifare
state should g.ve to every citizen a
sense of well being. Are we pro-
moting this sen.e of well bemng
through our administration? I do
not want to mention the name of a
Ministry here, because I am not
prone to accusing other persons of
anything. If the hon. Home Minis-
ter were to go to one of the office
of the Ministry here, he will find a
large queue of applicant: coming day
after day with applications in their
hands and finding that very little red-
ress is given so far as their griev-
ances are concerned. He  should
wvisit any District court, or any court
of a Sub-divisional officer or any
other court. He will find that the
sense of well being whi:ch we want to
engender in the minds of the people
by our Plans is being destroyed; if
not destroyed, it is being very much
mitigated by the shortsighted policy
which our administrators resort to
from the patwari up to the highest.
Qur administration has so many
things to its credit. It has also a
few things to its discredit.

For instance, I would submit very
respectfully that the organisational
set up of the Government of India
was studied by a committee headed
‘by Shri Gopalaswami Ayyangar. It
was again scrutinised by another
Member of the 1.C.S.,, whose name 1
do not want to mention. Then, this
was studied by Mr. Appleby. Of
course, as a result of Mr, Appleby’s
report, we have the Indian School of
Public Administration and the Orga-
nisation and Methods Division. All
these persons have studied the pro.
‘blem. The difficulty is that all this
'!1&: been piecemeal. Nobody has
4iken an overall view of the needs of
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esur administration. Nobody has
taken an omnibus view of the de-
ficiencies of our administration. No-
body has taken a comprehensive view
of the needs of our administration. No-
body hag done that. We have been
tinkering with the problem. We
have been trying to deal wich this
problem in a half-hearted and he:i-
tan: manner. We have not tried to
catch the bull by the horns. The re-
sult is, while we make a change here
or a change there, the basic things
remain absolutely un-changed. That
is what is happening.

For instance, there was a time when
we had the colonial type of Gov-
ernment We wused to call cur admi-
nis rators civil servants. Why should
you call them civil servants? At
that time, the State had only two
functions; to preserve order and to
defend us. Now, this nomenclature,
civil servant, is an outmoded nomen-
clature. I do no' see why we should
not call our administrators now
social servants. Because, they are
the servants of a State which has a
socialist pattern of society. They
are not working under a capitalist
regime. They are not working in a
colonial 'ype of Government. But,
we sometimes give wrong names to
right things and sometimes we give
right names to wrong things. Here,
we have given a wrong name to a
wrong thing. Therefore, 1 would
say that the nomenclature of this
should be changed.

I would say that what our admi-
nistration needs today is re-thinking.
Look at our Plans. Did we have
any Plun when India was not free?
QOur Planning requires a new type of
administrator. Look at the vast work
of rural development. Thig rural
development was just a drop in the
ocean at that time. We are now
spreading this gospel of community
development all over India. Do we
have the type of administrator that
we need for this purpose? Again,
we are having the autonomous cor-
porations. The question of the aute-
nomous corporations, I must submis,
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was studied by a committee of the
Congress  Parliameniary party of
which Shri Feroze Gandhi was the
‘Secretary. I would say that we
bhave new types of problems now.
We have new types of ventures; now
we have new kinds of duties. All
these things require reorientation.
But, still we are persis'ing in the
old ruts and we are not doing any-
thing.

Therefore, I submit, respectfully
that we need two things. In the
first place, we need democratic de-
centralisation If you go to France,
you will find that their administra-
tion is divided into two parts. There
is general administration and there
is social administration. The public
is associated more and more with
the latter, not in an advisory capa-
city. We also have advisory boards
and all that kind of thing, but they
do not mean much; they have no
effect on the administration.

Therefore, I would say that in the
first place we should have democra-
-tic decentralisation, and I think for
that purpose we can find some mate.
rial in the report which was submit-
ted on community projects.

We also want functional represen-
tation, which means the association
of the public with the administra-
tion from the lowest level to the
highest level.

We do not want loyalty of the old
type from our social servants, I do
not call them ecivil servants. That
loyalty is to laws, rules and regula-
tions. That is also very good, but
we also want lovalty from them to
the socialist pattern of society, to
the Indian way of life. I think that
ix what is needed in our country
now.

Again, we have to draw up a kind
of code. We talk about a code for
the lawyers. We referred the Legal
Practitioners Bill to the Joint Com-
mittee only yesterday. I am myseld
e ‘party to a code for teachers.
Bimilarly, there should be a code for
our social servants also.
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of Country's
Administration
Again, if you look at the adminis-
trative struc ure of the Railway
Ministry, God knows how many divi-
sions of workers we have there. [
think nobody can remember the
number of divisions of the commer-
cial clerks, the loco clerks, this and
that clerk, and even in them there
are so many d.visions and subdivi-
sions. This kind of stratification
which we have in our country is not
doing any good to the country,

We have to see how we can adjust
the relationship all along the line
For example, there was a question
today as to whether the Government
had studied the ralationship be ween
the Minister and the Secretary 1 do
not know what the reply is, but I
tell you the relationship between the
Minister and the Secretary, the
Secretary and the Join' Secretary, the
Secretary and the Deputy Secretary
and similarly the relationship all
along the line has to be studied and
has to be looked into.

You have rung the bell twice and
I am a law-abiding citizen of India,
and I do not want to encroach upon
others' time. 1 would say this is a
very big problem. The administra-
tion of the country is the basis for
the welfare of the country, it is the
key-stone of our official, social and
administrative life and it should be
looked into not in that half-hearted
fashion to which we have been sub-
jected all these days, but a com-
mission should be appointed, We
have appointed a Law Commission,
a commission for education, the Pay
Commission etc. This is the most
important aspect of our work, and 1
think we should appoint a commis-
gion” consisting of High Court
Judges, public men and Members of
this House so that they can give us
a rationalised structure for our ad:
ministration.

Mr. Chairman: Resolution mowed:"

“This House calls upon the *

Government to appoint a .high.

powered Commission, consisting

of public men, administrators and
two judges of a High Court, to



3493 Resolution re:

[(Mr. Chairman]

suggest ways and means for the
re-organization of the country's
admin;stration so that it could be
helpful in achieving the goal of a
Welfare State.”

There are two amendments. Both
BShri M. L. Dwivedi and Shri Maiti
are not here. So, they are not
moved.

Now I call upon Shri S. M. Baner-
jee to speak, but before he proceeds,
I would request hon. Members to
take ten minutes each if possible
because there are quite a large num-
ber of speakers who would like to
participate, and I would like to call
as many as possible. Therefore, if
hon, Members confine their remarks
to ten minutes, I think we may be
able to accommodate more hon.
Members. How long will the hon.
Minister take?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
shall take about 20 to 25 minutes.

Mr. Chalrman: So, it leaves us very
little time, and there are about ten
or twelve Members who want to
speak. So, I would request that each
Member may take about ten minutes.
I will ring the bell after seven
minutes, and by ten minutes they
should conclude,

Shri Harish Chandra Mathur
(Pali): It will be almost reducing
the debate to a farce if such a sub-
ject is to be covered by any Member
ig seven to ten minutes. That is
why I submitted even when the
Speaker was here and again repeat-
ed it to the Depu‘y-Speaker, and he
told us that it would be possible to
accommodate the Members ag there
were not a large number of Mem-
bers to speak. We do not want to
block the other resolution, it can be
moved, and still we can have more
time for this, because it is of such
importance.

Mr. Chatrman: I agree that it is a
very important resolution. It s
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also correct that a very large num-
ber of Members desire to speak.
Obviously in every debate we try to
accommodate as many Members as
possible. If an hon. Member makes
a very striking contribution, surely
we shall allow, but the point is that
each person has a particular point of
view, and I would request that as
far as possible we should try and
accommodate as many Members as
possible.

Shri Datar: I have no objection if
the Chair thinks it feasible to give
some extension. 1 am prepared not
to speak today but to reply the next
time with a view to accommodate
more speakers.

Mr. Chalrman: I am afraid this’
House has already decided, and the
Deputy-Speaker, before he left, told
me that he had already made the
position clear. Unless a new  pro-
posal is put here, we stick to that.
Let us see how far we proceed.

Shri 8. M. Banerjee (Kanpur): I
rise to support the non-official re-
solution moved by my hon. friend
Shri D. C. Sharma regarding the re-
orgenisation of the country’s admi-
nistration.

I would like to read a few passages
from the report on public adminis.
tration by Shri Gorwala. He has
started with this; this is what he has
said in Chapter IV:

“In the circumstances of the
present time the necessity of high
moral standards for both the
Government and the administra.
tion can hardly be -exaggerated.
The system of Government we
have adopted postulates these
standards. Parliamentary Gov=
ernment with a Cabinet system
on the British mode cannot be
effective unleas the standard of
morality of those who work is
high and the general public be- .
lieve it to be so. Without this,
the ‘parliamentary system may .

:
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Mmp along, but its existence will
always be in danger, for there is
no more potent weapon in the
" hands of the opponents of demo-
cracy than the ability to show
that under the democratic system
power passes intp the hands of
. the corrupt and the self-seeker.”

Today, those who are at the top of
our administration, I would in-
elude the Ministers also, should
become an ideal before us. But what
is happening today? With a top-
heavy administration, things are de-
layed more, and the representation
of the common man to the highest
man is not only delayed, but some-
times denied and denied very cruel-

If we have to reorganise the admi-
nistration, we have to consider all
arpects of it—whether the adminis-
tration of the country which is said
to be wedded to socialism is trying
jts best to have a socialist society in
the country, whether there is any
need to change the present adminis-
tration.

I have a bit'er experience of this
particular administration. I am not
going to name any particular Minis-
try or Minister or officer, but I
have seen that in cases of corruption
where a representation is sent by an
employee or a public man, the con-
ten's of that representation are sent
to the very person against whom the
complaint is made, asking his com-
ments whether he was a good or a
bad man. In that case, the man
who reports against the particular
officer who is said to be corrupt is
punished and is dismissed from
service. I can quote several ins«
tances of this kind both in the
Defence Ministry and in the Railway
Ministry, or, in fact. in any other
Ministry. People have represented
with full facts, but the net result was
that those particular individuals
were sacked from service. 8o, if thia
becomes the order of the dav or this
‘becomes the ruling of a particular
administration that one cannot report
mgminst a particular officer on whom
there ia complete reliance by Gov-
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ernment, then it becomes impossi-
ble for anyone to report against the
present-day administration,

15 hrs,

I shall now quote from the same
report as to what Shri A D. Gorwals
said about corruption. He said:

“Corruption, it is said, is often
difficult to prove. All the more _
reason why there should not be
the least hesjtation in investi-
gating every matter in which
there is ground for complaint.
Punishments too, for corruption,
should be exemplary, the least
being dismissal from service.
There is in this matter of cor-
ruption one clear criterion which
can be of great assistance in
assessing the possibility or other-
wise of its existence. Reputation
can be taken as almost conclu-
sive. It may be said of an officer
who has no* that particular
fault, that he is harsh or rude or
lazy, but it may be laid down
almost as a rule that over a
period it will not be said of an
officer who is honest that he is
dishonest.™.

So, he has clearly stated the posi-
tion. Now, all represen‘ations are
turned down or rejected on the
ground that there is no proof. Cor-
ruption cases cannot be proved It is
known better to the hon. Minister
than to me or to anybody in this
House. Still, if there are cases of
corruption, how are we to investi-
gate them? Sometimes, it comes to
the Intelligence Branch; I do not
quite know. In this coun‘ry. we
havg the Central Intelligence, the
Military Intelligence, the State In-
telligence, and the District Inte'li-
gence Branches, but I am afraid that
there is no common Intelligence in
them. That is the tragedy of this
country. The case is reported to so
many people, but nothing comes out,
and the man who reports is sacked.
I would respectfully submi* to the
hon., Minister that he should comxi-
der this matter.



3497 Resolution re:

[Shri S. M. Banerjee]

The entire administration will
erack, if the men at the top are not
men of integrity. I do not impute
any motive or make any allegatioan
against any officer who is at the top,
but I say that they should set the
example for others, in regard to in-
tegrity The Min.ster and the admi-
nistrator mu.t safeguard the interests
of the people. We have passed
several pieces of legisla ion here in
this House, and the Minister is res-
ponsible for their implementation:
he is definitely responsible, because
he himself was a party to the pass-
ing of those laws. But what about
their implementation? The laws are
not being implemen‘ed properly.

I might quote here an instance of
a m'nor nature. Some of the pen-
sioners in Rajasthan, some time ago,
I believe, in 1852, or 1953 reporied
to the Defence Ministry that they
were not getting ‘heir pensions. The
matter was properly investigated,
and it was found thai orders wore
issued from the Defence Ministry
and the money was also sanctioned,
but the Naib Tahsildar of that par-
ticular place cou'd not find a proper
pro’srma on which this payment
could be made., Ultimately, it was
found ‘hat the tahs’ldar took two and
a hnlf yearg to find a proper pro-
forma on which proper pavments
could b= made; and when the pay-
ments were about to be made, it was
unfortunately found that the claims
had become t‘me-barred. So, my
submissinon is that let us consider all
these reports. 1 have here in my
posse-sion another repor* from which
I wanted to read some portions, and
that iz the report of tha Administra-
tive Reforms Committee appointed
by the Government ~f Kerala. This
particular report of 1958 is ‘he latest
one on the subiert and it i< a very
good report, which has al<o safe-
guarded the interests of the secre-
taries and other nfficials, and alen de-
fined their re'ations with the Minis-
ter and how the Minis‘er must react
o it ’
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Another point which I want to
mention is how in most of the cases
that we have seen, economy is effect-
ed. Whenever we have asked any
question in this House about effect-
ing economies, the answer hasg been
that certain peons have been dis-
charged or that certain clerks have
been demoted or reverted. In this
country, what is happening is this.
If you want to earn easy money,
somebody will ask you to prepare a
plan, and you submit an attrac'ive
plan and you will get the money. If
you want to employ some relations
of yours or somebodvy who is near to
you, then you may do it in the
name of reorganisation of a particu-
lar  Ministry or  Department. I
submit ‘hat this should not be the
case. There should be proper vigi.
lance in regard to these matters.

I am quite confident that the
volume of work in this country has
increased abnormally. Nobody dis-
putes that. But if we have a proper
assessment, we shall still come to the
concluzion that we ean  have effl-
cient functioning, with the present
s‘aff or, in certain cases, with less

under-seervtaries, deputy secreta-
ries or top-heavy people.
In the end, I would only submit

that this is a matter which should be
considered. Otherwise, the faith
in parliamentarv democracy or in the
parliamentarv form of government
is shoken. There 1is a s=aying in
Bengali which says *hat anybodv who
goes to Lanka becomes a Ravana.

Shri Narasimhan (Krishnagiri):
The hon. Member may say it in
Bengali.

Shri 8. M. Banerjee: Je Jai Lankai
Shei Hoi Robon,

I do not want that anvybady who
comes into power should become a
Ravana; let us not convert this coun-
try into Lanka.

Shri Narasimhan: I shsall be very
brief, and I shall not take up much
time. 'There is absolutely no doubt
that the subject which has beerr



3499 Resolution re: AGBAHAYANA 13, 1881 (SAKA)

brought before us is & very important
one. We are seeing day by day that
many of our desires, ambitions and
plans do not get fulfilled in the way
we would like them to be, and we
have also realised that this is partly
due to the failure of the administra-
tive machinery. In fact, not a day
passes without our seeing some
failure here or some failure there in
the official side, and somehow, we
have to get things done. This is the
sad experience, I suppose, of most of
the Membars also, when they want
to play their part in the fulfilment of
the Plan.

There are certain tendencies and
trends in the official machinery which
we should take note of. Of course,
there is the well-known ancient red
tape. There is also the fact that it
is very difficult to control corruption.
There is also ano.her aspect of the
matter, namely over centralisation.
Decentraligation will be to some ex-
tent a good remedy. I would like,
for instance, that instead of empha-
sising on having a central manage-
ment at the very centre of the coun-
try, we may have some part of it at
least shifted to some other place at
the Zonal Council level. That ex-
periment may also be tried. We have
created certain zonal organisations
statutorily, they have certain functions.
If the Government at the Centre are
not very much willing to part with
their powers to the State level, they
can at least part with many of their
powers at the Zonal Council level.

Then, there is the police adminis-
tration. The laws that we pass have
to be enforced only through the
police. But we think whenever we
see that any of the laws fail, that
the only way is to make it a success
is to make it more stringent and make
the punishment more deterrent by in-
creasing it. But that is not the
remedy. That is not the difficulty
either. The real difficulty is the
failure of the machinery itsel?
fo cope with the situation In
regard to detection of crimes etc. For
fhe failure of our organisation in the
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matter of equipment and forensic
knowledge e.c, to cope with detection
of crimes, we in Parliament are ad-
vised to go on making the laws more
and more stringent. But a close and
forthright examination of the laws
will make it clear that it is no use
doing like this, it is no use meting
out an extraordinary punishment for
a small offence. Take, for instance,
the Dowry Prohibition Bill which is
under diseussion here. We go on add-
ing punishments, by saying ‘impri-
sonment and fine’ and so on. But
for that kind of offences, the punish-
ment prescribed is not the proper
punishment. It may be a social evil;
it may be a very great social evil and
the need to remedy it may be urgent.
But when  parents want their
daughters to be g.wen in marriage,
they just do something by way of
giving dowry which may, legally
speaking, be incorrect, but one has
to remember that they are influenc-
ed by social pressure. So they do
something for which they are sure
to be punished.

This kind of approach to the ques-
tion arises because of the failure of
our official organisation, the govern-
mental organisation, to cope with
situations. People in the orginisation
arec not geared properly to this re-
quirement. Therefore, a considerable
rearrangement, re-examination and
re-education iz necessary.

Take another instance—of statistics.
There are various departments of
statistics. Statistics are meant to be
collected and utilised. But actually
they come very late, sometimes too
late. Even the weather report some-
times says that there will be rain—
after ‘the rain is over!

There is another tendency on the
part of Government, as things stand
today. When I say ‘Government’, I
include the Secretariat also in it. I
am referring to the practice of put-
ting technical men in various depart-
ments under non-technical pcople, m
the matter of scientific research and
other matters, Ul'imately, the Sec-
retary functions. The technical men
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arg not allowed to hold their own
Something or other prevents them
from functioning. Even where a
technical man 1z put as the head of
a department, he is overlooked. The
whole thing is managed by ICS peo-
ple. The scope for chemical engl-
neers in scientific research and other
things is also limited in the matter of
selection and nomination to varinus
research depar.ments. Ultimately,
the Secretary who has his pull with
the Minister functions; his view alonse
prevails.

In the matter of selection of thess
technical persons also, such things
happen. Technical men are selected
by the selec.ing Commissions while
non-technical men are there. The
UPSC is there; when technical peo-
ple are selected, the Secretary of the
department is associated with the
selecting Commission. But if he also
happens to be a non-technical man, it
doeg not do well. There have been
cases of men not very first rate being
selected simply because of the fact
that the selecting personnel do not
-contain technical men.

These are many of the defects.
Something must be done. Many peo-
ple have written reports on this, Mr.
Appleby has given a big report, Shri
Gorwala had also submilted a report.
Off and on we have been saying that
something must be done. Something
has to be done. Otherwise, in place
of democracy, we will only have
bureaucracy and there will not be any
progress.

There are also other tendencies on
the part of officials,. Now the laws
are there and penallies are also there.
-Crimes are committed; I am not speak-
ing of crimes in the proper sense of
the term, but legal crimes, legally
-ereated fictions, They are not really
crimes but merely cases of forgetful-
ness or irregularity. Companies are
asked to submit returns. Theatres
.are asked to file returns. A formal
application has to be made to the
prescribed authority. If an applica-
‘tion is made to the prescribed autho-
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rity regarding any change to be made,
due to official delays it takes evem
two years for a reply to be received.
Just on account of that, a business-
man is supposed to have committed
a crime. Then all of a sudden after
two years of silence on the part of
the official, the letter comes and says:
Look here. You have not got per-
mission for this. Two years have
elapsed. Therefore, you have com-
mitted a crime. You do like this,
you de like that’

I can cite one instance. It is a
matter not pertaining to the Centre
but administered by the State. A
cinema theatre owner wanted his
rates 10 be changed according to the
naya paisa system. He did change
the rates and, as everyone else did,
in the process he added a naya paisa
or so in his favour. He had written
to the authorities for written consent
But semehow or oiher, the threatre
owner was careless about it. After
two years comes a letter from the
authorities: “You did not take per-
mission beforehand. You have been
violating the law for two years. You
have transgressed the law. You close
the cinema for a month’. This was
just at the time when that theatre
owner had got a very good popular
picture to show to his village.

This kind of thing happens. That
1z, the officials do not act quickly.
They are allowed to delay matters.
In the process, certain people appear
to have committed offences and they
are visited with punishment. There
are ever so many weaknesses of the
official machinery. There is a grow-
ing necessity for everything to be
geared to our goal of a Welfare State
and whatever is done to that end will
be welcomed by the public who are
groaning under the weight of bureau-
cratic deficiencies.

Shr/ Mahanty (Dhenkanal): This
is a subject of perennial interest and
it is good we come to it once and
again for considering afresh the ways
and means of how to tone up the ad-
ministration. But having said that,
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¥ I am not in agreement with the
Resolution as it has been moved by
my hon. friend, it is for the reason
that it is going to yield no practical
result, barring some waste of public
money, time and energy.

1 might recall that right from Shri
Gorwala to Mr, Appleby of the Ford
Foundation, many persons and bodies
have gone into the question of public
administration and we remain where
we were. Therefore, I think no use-
fu! purpose will be served if another
Commission consisting of public men,
High Court Judges and the rest is
appointed to go into this question
once again. After all, it is a matter
of common knowledge that High
Court Judges are not as efficient as
they are supposed to be, for we know
the guantum of cases in arrears piling
up every day in High Courts. It is
not that a public man or a Judge or
for the matter of that, a Member of
Parliament is imbued with a special
virtue which can really tone up the
administration. It is a technical
question and it is time enough that
we paid some amount of technical
attention to this problem.

For instance, we talk of a Welfare
State. Well and good. This country
is pledged to the goal of a Welfare
State. But the Welfare State is not
going to be ushered in by us through
speeches on the floor of this House
or outside. There should be an in-
strument which can bring about the
objectives of the Welfare State, and
that instrument is the public admi-
nistrative apparatus. But what do
we find? We find a peculiar pheno-
menon in this country that while we
have pledged ourselves to the fulfil-
ment of the objectives of a Welfare
State, we still maintain the steel frame
of public administration which we had
inherited from the British. I am not
allergic to anything that is British.
The little point I want to make is
that under the British system of ad-
ministration, permanent civil service;
grew up; whether you are efficient or
not, wheher you are capable of de-
livering the goods or not, it does not
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matter; once you are a member of
the permanent civil service, you are
entitled to all the safeguards which
are conferred on it under that service.
In our Constitution, also, we find that
the former ICS personnel have been
guaranteed certain safeguards. I be-
lieve the Government have very little
authority to tamper with those safe-
guards guaranteed under the Constitu-
tion to these civil servants. The time
at my disposal being very short I can-
not dilate on it. But the only thing
that I wish to bring to the notice of
this House is that the milieu in which
the permanent eivil servants were
flourishing at the time of the British
has been completely changed.

We brought to this country an ad-
ministrative expert named Paul
Appleby. The other day I was read-
ing a book written by Harold Laski
on the administration of U.S.A. where-
in you might find a mention about
Appleby. It will be interesting for
this House to note that Mr. Appleby
started his career as a fruit vendor
in the streets of Washington. He had
no university degree. He came almost
from the ditches; he joined the Mi-
nistry of the Interior and with his
efficiency he impressed the authori-
ties so much that went up the ladder
and occupied a very important post
in the American administration. Wae
invited him to this country to advise
us as to how to tone up our adminis-
tration.

The story has a moral. Here we go
by birth; we go by degrees whether
they “ave any practical significance
or not. Irrespective of that we at-
tach undue importance to birth. If
I am fortunatc enough to have been
born ip the family of a Minister or a
Secretary no matter how capable or
otherwise I am I am given a sort of
weightage. If I come from a Harijan
family I am given another weightage.
If 1 come from the tribal areas, again,
1 am given a further weightage. If
you go further south, if I come from
the Brahmin family I incure some dis-
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Harijan family I gain some weightage.
Like that al kinds of currents and
eross currents are going on in public
service as a result of which you find
a set of people who have been prac-
tically de-activised.

When we come to the administra-
tion what do we find? Nobody is pre~
pared to take any responsibility at
any stage. There will be all kinds
of references, horizontal and vertical
references. I do not know where
these two cut. It will be for the per-
sons dealing with these horizontal and
vertical references to know  where
they cut and what results they yield
and what it will be in terms of effi-
ciency. Be that as it may, today we
are confronted with a unigque situa-
tion. It is being said day in and day
out by our leaders and the Prime
Minister that this country should be-
come industrialised. 1 want to cite a
concrete instance.

We are also connected with indus-
try. As such we have to come in
contact with this Government, at
many levels. I tell you in all serious-
ness that the way in which this Gov-
ernment haszs been functioning, not a
blade of grass will grow in this coun-
try, what to speak of industry. So
many bottlenecks have been created
in the Ministry. You go to the office
of the Controller of Imports and Ex-
ports and vou will find that so many
bottlenecks have been built, that
nothing moves on.

Here is the question of industrialis-
ing the country wherein each moment
counts. The entrepreneurs have to
wait indeflnitely even for getting
small things done. If they have to
wait because of this shuttlecocking of
files between one Ministry and the
other or between different sections of
one ’aﬁnis‘try, it is time enough to see
how we improve the job.

Ag far as 1 am concerned, though I
believe it is time encugh that we
Streamline our eadmxinistration, that
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gbjective is not going to be achieved
by appointing any Commission be-
cause that Commission will only pub-
lish another bulky report which wili
be duly consigned to the archieves of
the Government of India. What we
want to do is to change the very pat-
tern of our administration. Let us be
bold enough to say that in this coun-
try we will have no permanent civil
service, What we will judge is effi-
ciency. It is true that efficiency like
paternity is uncertain while seniority
like maternity is a fact. If somebody
is senior he is senior, he has put in
so many years of service. Efficiency
is a little more uncertain and makes
way for al kinds of favouritism. I do
admit there is that danger. But with
vigilant public opinion and Parlia-
ment, I believe, evils of that kind will
be very greatly minimised. But the
point is are we going to say that no
matter what one is, since he has put
in 25 years or more of service he is
going to be in charge of things for
which he is singularly incompetent.

You know the controversy we had
in the Army about the three gentle-
men next to Gen. Thimmayya. We
were told that semiority would not
count. What was to be counted was
eficiency. In one of the wings of
our administration we have already
accepted the fact that seniority need
not necessary be the only criterion
for promotion. Let us be bold enough
and let us say that every public ser-
vant is going to be judged by the
single standard of efficiency alone.
Otherwise we do not know to what
morass this country is being consign-
ed. Whether it is the judiciary or
the executive, whether you go to the
High Court or the lower courts or
whether you go to the Secretariat de-
partments, you will ind files and files
of papers are piling up every day.

When we talk of a Welfare State,
I believe, our objective is that the
taxpayers and the citizens will be
entitled to the courtesy and eficiency
that is their due. Neifher do we find
courtesy. The same bureaucratic and
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steel-frame approach is maintained.
Nor do we find efficiency. That effi-
ciency ia lost, as I pointed out earlier,
in the vertical and horizontal refer-
rences.

With these words, even though I
am 1T agreement with the spirit of
the resolution I oppose it because I
do not think that the appointment of
another Commission is going to im-
prove matters, as they are today.

Shri Harish Chandra  Mathur:
Madam Chairman, though my hon.
friend who just proeceded me has,
throughout his speech, underlined the
necessity of a re-examination of our
administrative machinery, he says
that & Commission would not serve
any uscful purpose. 1 think a proper
approach to the problem will convince
him that the hon Member who has
moved this Resolution has rendeved
great gervice and has underlined the
most immediate and urgent demand
of the times by asking for the ap-
pointment of a Commission,

Of course, 1 do not agree with the
constitution of the Commission as has
been suggested by him in his Resolu-
tion. 1 will presently show, as I go
from point to point, that we in this
country have had absolutely no Com-
mission of the type which my non.
friend contemplates for the last 40
years. As a matter of fact, it was
more than 40 years ago that we had
an Islington Commission of which
Shri Gokhale of revered memory was
a member. We had no such Commis-
sion at all. The sketchy reports
which have come before us and which
are diverting our attention from the
real issues do not deserve any atten-
tion.

I have gone through the Gorwala
Committee’s Report; I have gone
through the Appleby Report. They
have a very limited purpose to which
we might attach little importance.
But they cannot take the place of a
commission of the nature which is
very necessary to look into the gov-
ernmental as well as administrative
structure,
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We hed one Commission in England,
the Haldane Commission alter the
First World War which went into the
most important aspects of govern-
mental responsibility. It makes clas-
sic reading even today. In the United
States of America we had the Hoover
Commission. It is not like Shri
Appleby coming and making a report.
We all know the name of Hoover, the
most distinguished President of the
United States. He was the man who
headed that Commission and it  has
produced the most valuable report.
We want a Commission of that type.
If we have that type of Commission
it will yield concrete results in im-
proving the complete structure of the
administration and in revising our
rules and procedure and the method
of administration. The urgency for
such a Commission can hardly be
over-emphasised.

This Resolution raises an issue of
very vital importance in the present
context. The stability of democracy
and the success of our Plans depend
entirely on the administrative
machinery which we will have to
cvolve to mect new  situations, 1
would draw  your attention to the
observations made by the Home Min-
ister himself while he was speaking
at the Institute of Public Adminis-
tration, when under the guidance of
Shri C. D. Deshmukh, a distinguished
son of this country, a seminar was
held and the morale of public scr-
vices was the subject considered, The
Home Minister himself underlined the
need and necessity of some sort of a
thorough enquiry because he admit-
ted that the present administrative
machinery was designed for an en-
tirely different purpose angd to work
under an absolutely different set of
contitions, Now, you are wanting to
stretch it and strain it to meet the
present demands and then blame the
administrative machinery. It is most
uncharitable to them. I will not go
into the details of the weaknesses of
the administration. Anybody can
speak for hours on the subject. T
will only deal with the broad and im-
portant aspects of the question. Rahu,
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Kethu and Sani have seized the ad-
ministrative machinery; they are the
delays, corruption and wasteful ex-
penditure. We have been all the tune
talking about them. Still 1 will say
that I do not blame the services at
all for this. What are the services
constituted of? They are constituted
of the best educated among us in this
country who come through competi-
tive examination. Many of the offi-
cers, old and young, are as patiiotie
as anybody sitting here. How do we
say that we, who sit here, are morc
patriotic or honest than the services?
I would go a step further and say that
services are what the Government
and this Parliament mnakes them to
be. We are reflected in the conduct
of the services. How docs the Parlia-
ment, the Public Accounts Committee,
the Estimates Committee or the Mi-
nisters conduct themselves? They are
reflected in the services, If there is
dishonesty at the top level, slackness
at the top level it is reflected thou-
sand fold right down below in the
services. How can you blame the
horse if it goes astray? If the rider
does not hold the reins or does not
know how to ride, the horse is bound
to go astray. How can I blame the
services? 1 have met many  among
them. They are working overtime;
are as patriotic and as keen to push
forward our schemes as we are. But
they find themseclves absolutely help-
less in the machinery in which they
find themselves.

I would just give a small instance.
‘The Comptroller and Auditor-General
who is an independent authority and
who has got all the powers according
to our calculations was addressing
only the other day the Accountant-
Generals of the various States and I
shall read two or three lines out of
his speech.

He says:

“I will now come to the most
important point—simplifieation
of financial rules and accounting
procedures.”
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I asked a qQuestion this morning en
thig particular point. He says fur-
ther: :

*1 am sure that if we simplify
the rules and  procedure- - we
would be able to eliminate petty
objections and irritating delays".

He had referred this matter quite a
long t:me back to a sort of a high-
powered Cabinel committee. The
Cabinet Se¢rretary was one of  the
members, the Finance Secretary was
another memb:r and a third member
was his own repirzentative. Nothing
has come out, He wrote to the Prime
Minister and h: has stated his con-
clusions:

I think it js resting on 11s
laurels having secured a mcasure
of financial devolution in favour
of the Ministries”.

It is a very minor point. What would
the poor civilian servant do if he is
riddled with those outmoded rules
and regulations? He is there only
to go according to them. I have
touched only this very mijnor point.
The entire structure has got to be
changed.

My friend talked about the Com-
merce and Industry Ministry. It has
made considerable improvements in
its various branches of administra-
tion. Bul every businessman and
every enterprencur complains loday
that because of the administrative
rules and regulations of this Ministry
and its slow-moving machinery,
bottle-necks are created in the way
of development. Right from the
small-scale industry man upto Shri
G. D, Birla say this. We do not very
much go by Shri Birla's speech. He
has said that it takes about B8-%
months to get the green signal from
the Ministry. Are we to blame the
Commerce and Industry Ministry?
This Ministry was constituted only
for regulatory purpossz at sometime.
It had no developmental outlook. It
did not know anything as to how te
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conduct business. I think—I do mnot
know—the Home Ministry has
already appointed a Committee of
Secretaries, But a Committee of the
Secretaries is not even an apology
for the type of commission we want.
The poor Secretaries, whom I have
defended at the present moment, are
themselves the ailing patients. How
can they look at these  problems?
Today new problems are  arising,
after Independence. We have now
the Planning Commission. Nobody,
no Commission examined what
should be the relationship of the
Planning Commission to the Minis-
tries and again, the Central Govern-
ment and the State Governments.
These are the things which will have
to be examined by this high-powered
Commission, if you are to get
through your Plans.

Mr. Chairman: The hon. Member’s

time is up.

Shri Harish Chandra Mathur: I
have not even covered one third.

Mr. Chairman: I have given him
more time than anybody else. He can
go on for another 3-5 minutes but
there is no unlimited time.

Shri Harish Chandra Mathur: It is
an important subject, But I will sit
down when you ask me even though
my speech is half-finished.

Shri Goray (Poona): Will it be
possible to extend the time? ...
(Interruptions.) The subject is very
important and we should be allowed
to express our views,

Mr. Chairman: I think the remarks
of the hon. Member do not represent
the correct position. Just before the
hon., Members asked for this, I
believe—I was not in the House—the
question had already been put and
the hon. Deputy-Speaker told me
that the time had already been
extended right up to 5 or 3 minutes
to B ».a. It has already been extend-
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ed. That is what he
understand,

gave me to

Shri Nagi Reddy (Anantapur): It
was already extended by 27 minu-
tes ... (Interruptions),

Mr. Chairman: I think Shri Mathur
will have to find out if he wants a
very long time to make his speech.
Obviously it cannot be more than
ten minutes more than anybody else.
He will have to confine his speech to
that, If he says that he has not even
touched a fraction of what he has to
say, I am afraid he will have to leave
out certain portiong of his speech.

Shri Harish Chandra Mathur: I
will see. As I told you, I am abso-
lutely in your hands; you can stop
me whenever you like.

Mr. Chairman: Please continue....

Shri Harish Chandra Mathur: I
made this request to the hon.
Deputy-Speaker also. I was saying
that we have to face very many new
problems, problems which we had
never imagined, problems to which
the administration had never given
any consideration, I just gave you
the cxample of the Planning Com-
mission. Take, again, the National
Development Council. You will
remember that our ex Food Minister,
only the other day, wrote two
articles which make one feel absolu-
tely agitated, One does not know
where the Minister stands, what is
the relationship of the National
Development Council so far as the
Planping Commission is concened, so
as the Central Ministries are con-
cerned, so far as the State Ministries
are concerned. These are very impor-
tant problems which have got to be
looked into and examined so that the
Minister does not find himself abso-
lutely in the lurch, absolutely in
difficulty, in the blind alley. He has
raised this point. It comes out of
this, that we have to examine this
problem,
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Take another thing. We are now,
under this Plan, making huge contri-
butions to non-official bodies, some
grants-in-gid. Some comprehensive
study has got to be made as to how
these aids should be given, what
should be the relationship, what
should be the control etc. Somebody
said, ff you give any aid, if you set
up any public enterprises you must
do this and you must do that. No
comprehensive study of the problem
has been made, which is absolutely
esperrtial, It is absolutely essential,
if the administration is to be run
properly, that something is done
about it

Therefore, I submit, again, that it
is not a few Secretaries who can look
into the matter, It is not Mr.
Gorwala, it is not Mr. Appleby who
can examine it. It is anly a high-
powered commission which can look
into it. What we  are examining,
as a matter of fact, is a very impor-
tant issue., I have, as a matter of
fact, four or five issues. They should
he examined by that commission. We
had & commiltee in the Congress
Party, and the expenditure is freezed
today. We must look into it in a
thoraugh and proper manner. What
I would like io examine is reduction
of expenditure, elimination of dupli-
cation of services, consolidation of
work and abolition of non-essential
services. If we take the relationship
between the Secretaries and Minis-
ters, the autonomy of the States and
the autonomy of the new enterprises,
there is complete confusion., We do
not know where we stand. If we
are to do real justice—it does not
matter if this report takes another
two years to come; we shall be pre-
pared—we will have to do this, and
then we shall be prepared to deal
with our Third Plan in a wnuch better
manner. Therefore, it is of prime
importance that we appoint such a
high-powered Commission today. It
would be of great assistance and
help, as a matter of Tact, to the
Ministry itself. If it gives a report
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within two years tisme amd we set sur
administrative machinery sad other
things in such a way that they will
be able to meet the demiind of ithe
day, the situation of the day, the new
problems which have crept up befare
us, I think we will be pendering a
very great service to the country.

Having underlined wvery strongly
the necessity for such a high-power-
ed commission, T would lice to draw
the pointed attention of the House teo
two or three very lmportant aspects
which must be aghtating the minds of
everyone here today. What happens
is, unfertunately, we cannot ecensider
the administrative machinery in
isolation, The administrative machi-
nery has goi to be considered in
relation with the Parliament and in
relation with the Ministrers, Has
there been a proper adjustment bet-
legislators
and the services? This is a very
crucial point. I have talked to many
senior civil servants, people engaged
on developmental works. They do
not take decisions. Everybody shuns
decision; he wants to throw responsi-
bility on somebody else. They think
that the Public Accounts Committee
is a dread to them. This matter has
to be examined, I do not blame the
Public Accounts Committee or the
Estimates Committee, But we must
sce that the Public Accounts Com-
mittee and the Estimates Committee
do not have a paralysing effect, but
they have a healthy and stimulating
effect. We have got to define the
relationship with the Minister, What
is happening today? We are forming
into a vicious circle, The politician
is condemning the services, the
services do not get an opportunity to
condemn the politician in the open
but they have got the least regard for
the politician today and the politician
is coming day by day into public con-
tempt. As a matter of fact, for
various reasons, he is to be blamed.
We have not got any code of conduct
far ourselves. He is coming into con-
tempt in the public eyes. People say,
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so far as students are concerned he
should be kept out, so far as labour-
ers are concérned he should be kept
out go far as panchayats are concern-
ed he should be kept ouf, so far as
community development is eoncerned
he should be kept out. This is a
very serious and dangerous gituation
that is developing. Again, we say
here that the Services are thoroughly
<corrupt, inefficient this, that and the
other, If we develop this sort of con-
tempt in the public mind, and I am
afraid this contempt i developing
every day in the mind of the people,
<contempt for politician, contempt for
the services, what do we lead to? As
a matter of fact, we are only moving
farther and farther away from demo-
<cracy. This is the end and the desth-
knell of democracy, if the politician
and the services stand condemned in
the eyes of the people.

Unti] apd unless we create a great
respect for the politician as well as
the services so far as the public is
concerned we are doomed. This is a
very important matter. I think it
would be necessary to redefine our
responsibility, to understand the
responsibility of the ruling party.
“The responsibility of the ruling party
is very great. As a matter of fact,
most of the responsibility lies with
the ruling party. You cannot have
efficient services until and unless the
ruling party has a code of conduct for
itself, a code of conduct which will
create great respect for it in the
country, a code of conduct which will
create a great respect for the ruling
party in the minds of the services in
this country.

Mr. Chairman: The hon. Member
should conclude now.

Shri Harish Chandra Mathur:
Madam, I close my speech without
touching two or threes other jimpor-
tant peints because there is no time.

Shri Nagi Reddy: Madam, let me

bagin my speech with a  quotation
#rom Shri Jawaharlal Nehru's book
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The Discovery of India in which he
aptly quoted:

“Tha Bengel Administrative
Inquiry Committee, in their
report, sRy:

‘So widespread has corruption
become, and so defeatist ijs the
attitude taken towards it, that
we think that the most drastic
steps should be taken to stamp
out the evil which has corrupted
the public service and puyblic
morals’.

The Committee received, with
surprise and regret, evidence
that the attitude of some civil
servRnts towards the public left
puck to be Qesired It was
stated that they adopt an atti-
tude of aloof superiority, appear
to pay greater regard to the
mechanical operation of 8 soul-
less machine than to promoting
the welfare of the people and
look upon themselves rather as
masters than as servants of the
people.”

That was two years before indend-
dence wag achieved. My guestion to
the Ministry is, what steps have we
taken, after such pertinent remarks
made about the administration, with-
in these ten years to see that the
administration is toned up, is brought
nearer to the people, and to imple-
ment the new policy that the Gov-
ernment has taken into its hands, the
policy of planned economy and our
development towards a socialist
society. Any administration which is
set up serves a particular objective.
The British Government when it was
here, had as its objective the collec-
t#n of land revenue or revenue ia
general and keeping law and order
intact. These were the two major
factors of administration so far as the
British Government was in existence,
Independence came, and then we
began our grand economy eight years
ago. Three years back, we declared
that our objective was the socialist
pattern of society, Yet, we are
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continuing on the same super-struc-
ture which had been built by the
British imperialism. Therefore it is
that we are finding ourselves in the
most difficult situation today.

If there is any change that  has
taken place at all in our administra-
tion, it is this. Here is a small com-
ment made by Sir John Thorne, once
a very distinguished member of the
ICS. When he joiled the Govern-
ment of India in 1935, he says that in
his depariment there were only six
_ persons down to the Under Secretary
including one Member of Council. He
eays that when he visited India in
1858, the staff in that department was
“one Minister, one Deputy Minister,
one Secretary, one Additional Secre-
tary, four Joint Secretaries, fourteen
Deputy Secretaries and twenty-three
Under Secretaries”, Add to all this,
he remarks:

“Now everyone down to Deputy
Secretaries (inclusive) has at
least one Private Secretary or
Personal Assistant  sitting in
ante-rooms and protecting their
masters from interruption by
telephone or otherwise”.

That is the fundamental change, 1
am afraid, we have made in our

administrative set-up after we be- °

came independent, Therefore it is
that even to this day, our administra-
tive machine is as soulless, perhaps
eight times more soulless than it was
ten years ago. The result of this,
nobody knows as to where things can
be got done, It iz so from the village
peasant up to the Members of Par-
liament. There is no doubt about it.
Even it Members of Parliament want
certain things, they have to  wait
until the department gets it done. Of
course, because he iz a Member of
Parliament he might come to know
about a thing within three hourg or
in some cases within three or four
days, but non outside can get any-
thing.
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Bhri Narasimhan: So they are very
impartial, and soul-less in that sense.

Shri Nagi Reddy: The position has
been described long, long ago, by
one of the great novelists in the
world, realistically, in his nowvel,
Little Dorrit. That novel is by
Charles Dickens. In that novel, one
of the characterg goes to a very
important member of the admistra-
tion, Mr. Barnacle, of whom it Is
said:

“This touch and go young
Barnacle had “got up” the
Department in 8 private secre-
taryship, that he might be ready
for any little bit of fat that came
to hand: and he fully understood
the Department to be a politico-
diplomatic hocus pocus piece of
machinery for the assistance of
the nobs in keeping off the
snobs”.

That was a most pertinent remark
about the type of administration that
was existing at that time in Britain
which, probably very successfully,
we have copied here in our country
today. Mr. Barnacle goes on to point
out what is to be done if anything
has got to be done. He says:

“When the business is regu-
larly before that Department,
whatever it is....then you can
watch it from time to time
through that Department When
it comes regularly ©before this
department, then you must watch
it from time to time through
this Department. We shall have
to refer it right and left; and
when we refer it anywhere, then
you will have to look it up....”

I do not want to read the whole of
it . But it is very interesting and I
wish the hon. Minister takes a little
time off from his very prosaic duty
of administration and go through this
novel. Then he will understand
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what the Govermment departments
are .doing, and how they were work-
ing in Britain at that time,

Therefore, what is the result? The
result has been very  pertinently
remarked by the panel of the Plan-
ning Commission which, 1 think, in
19536, has said as follows:

“Even the most carefully con-
sidered law will however fail to
achieve its objcct unless it is
supported by firm and thorough
geing administrative action. Pro-
blems relating to administrative
organisation should therefore
receive immediate attention”.

Why did they say that? They said
so after reviewing the major legsla-
tions that have been passed in the
country in relation to land, as for
example, the tenancy reform laws
and the zamindari abolition laws,
What was the result of these laws?
Did the people get even the little
benefit that was expected out of
those laws? No. Why did the panel
say that? They went into it very
clozely and came out with the most
apt definition saying that the admini-
stration unfortunately was tilted to
wards the landlords. Let me read out
the relevant portions so that the
point may be made very clear. They
said that “the attitude of the revenue
officers may at times be unconscious-
ly against him”, Against whom?
Against the tenant. They further
say:

“In the case of conflicting
evidence, there is a greater ten-
dency to believe the landlord than
the tenant, the presumption
being that a poor man is more
likely to speak untruth with a
view to obtain some land than
the rich landlord who having
already enough land, may not be
under immediate pressure to do
s0",

This is what exactly 1 would like the
Minister to realise, This tandency
should be stopped, Unless we are
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able to stop this tendency in the out-
Jook of the administrative personnel,
or, to put it bluntly, even in the out-
look of the ministry that is ruling
the country, whatever laws we may
pass, whatever enactments we might
get through day in and day out, I am
sure that even one-tenth of the bene-
fits that the peasant or the common
man of the country should receive
will not be received by him. It is
with this idea in mind that I  want
a commission to be appointed to go
into the whole question as to what
our objective is, how our objective
can be implemented, what type of
adminisirative machinery is neces-
sary to implement this objective and
how from top to bottom we will be
able to keep the people in constant
contact with the administration, so that
there will be closer co-operation bet-
ween the people on the one hand and
the administration on the other.

We have not even tried to change
the patwari system and the duties of
the patwari in our country. I myself
come from a family of patwaris, and
1 know the mischief of the patwari,
whuat mischief he can do. Our whole
administration stands on that single
pedestal of the patwari, in the vill-
age. The village is our backbone;
the village is our foundation-stone.
You have panchayats. In Andhra we
are going to  have an extension
of the panchayat system up-
to Zila Parishad. Yet, these
panchayats do not have that most
important administrative duty of
keeping the revenue records or con-
tinuing to keep the revenue records.
It is _the patwari who is most impor-
tant,"and no tenant, no agricultural
labourer has ever got any  justice
done. The Congress agrarian reform
movement gave the same slogan. The
panel of the Planning Commission
has given us the same slogan. Yet,
with all this experience, we  have-
not found it necessary to change the-
administrative pattern of society. I
wish that a Commission iz appointed:
to go into this matter; ’
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I am thankful to 8hrj D. C. Sharma
the experienced professor in  this
MWouse, for having brought this reso-
lution, and I am sure Government
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il accept it and try to  see

‘the reality as it is, through the Com-
‘mission which should be appointed.
1 also plead that the recommenda-
tions of the Commission should be
implemented.
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Shri Aurobinde Ghoshal (Uluberia):
Mr. Chairman, this motion covers =
very wide fleld and touches the funda-
mental principle of administrative
policy. The administrative set up is
generally dependent on the character
of a Government and the ultimate pur-
pose which they want to achieve.
This idea of reorganisation of the
administration is agitating the minds
of us all.

The British had a quite well-knit
administration which was quite fitting
with their policy. The real purpose
or policy was to rule us, not for our
interest, but for exploitation for en-
riching their nation at our cost, Natu-
rally, the framework of their admini-
stration was laid down to suit their
purpose. This framework alone cannot
move unless the living part of the
machinery which will work within the
framework of that machinery is suit-
ably made to fit with that framework.
So, a set of persons with diehard atti-
tude with some L.C.S, heads on those
departments were fixed within that
framework in a well-knit bureacuratice
manner for their bureaucratic pur-
poses. Their administration went on
quite well on that line.

Now, about a decade ago, when the
Britishers transferred their political
power, the administrative framework
was also inherited by us. We inherit-
ed the whole system even without a
jolt. At that time, with the transfer
of power, a change in the administra-
tive set up was neither necessary nor
possible. So, we got political power
by transfer, not by forcible occupe-
tion. Of course, we had to pay a huge
price for the last 100 years to sttain
our Independence. But, the transfer
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w_l; Quite p-neefal. puccful in the
sense that it was on understanding
with the fransferor.

After our Independence, the whole
approach of the Government has
changed. It has become national,
democratic and in some respects, pro-
gressive too. Our Constitution guaran-
teed democracy and its goal has been
declared as socialism. In pursuance
of the same, the Government quite
naturally wanted to bring reforms in
our society and also in our national
life. It has been trying to abolish
fcudalism and to industrialise the
country through the Plans. Huge
‘developmental projects and program-
mes have been initiated in order to
raise the standard of living of the peo-
ple. The public sector is gradually
being widened. People are becoming
gradually conscious of their funda-
mental rights and are becoming asser-
tive. But, the old machinery cannot
be responsive due to their inherent
narrow and un-accommodative atti-
tude and method of work. Naturallv
the clash is inevitable. So, the frame-
work is neither wide and pliable
enough to welcome the socialist ap-
proach, nor is the machinery which
will work out the new objectives fit
to implement the same properly.

So, in our experience we find that
lofty plans, big projects and grandile-
quent schemes are being floundered on
the rock of this bureaucracy. Though
speed is the essence of our present
developmental progress, still too much
officialdom and red-tapism have stood
in our way. Not only that. This
burcaucracy which was being pre-
viously controiled by the autocratic
top, have got a long rope under the
so-called liberalism of fhe present
Government. Too much dilatoriness
and negligence have created a hope-
1ess condition in the sphere of admi-
nistration. Favouristism, corruption
and nepotism have now corroded the
steel frame of the British administra-
tion. A callous attitude and colossal
wastage are found everywhere, and
the Government is losing the confi-
dence of the people as days are pas-
sing by.

: Somehow this rot has got to be
stopped. Two important reports have
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s0 far been made, one by Shri Gorwala
and another by Mr. Appleby, but 1
agree with the opinion of Shri Mathur
that these two reports are inadequate’
and cursory. Both of them have ana-
lysed the problems, but they have not
been able to lay down robust prin-
ciples for future administration,

The present Government has lost its
link with the people and hag been seg-
regated from them. The authorities
of the present Government are work—
ing from an emerald tower, far, far
away from the din and bustle of the
madding crowd. This smoke-screen
which the bureaucracy has been able
to create between the Government and
the common people should be removed.
In order to do that, a committee is
necessary to go into the details and te
suggest the reorganisation of the coun-
try's administration which will be
helpful in achleving the goal of a
socialist State.

T would like to refer to another
point which has become very promi-
nent and troublesome also, viz., the
relation of the Centre with the Stlte‘.l
We find that every year in the Budget
huge amounts are being granted to the
States for developmental projects, but
they are not used; they lapse and are
surrendered. Whenever we raise any
question about such matters we are
told that it is within the jurisdiction
of the State, that the Centre hag got
no control over it. This should also
be considered by this committee, to
see that the grants which are being
made to the States for development
projects, for the tota] development of
the country, arve regularly and pro-
perly spent.

Public undertakings are now con-
trolled by separate statutory bodies
which are also beyond the scope of
Parliament, because whenever a gues-
tion is put whenever anything comes
to light, we are told that this is not
within our scope. Naturally, all these
problems and many others are there.
To make the administrative machinery
coherent and organised, an enquiry is
necessary and for that reason this
commission is also required.

With these words, I support this
motion,
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Before the hon. Member epeaks, I
weould like to know the desire of the
Houre. Some Members were very
agitated and they wanted that the
tiese should be extended. Is it the
epinion of the House that I use my
discretion to extend the time by an
hour? Are the Members prepared to
sit for another hour?

Some Hon. Members: Yes.

Mr. Chairman: Of course, they can
move a motion it it is beyond one
hour.

There are only three or four speak-
ers, and if we sit for one hour I'think
we can finish it and everybody can be
given a chance,

Shri A. C. Guha (Barasat): What is
the time allotted?

Mr. Chairman: I have requested
that each hon. Member may take ten
minutes. One hon, Member has taken
twenty minutes, and naturally, the
subject being a very exhaustive one,
he has not been able to finish; and ob-
viously, he has not been anxious to
remain in the House after that.

Shri A. C, Guha I shall try to be as
brief as possible.

It is a very important subject that
Shri D. C. Sharma has brought before
this House for discuasion and I am
thankful to him, and I think the whole
House should be thankful to him for
bringing up this resolution before this
House—although, actually, T do not
like the idea of having another com-
mission becausc a commission would
mean the shelving of the whole matter
for another four or five years more.
We know the fate of so many com-
missions in the past; their reports have
been published, but hardly any action
has been taken or if any is taken, it
is in slow partial doses with the result
that the real purpose of appointing
those commissions has more or less
been neutralised. This Is a subject in
which Government should act expedi-
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tiously and I think they iva got
enough guides altesdy in the rmany re-
ports on this subjeet,

It is rather strange that after the
attainment of Independence, Govern-
ment have not thought fit to appoint
any enquiry commission or commitise
to look into the question of reorgani-
sation of the administration. The
British gave us an administration that
was intended for the law and order
purpose. Although the whole charac-
ter of the State has changed since
then, yet the administration has re-
mained the same in form, in outloock
and in everything else.

Only recently, when I was touring
one of the flood-affected areas of
Bengal, 1 happened to come into con-
tact with a district magistrate. He
openly told me that with this machi-
nery, one could not expect to have =&
welfare State. He said that it was
within his discretion to spend even
crores of rupees by way of gratuitous
relief, but he did not have the autho-
rity to spend even Rs. 200 or Rs. 300
for any item of permanent utility to
the public. On the one hand, Govern-
ment have devolved enormous powers
on the services for distribution of
money and for distribution of patron-
ages; thereby, the authority of the
officers before the public has increased;
their prestige and power have in-
creased. But on the other hand, there
are so many rules and formalities
which are in vogue still, these were
in vogue during the British days, there
are so many rules, formalities, stand-
ing orders and other things in vogue
still, which curb the initiative of the
officers for doing any permanent good
or to undertake anv development
schemes beneficial to the public. That
is why 1 think the whole administra-
tive set-up must be re-examined and
recriented on the basis of a welfare
State. It is no longer a law and order
. State now, but a Welfare State. So,
the services also should be so shaped
physically and mentally, that the real
purpose of the administration can be
served.

We have a federal system of gov-
ernment in our country. The authori-
ties between the States and the Centre
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have not been clearly defined. The
different Biates are endowed with
sutopamous powers, but they have not
got the revenue with them to under-
sake any development work. Revenue
is psostly in the hands of the Centre,
and so, they have to depend on the
Centre either as grantsor as loans for
their developmental works., It is quite
natural and it 1s psychologically also
true, that in respect of money received
from other sources, they become some-
what lenient and loose while gpend-
ing that money. That has been the
case in regard to the expenditure of
the money received by the different
States from the Centre also. It depends
upon the lobbying capacity of the
different State Governments how much
money a State will get from the
Centre. Tt leads to administrative
laxities. It has often been heard that
a particular officer is retained in a
State because he has got some influ-
ence here with some Secretaries and
other important persons; so he can get
more money from the Centre for that
State. So that officer has to be re-
tained and his services extended year
after year, even though he has reached
the age of superannuation.

This is a bad sort of thing. I think
the revenue position between the
States and the Centre should also be
revised so that the States can gtand
on their feet for their finance. hid
any help is to be received from the
Centre, that should not be for a very
minor work, but only for any major
development work.

As regards the money received by
the State from the Centre for parti-
cular schemes, the Centre has no
muthority to look into the expenditure
of that money after it is given, Every
BState is 50 very alert and keen on the
maintenance of its prestige that it
won't allow the Centre to interfere
by enquiring how it has spent the
money. That makes the position still
worse.

Then I think crores of rupees have
been spent even from the timp before
the attainment of independence on
graw-more-food and many other
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schemes with the States collaberating.
It would be worthwhile for Govern-
ment to hold an inquiry as to‘how
many of these schemes are still being
continued and maintained by State
Governments, Certain amounts might
have been spent and certain schemes
put into operation. But as soon as
the Central Government aid is with-
drawn, those schemes have also gone
out of operation and have ceased ren-
dering any service to the public. I
am afraid that this may happen to the
whole community development
scheme also. In the post-intensive
period, most of the development works
in the Community Development areas
are being neglected and are not kept
in operation. Thig refers particularly
to some of the social service schemes.
They have not been working after the
Central Government aid was with-
drawn at the end of the intensive
period. All these things require a
certain reconsideration and revision of
the entire scheme This is also an im-
portant factor in the administration.

In April this year, during the budget
discussions, in this House and outside
there was a lot of talk about the multi-
plication of offices and officers and
infructuous expenditure. A number of
offices, autonomous bodies, subordinate
offices and a lot of other offices are
being created, big buildings are being
set up. I think most of the money that
has been received through the taxation
proposals during the Second Plan has
been spent on non-development ex-
penditure, a fact which has been ad-
mitted even in the Government state-
ment circulated to us along with the
budget papers. This means a lack of
proper outlook in the administration.
This is also an aspect of the admini-
stoption. 1If a particular sum is to be
spent on a particular scheme, we have
to see whether the full value for the-
money is received.

Recently, I received a eopy of the:
report of a Corporation. Its total sub-
scribed capital is Rs. 10 lakhe. The
entire subscribed capital is from ihe
Government. In one year's working,
it has lost only Rs. 3,382,000 odd!
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Bhri A. C. Guha: That means one-
third of the total capital loat in omne
year’s operation. And the Corporation
is supposed to be a commercial body;
it ig not set up just for development
;or other probing purposes, So a com-
mercial body has to be run on com-
mercial lines. Out of Rs. 10 lakhs,
one=third, about Rs. 3,33,000, has been
lost in onec year and Government have
been - good enough to reimburse it
practically with the entire amount.
The Central Government have reim.
imbursed about Rs. 3,22,000, for en-
abling it to incur fresh losses during
the noxt vear. Why should so many
Corporations be created? These are
things thal require to be looked into.

‘We are having a democratic set-up.
We are proud of it, It has also to be
examined whether we are having a
democratic set-up or a bureaucratic
set-up. Recently, about 2 years ago,
a report was published. An eminent
Member of. this House was the Chair-
man of the committee. It recom-
mended democratic decentralisation to
start from the bottom. If democratic
decentralisation were to start at the
bottom and at the top we tighten up
bureaucratic centralisation, in a few
years' time we shall have a clash bet-
ween the two sectors. If we start with
decentralisation at the bottom, in the
Centre also there should be _ some
decentralisation of authority and not
bureaucratic centralisation of autho-
rity as it is happening today.

You have rung the bell. So, lastly
1 should say the administration today
"has lost its reputation and its prestige
before the public and it is gradually
loging public confidence, 1t is no use
for the Minister defending the admini-
stration in the House. We may take
4t from the Minister that the admini-
stration is quite all right. T may also
say that all that is being talked about
in public about the administration is
not wholly correct. But still in a de-
mocracy, it is public opinion which
‘coumts and should carry some weight
with Government. If Government
“have ‘any eyes to gee and any ears to
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henr, they must realise that the ad-
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same prestige and confidence for in-
tegrity and efficiency and for expedi-
tious discharge of duty as it had be.
fore. That is the most important thing.
For all these things there should be
a proper reorientation of the whole

administrative set-up on the basis of
a Welfare State.

I am not sure whether a commission
of the type suggested by Shri D C.
Sharma will be quite necessary for
that. Government have already got so
many reports. They must have their
own ideas also. They can start tak-
ing some action even if a Commission
is set up. They can start taking some
action immediately. There should be
no delay in this matter. Otherwise, ag
my hon. friend Shri Mathur has said
the whole democratic set-up would be
in danger.

We have got the Appleby Report;
we have got other reportg also and we
have got the O. & M, Division and the
Vigilance Organisation and all those
things. They have not been able te
remove the anachronism and anomalies
in the administration as they exist to-
day. So, I would suggest that a pro-
per review should be made and Gov-
ernment should take appropriate and
immediate steps to set the administra-
tion on a proper footing so that the
objects of the Welfare State could be
really fulfilled. The nation expects
that for every pie of the money it ja
paying there should be sufficient re-
turn,—the officials paid from revenue,
should be welfare service-minded.
There should be that feeling that the
ideal of a Welfare State is being
realised but that is not the feeling
in the country at present.

Shri Goray: Madam, the subject we
are discussing today is very vital im
my opiinion. It is as vital as the
defence of the country., But T do not
say we should be pessimistic in our
approach. Had I been pessimistic I
would have said like my friend, Shri
Mahanty, that not a blade of grass is
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likely to grow under this accursed
Government 1 do. not want tg be over-
optimistic elther because, i I may be
=llowed to anticipate the Ministes,
most probably in his reply he would
=ay that everything iz best in the best
ot all possible worlds, 1 do not want
to take either of these two views.
‘What has happened is that during the
1ast decade we have been trying to
move from the concept of the law and
order State to the concept of the wel.
fare State. Because we want to face
this new cheallenge, we are cominig
across all these difficulties.

In the first chapter of Raghuvam
the ideal kingdom was described as
bne where the king was said to be:

st fasamerang TamgwEamafT )

¥ fqar foazsq 1 ¥as w9 gaT 1
I do not know whether the Raghus
Tived up to that ¢fandard but that is
the objective that we have set for pur-
‘selves. If we want to reach that ob-
Jective, we shall have to overhaul the
whole system. I do not want to be
pessimistic because I think this prob-
lem is not peculiar to India. In al-
most all the countries which are try-
ing to build up a particular standard
in the shortest period of time, these
difficulties have been experienced.
When the late Roosevelt launched his
New Deal in America, he had to face
gsome difflculties; how to create an ap-
paratus which would be able to ensure
quick and just results and to root out
corruption, poverty and unemploy-
ment from the land. If we look to
other totalitarian countries like Rus-
sia or China, we find that they have to
pass through these difficult periods.
What do the purges of the thirties sug-
gest? Thousands of scientists and
‘experts were mowed down because the
plans they made went away and some
scapegoat had to be found. They
got hold of people in charge of these
Atfficult projects and becnuse they
oould not come up to the standard
they were eliminated. Here in India
“Ha position becomes all the 'more difft-
eult because we want to be a welfare
Mtfite in the guickest possible time. At
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tha same time we wart to keep Lntaet
the framework of democracy. Th
Afe ‘the limitations ‘that we hﬁ
tocepted for ourselyes. Within |
limitations we have to function. at
is, I suppose, one of the challenges
which we shall have to meet.

A Commission has been asked for
in this Resolution. I do not think i¢
will be able to achieve a miracle be-
cause there have been reports right
from the Gopalaswamy Ayyangar Ra-

‘port to the recent réport of the Kerala

Government. In every report they
have tried to analyse the malady and
suggested a way out. Let a Commis-
sion be appointed but it is not goidyg
to discover something which is alto-
gether unknown. We know there is a
lot of corruption, ineficlency and ne-
potism. We know there are such, de-
lays. I can guote an instance or two.

‘Last vedr on the Ist of May, nesr
Ahmednagar, a tank belonging to the
Defence Fortes over-ran and killed &
man who was an employee of the local
body. Since that day, 1st May 19858,
his widow has been writing to the
Defence Ministry. When she came to
me only a month back, she produced
before me about fifty receipts of regis-
tered letters and nothing was done.
She was being told that the case is
under consideration. When 1 took it
up, perhaps it wag because T was there,
a Member of Parliament, they said:
“All right, let the widow be given
Rs. 900 and the whole claim settled™.
This is how thing goes on. A postal
employee had made certain mistakes
eleven years back. No action was
taken. He thought that his defence
was accepted. After eleven years they
have said that because he committed
s¢me mistake he is to be punished.
The supervisors who supervieed the
work at that time have retired and no
punishment has been meted out o
them. This is what happens. I do not
want to flog the dead horse but it Is
there,

I would go a step further and &
atter all, who are these functio
'ﬂ:eycumomnofthepeoph. ﬁ“
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pecple as a whole are not above sus-
picion, the officers who are recruited
from the people also will be not above
suspicion. What I am saying is, when
we are blaming the bureaucracy, we
are blaming ourselves; that is the way
I look at it. I have my friends who
have just passed their IAS and other
examinations, As soon as they enter
the cadre I find deterioration starts.
What happenes? Young people who
want to be patriotic, who want to build
up their country, who think the
challenge should be accepted—
they are engineers, scientists, pro-
fesgors, administrators—as soon ag they
are recruited we see that they gradu-
ally begin to lose their enthusiasm.
Why? Tt is because they find that the
whole atmosphere of the country is
like that. It is not the bureaucracy
which is to blame, it is not the Parlia-
ment which is to blame, it is not the
Ministers who are to blame, but it is
the whole society which has created
a particular type of atmosphere,

Therefore, I would say, after the
commission is appointed’let it go into
the total problem, make an overall
study of the whole milieu in which
we are working and then let us try to
find out where we should begin. Of
course, I have noted, as they say that
the fish begins to rot from the head,
there is something wrong with the
heads of the Government, There is
no doubt about it and so many people
have tried to highlight th's factor.
Only today it was mentioned in the
House that the Punjab Government
has interfered somewhere. Though.
of course, the Home Minister said,
he is looking into it, everybody knows
that there is something rotten in the
State of Denmark and that something
must be weeded out but we do not
make the necessary effort.

Then, I would say, when we .are
thinking of the expanding public
sector let us try to understand bow
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fast we are trying to expand. In the
First Five Year Plan the public
sector and the private gector were on
a par, 50 per cent of the investment
was in the public sector and 50 per
cent in the private gector. In the
Second Five Year Plan 61 per cent
of the investment was in the public
gector and the remaining in the private
sector. In the Third Plan most pro-
bably from 61 per cent we may move
up to 65 or 75 per cent, because the
Prime Minister has said that in view
of the danger that is threatening our
country the first thing must be heavy
industries. If these heavy industries
are going to be given the top
priority, the investment in the public
sector will go up. ;

The task we are faced' with is,
where do we find the people who will
give or furnish the necessary func-
tional leadership to the public sector
which is growing at such a hectic
pace. I think that if we really want
to furnish the country with functional
leadership then we will have to see
to it that the young people who
graduate or who pass the competitive
examinations will have to be cared
for and we will have to be: more
attentive in order to create the neces-
sary morale in them. We should also
see 10 it that they do not develop into
a bureaucratic caste but that they
remained linked up with the people,
What I feel is the most essential thing,
at this time to do, is to see that they
do not lose contact with the grass-
roots.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Chairman, there is a con-
sensus of opinion in the country
that the administrative set-up not
only needs gearing up to meet the
changed conditions but also needs a
change to meet the changed objec-
tives. It must also be admitted that
we have not been able to achieve
much during the last ten years 1o
further our objectves to obtain a
welfare State. at least not to the
extent that we hoped for, Of course,
we started with high hopes and higher
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ambitions, Yet, the assessment of the
Jast ten years is not as much as we
wxpected in any walk of the adminis-
trative set-up.

1f we take the public services which
have come up for much criticism in
this House, we must admit that the
criterion for the |utiity of these
services is not what we hoped for.
Have the services endeared them-
selves to the man in the street or the
man behind the plough? Have the
services endeared themselves to the
people in anyway after these ten to
12 years and can they be called the
people's serv.ces? Is not the Deputy
Commissioner in the distriet still
looked upon with fear and awe? 1Is
not the magistracy of a district still
looked upon as some one unapproach-
able? If that is so, then we must
concede that we have not been able
to achieve even a part of the objective
of a welfare State.

Let us see the judicial sysiem.
Everybody has got the h.ghest regard
for the judiciary, for its integrity and
honesty at al]l levels, certainly. But
how topheavy is the judicial set-up?
That must also be considered. The
accumulation of work is one of the
points certainly, but that is not all.
The accumulation of work and arrears
of cases are not due to the fault of
the jud.ciary as such, but due to the
duties which the Constitution has laid
on the judges to decide upon and
ecarry out. The high courts and the
Supreme Court have been g.ven the
power of superintendence over all
breachey of the Constitution and
breaches of the law. But the disease
lies elsewhere. The judicial system
which we have inherited was set up
with a set objective, and with the
changed conditions and changed
objectives, it should also have been
changed. That is to say, there should
have been decentralisation in order to
lessen the arrears of work and to
entrust the people themselves to
decide certain matters of dispute
relating to offences relating to person
or property.
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Similarly, let us turn to the police
force. It is equally loocked upon with
suspic.on. 1 believe it is looked upon
with greater suspicion now than it
was being looked upon previously. It
has been said in this House that this
applies to Punjab. I am afraid it
applies equally to all the States,
What 1 would submit respectfully to
the House is- that whatever be the
administration that is functioning, it
is looked upon with suspicion and not
endearment.

We have embarked upon a socialist
pattern of society. That is very good.
But are we not creating another
bureaucracy even in the publc sector
which will certainly be enlarged in
times to come?

Therefore, my respectful submission
to the House is that the administra-
tive set-up certanly needs a change.
How can that change be brought
about? Of course, one suggestion
which has been made and which I
welcome is the appointment of a
high-powered committee, which is
postulated in this resolution, which
should be able to leok into it and
suggest how the administrative set-up
can be changed to achieve the objec-
tive of a welfare State.

The only way in which the adminis-
trative set-up can be changed to fit
in with the changed conditions and
changed objectives iz absolute decen-
tralisation in all aspects of adminis~
tration—judicial, social, economical
and I would say even political. We
have got a nucleus of community
development blocks from which we
can start. If we want to build a
welfare State for the benefit of the
man in the street or the man behind
thg, plough, we must see that he also
participates in those activities which
are for his welfare,

Let us look at the laws. All the
laws we inherited from the British
masters were for a certan objective
and not for utilitarian type or social
welfare. For changing the adminis-
trative set-up, the community deve-
lopment blocks are the foundation on
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which the edifice of a welfare State
can be built. In those community
blocks, you can have people’s courts
and panchayat courts, which should
decide all minor disputes not only
with regard to property, but also with
regard to minor offences. There is no
reason why the panchayats should
not be empowered with powers to
dec.de disputes. Also, our ambitions
and aspirations should be that each
community development block should
perform all those functions which
pertiain to and which go to the extent
of creating self-sufficiency in the
matter of administration of justice
and their econom'c needs. I would
say that the functions of the com-
munity development blocks and the
people living therein should be like
those of the Greek city States, which
at one time were really democratic
institutions, in the r ght sense of the
term, when peoples themselves parti-
cipated in all the activities.

S0, 1 submit for the consideration
of the House, particularly the Home
Minister, that they must look into
this problem from a human and demo-
cratlc point of view and should not
stand on any prestige. If it is correct
that the present administrative set-up
does not fit in with the changed con-
ditions, if the present assessment is
that for the last ten years, we have
not been able to endear the adm.nis-
tration to the man in the street or the
man behind the plough in the village,
I submit it is very necessary that that
change should be made. When we
have got a certain basis on which we
can start, why should we not do it
earlier? The earlier we do it, the
better. Therefore I am sure the reso-
lution is of such a nature that the hon.
Home Minister would not find any
difficulty in accepting it.

Shrimati @la Palchoudhuri (Naba-
dwip): I am very happy to support
this Resolution, because I had actually
brought & resolution practically
identical with this in the last session
bat Shri D. C, Sharma had more luck
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in the ballot than T had. However, 1
certainly commend this resolution,

F.rst 1 would like to quote a few
words of the Prime Minister in the
Lok Sabha where he said:

“My earnest desire has been
that we should speak less in
world assemblies and confine our
activities to our own internal
affairs.”

Really, the time has come when that
should be done.

When we look at "this question,
when we look at this Resolution, I
am entirely of the opinion, as express-
ed by my friend Shri Mathur, that
it behoves on us to have such a com-
mission as this, because in.the shadow
of the Thirq Five Year Plan unless
we have this assessment, we cannot
do just'ce to the next Five Year Plan.
And the tax-payer has every right to
see that some assessment has been
made that the money that he pays in
taxes is fully utilised, Because, it is
not money alone that is wasted; there
is wastage of effort and wastage of
time which, if translated into terms
of money, would mean crores of
rupees. In India today we spend
Rs. 190 crores in salaries alone, out of
a revenue of Rs. 725 crores, This
may not be the exact figure for every
year, but this is more or less. the
average that we spend. That is a
very high figure and so we must look
into it.

16.75 hrs.
[Mg. Speaker in the Chair)

I have nothing against the adminis-
trative services. It has become &
fashion to call them a bureaucratic set-
up, and we have got the red-tapism
for a number of years. 1 should say
in the first place that the set-up ik
there to do a certain work. Let that
work be done efficiently. It is not a
question of a person here, or a persoti
there, or the Secretary, or the Undet
Secretary that is responsible, Tt 3



the procedure and the rules and
‘everything surrounding them  that
need to be looked into. As far as
red-tapism goes, it iz there for a
number of years, people write long
notes, files travel from place to place
and it results in red-tapism. Inci-
dentally, Government has changed the
red tape to white tape now. But it
~ has not made any difference in the
time taken for taking decision. It is
the same as it was before when the
red tape was there.

Now clerks are employed, hundreds
and thousands of them. When letters
are received, one man opens it;
another clerk registers the letter; a
third clerk files the letter. It is a
long process, and if we want to find
out anything, naturally we have to
turn round, asking many people, and
it has become impossible to find out
anything from the morass of so many
people. As a woman I certainly feel
the worth of the proverb, “too many
cooks spoil the broth”. In the same
way, too many people in an office, I
think, spoil the efficiency of service.

We have had the reports of Appleby
and Gorwala. Of course, those reports
are piece-meal. It is a report of this
kind which we need, which will go
into the whole subject, and not really
criticise anything but try to find out
ways and means how the money of
the country can be saved, and if
saving can be achieved how it can be
used for development purposes.
Because, I think the first thing to be
done is to have a contented adminis-
frative service, and that I th'nk must
be achieved by whatever means we
have in our power. And contentment
wil] come if the person has full scope
for work, he has security of service
and his work is appreciated.

- Even the Gorwala report says that:

“Officers are unwilling to take
~ responsibility because they feel
- that they are not likely to get
support if things go wrong.
- Because of this feeling the inclina-
dion is to shirk work. If it is
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the desire that more work should
be done by the lower level
officers, they should be made to
feel that their superiors trust
them and are prepared to leave
the initiative to them.”

That, I think, is the keynote of
efficiency. They must be trusted;
they must be secure. We must look
after the rules and procedures so that
they can be simplified and they do not
take so long to implement them. Look
at the co-operatives. Almost the
main hurdle in the organisation of
co-operatives is the Rules. We have
not yet done anything to s'mplify the
rules and the co-operatives do not get
on. I could multiply instances. There
is not much time. I do not want to
burden the House with too many
figures. Here, in India, we spend on
collection 10 per cent of the taxes
that we realise. This is a very high
figure for any civilised country. I do
not think it is so anywhere else.

17 hrs,

Secondly, I would also put this to
you. We have this Audit., In Japan,
there is the Auditor General and he
is supported by eight experts. They
not only do financial audit, but they
also do efficiency audit. 1 think we
should evolve some sort of a system
like that. I think, if a Commission
like this is set up and it goes into
the question thoroughly, large sav-
ings can be made. The External
Affairs Ministry which is the most
live Ministry as far as I can see, has
really made substantial savings by
having a probe into the wvarious
Embassies. The High Commission in
London has made a lot of savings. I
think all the Ministries could do this
and the whole set up can be looked
into. There was the Hoover Com-
mission in the U.S.A. The TUnited
States is a richer country than us.
What was the result of this Commis-
sion? It had people, teams of experts,
going into each department to find
out ways and means of how to create
more efficiency, how to get more value
out of the money of the tax-payer.
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What did they find? As a result of
the Commission's recommendations, a
saving of 3 billion dollars was effect-
ed. On paper alone, there was a
saving of 288 million dollars: I will
say this about our Constitution; 1
noticed it from the time when it was
drafted. Ours is the longest and the
most exiensive Constitution in any
country in the world. Il comprises
300 pages. The U.S. Constitution
comprises 10 pages. I have no quarrel
with that. Let us have a well written
extensive Constitution that deals with
every aspect of welfarc as we want it
to bc done. Because, in these ten
years, the whole concept of the State,
as it is supposed to be, has undergone
a change. Since 1947, there are four
things that we have achieved. We
have ach eved Independence. We have
declared ourselves a Rcepublic, We
have a Plan and lastly, we have
declared ourselves Lo be going for-
ward for a Socialistic Welfare State.
If we have to achieve this, the whole
set up has to be looked into. There
should be a contented administrative
service, whose gr.cvances, whose
wants or difficulties are enumerated
and taken care of.

The Pay Commission has come in.
Their recommendations must be
adopted and implemented as soon as
possible. I think we could really take
a Chinese say.ng which is very good
although we may be allergic fo many
Chinese things at the moment. There
is a Chinese saying that if you are
planning for a year, plant grain, if
you are planning for ten years, plant
trees and if you are planning for 100
years, plant men. I should say, plant
men in the right places. Keep your
administrative service in the right
’lace. Nourish them with confidence.
See that their jobs are secure. When
the time for them to retire comes, the
“ime will be very good and it will
bave the rich wvalue of all their
:xperience, The whole set up will be
much more organised and much less
xpensive and really driving towards
| Weltare State as we wish it to be.
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I have no criticiam tp make of the
Government. I commend this Resolu-
tion. This Commission, I think, would
do infinite good if, before the Third
Plan, within these two years, they
submitted even some sort of a
report. )

Dr Melkote (Raichur): Mr.
Speaker, I congradulate the Mover of
this Resolution, the hon. Shri D, C.
Sharma for bringing this Resolution
at this junciure. He has done a ser-
vice, because, I feel that it is not
merely that a Commission should be
set up, but comm ssions of this nature
periodically to examine the question
onee in ten yecars would do a great
deal of good to the country. I also
congratulate Shri Goray for placing
h s views in such a moderate manner,
because he has considered every
aspect of the question without leaning
to onge side or the other.

The problem is this. As is said,
we get the type of government we
deserve. With a cross-section of the
population in the civil service, whe-
ther they are good or bad, they
reffect the society at large. There-
fore, if that cross-section is considered
bad, why arec we bad, what is the
reason, and what is the feeling of the
common man?

Before independence we had a
police re¢j, and today our idea) is a
raj of the public, a welfare State.
The people expect the Government to
implement that ideal, and any short-
fall in it would naturally be resented.
But it is not merely the ideal, it is
the working towards that ideal that
is wvery necessary. If there is
improvement, people will recognise it,
but today there is a great deal of
dissatisfaction among the people,
because, when all is said and done, in
a democracy the people, the common
masses, ought to feel gatisfled. The
administration has got to convince the
common man that everything is being
done for him, and make him satisfied.
What is the good of buliding huge
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dams, railway stations and other
amenities, if the common man who
goes there does not get the benefit
from them to the extent that he
expects. It is there that the common
man ig disillusioned and is criticising
the Government,

But that is not all the picture.
There have been encomiums from the
world over with regard to the
methods we have adopted after
independence. The problems that we
have faced during these ien years
have been colossal. There was the
partition, there was the bloodshed
after thaot, there was the integration
of the different States, and then their
realignment on a linguistic basis.
These and other things have gone on
and during this period the adminis-
tration al<o has changed considerably
for the better. The people the world
over admire the way we have gone
on and have given credit to the Indian
nation, If that credit is due, we have
got to give credit to the adminis-
trators also, the civ:]l service which
has rendered scrvice and brought this
applause from the world over.

Whereas this is a fact, the other
aspect of the question is this. If the
common man is dissatisfied, to what
extent ought Government te modify
its administration? From that point
of view, public criticisms of this
nature ought to be welcomed, and a
review of the administration periodi-
cally should be welcomed. Then,
people will not merely say these
things; ultimately they will also
come to know that all their criticism
is not justified, many of their sugges-
tions cannot be implemented even if
they themselves are to administer
these things.

The services have to lock at it from
a different angle altogether. They
have got to see that the common
man is satisfled. Today the common
man is not satisfled.  Applications
may be received, letters may
be acknowledged, but they are never
followed up. Hundreds and thousands
of applications pour into the rooms of

AKA) Re-organisation of 3548
Country’s Administration

these gervices, and beyond acknow=
ledgment nothing further takes place.
The common man feels terribly dis-
satisfied.

On the one side there is public
criticism which should be welcomed,
on the other hand there is an influen-
tial section which controls the press.
While the common man voices his
views, these people voice altogether
different views in the name of the
common man. So, a halance has to
be struck between these two. There-
fore, while all criticism may not be
incorrect, it is also necessary for the
Government to look into the correct
aspects of the criticism and rectify
matters to the extent necessary. A
good deal could be spoken with regard
to these administrative aspects, but I
do not want to say anything very
much; I only Thope that the Home
Minister would accept the motion and
set up & commission which will look
into the whole affair and recommend
whatever is necessary.

off m gow e (AT ) oW
waEg, ¥ WA FEAdAd AL Wl
Lro Fo st &1 q¥7 AT § fF IR
TR ggd IwQ [WeYT g9 %
ITTA A T AHH TN FT AT AR
A efafrsfa faem #r A
grar 21 qa qu famamg ¢ f avw
wferrra gaee fFg a1 air Y &fiwre
w7 onfY e A fawew o o femmw
2, I g T 7 waferw € sy
ot gefafesfa feeew § femwew
NI & AT HTO7 § TAX T ¥ AT FA
7g & e fF aga & WAy wweqt

V& w &, T g feeew #7 ot gfvame

¥ @ vk ¥ feRfosdr ok
Pifafesdt Wit g9 39 fowew oY =
w2 ar g&% T wam fF gk Ahm
wefufrefer famew ¥ Ffamm o= Y
¥ wefy w§ o wafe Wt ¥ e
g weuy T 91 gER ww feew
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[sfr Tt oo )

W fofem mwdide & wife fear &)
IR e et oF wre waafer
& ferg a4 WY IR T WA
qU, TEH WG WY aGg ¥ 9§ |
rafg & gwmar § fv d99a w2
w1 &9 9w & fag ey ford-

ness was the tendency on the nart of
officers to make avoidable references
to authorities outslde and within thu-
same department, the report said,

“There, unnecessary horizontal and
vertical references were mostly due
to the “intellectual” dishonesfy, {.e..
reluctance on the part of individual

AT TR FT G § STET AT ¢ |
¥EHT AT /R o war § TaiE O
s gFe w1 fayr sy, SfF ae
faeew w1 QY &€ ®¢, 3T T @
AT T AT FTHF qiiAgTH & e
WA fod¥E I T 9% 57 TAT & A
ofr 7Er wfst 97 qg=r AT AHAT Q)

gt av fedhvew ¥ aAT B,
g wrAq & & fF o ¥ 77 fehwen
iRy, ®roaw s affeew &1
T ORI R T FA T 7T
¥ oqrar wETw 1 gl aF (G-
T £ I & g A 7 fagA
faAy o grew & W 3ww i 9r AR
wEs g fafaeet sy 7 foge
7 TAF 37 §C qF T AT B AqAH
o gt T gai oot & wea feat w97
B H7H & (T JGT TF AGAT S T&TT
AT & agt SoeT € FH FLA F (g
azi @ W AT A fAAT F TET
qgdt ¥ wA g famEw § i @
gAufweiaY ®1 3T F7A F1 O wifaw
Y SoAT W yg WA fERAr Smgar
fF ga% sar v & TAET AP WA
¥ g FIT §, SHAT § gIF T AN
T@AT ATRAT g | WrALa SrEw fafaeet
fafeet aTe® 3 v—e-t84e F1 A
qaT &t faw 9T SHY g fqre
A A oI Wi I e § o @ aw@
w1 fos fegr g § ¥ Far @0
§—
One of the major causes for delays
in the disposals of Government busi-

officers to take full responsibility.”

FY 79 aw wr fors gafg fer
g oifr g7 "W = faar o a% W]
FTAFT T FA FT HIGTT AT AT 7H
gg Ty 3T 3 gwdt § srafw feagife-
fafedr fiemy &Y T g9 & WL
T oA & w5 ar % mwar @
aga ¥ QY oA &9 & fora i s wifis-
g% F ligers g foar arm s
g Sar g FiwA 2y owaw g@fag
7t fortr o =& ¢ fr gw Wy
¥ & ofws= & faas Foaaifafa-
fad fam adf s a6 &\ W@
& 7 gwa g v g faeew & www
St 7 feerea & 9 af@ady fedsew
§ A7 AT gX FQA w §F F srar
F&d & A a9 dF Wiiwgd AHT
feaqafgiadt &1 duamsw A& 5@
FA% w7 gfaadr ) ar awar 3

FTHFIC 2 F wwL fag @d
I T FG o TG AT AT § 3§ 4%
2 fig o favew aan &) i oY feada-
Yz & %7 2, 94t agrar faa, 3%
gz g {FN frer # swrae dar
a & A1 T gt v i feg awg
¥ g gvd g wwar 3 feqeaie
& wial & fau (Fwdr o @y v w9
R, A e 1 @
At @m ak ot g, fex et
fggr 9 § Wk SEF A IwET
Wi v AT wifaw W awl
wrr g ¥y § fe fedtiiz & Wil

R R
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% wrefy & saree T8 Y oy § W wly
woft oY el 38y Y oref W g e
& &g o7 wroer st fr ot oFw 9%
fag worz ¥ gae AN I ¥ ® AW
g ol ¥ forer & ar Ay T v
g W aE 3@ AR |mm @
# v awq W@ g1 wE fag
¥ gy ag & v @ a o fegaew
& wax feadmiz & st % feg
wer wifead I Sfgg) 9o &
Fay ¥ v oy o ooy sy |, foer
¥ gam qefufrefer fowew &1 -
MQOﬁToQWmTWW
T T Y § 1 g F A IEAY
gorrg A1 9y & s i s 99t
W F feg s & g=er A
gg g & fF ®at § 38 & o §
W FTHT qAFE FAT T OAH AV
W ot %7 s avEi g fefgwe
feaamie wefaw v &y Aifew gt
tﬁﬁm%fﬂ?ﬂo(ﬁo%m
ETHr 9 9391 § WK qfw IEE aw
THA HF F1T &, Tg IR aCh G A
Ag 2 qrm § s TEEr g Avhady

Country’s Adminstration

AT o IFW N I w1 qgwar §,
o X N F WEL @ T § Wi
g wifew wear § fF o oW s
TG H T EEE AYT I WO IEAT
& A1 T N B A aga WraEE
gafFE TR a A g ¥ A A qF
e SN fafaee aga & o s
qIY ¥ FEHE A TF a1 F7 Forw fwgqr
ar S IFE T 4T —

“There were grave complaints
against the Punjab Police taking
the law into their own hands.”

# =g g & g foew w® @0
& Foamiargsr fiFar g forad e gfae
HTORT WX FT W A Y aw

@ AT A w1 oA TE
gT 7 auwat g 5 @ Few ¥ sy
1 qF T o aga wraww @
oY AT oA WEEd ¥ Wi omt
R FL AT | F Y qTW AF T
qg A g1 wear g 5 @ st
#t faw 1afag & g5 1 fFar s
fF a8 Tl w2 AR o i
%¢) fcF TEP AIET UH Oy
g qET Fiaaa & 9 aeta & HifE
fomr &t w1 grfaes ¥ @l @ R

g% gr§ waT $HhwT gvw fmr e
W o SEeT AT ¥ § e ag afk Ty
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[ Foor ]

%Y firedy & faretrs w1E ez @), @Y
gt ¥ I Ay waTh fTaT &

79 7 TR § A4 § ¢F WieqaT
# ardz &7AT § W4 AR TQ WA
fig fufqeer aga w&T @ W&
| WA CAF G 8 YT AT
%) oW & W A6 A g
oI AT T3 8 w9 56 faew w1
gure gEa af, e i wa
Wi 59 aT® g 78y for e & S
<t Eqredr & a7 maT ® 0% WRAT
&1 v st g faeew 47 &g ot
g maifea F for angr a9 91 )
77 fozg fem#fen madie ¥ A7 fer
& &1 m| g faarr & 5 whra
R o o fedww wr ae
feqa fwar s

sit wwow fag . werswr mavam,
F FEEE 8

gt wTT aYT WA

afpa Y &% FgEa A AT IW R
freme €1 W ATHT AT a6 T agd
@ A F2T FW AT E 1 A ]
aTe ag e &Y oy @ e {fw star
&1 s e e @ g1 fed ag amw
o wwwma § wiafafam e @)
qT FAGT FT T FAT IS FIET, AR
ag Iq &7 Ay @ § N WA
graAdY @, T A 1 &y I3
Afpr 7 favga =0 3y W oA
gy & W Gz § fr gEEr s
<t gt , s fegmama & sz @19
& qTq WOITAT, TEAITT R FAATILALN
e forr ASETET W ¥ AT G
[oqgy: AT AE) 9T WeTAC Y
faer off, dfew graeEd Wi 9=
& feemd awwww gEdr Al

. Country’s Adnunfm-qﬁm

& freedt wrr a3 ok £ W g
Tl WTOW Y ¥ A W oaw W
faras &f @ 28 wfw ar § fr
JY gAY N &1 a7 fgEr d, ey
ar & ot wherre s sararat wr fgear
I WA, TR 9K ATy
TG FaArk A Awh aofr wf 31 ora
TArAT ¥ g T FTTE 057 G T A
g9 wtwr Al w7 =y & s Ak
graeT # i v o o dar w1 iy
WF‘WWGTEI M I 777
gt i R fr Ao ¥ & ey gag
81 W@ a% gw Al ¥ W genr
#r fifaw 4 F¢r §, adfsw =W
AT & 77T IS T g2 Y wrferar Y
&I, giferay F1 gz # Ffaw 7@
FIA q@ AF TR T F1 93 A w@5g
qEY AT FET

A % 7 & 5 g ww A A%
#7? a7 ¥ gAw fza @ &
& FEr wrgar § A gengr awen
g 97 a¥ 35 & faq £1§ gaa7 3919
FET WA A, AT qF T4y F15 Iag
FET |YAT ATET A e ofeaTy
& W, &4 a% 7 aHAAT % T 1w wear-
ST AT A ooy o1 avar W T w-
A F TS oaFA &) qAgA 71
wwe § fr gw fadwfiecor #F awr o)
Tga w27 § wfwew = § w@F A
st & sarar ¥ saEr afe w9 g
H ¥ ARy Y g ¥ fea
T QF 3T I8 1A AT 3§ F I

. ¥ ferey Y off & wgy Fie 4% Y o) Femy

wrfmaag toadgu Y saAr
#Aifr x www W gt A R
g T Ig T sy | ¥
WEH AW TIYT AT 6T FATH WA, FoT
A ST WIHT FY € FT GATH WA,
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AT w WX TR FT TATA Wrdm,
&Y o & sum) AdfoT oy g
2 & o ofest ¥ §F & o
@t & A1 57 gl w1 A A
€Y fmar fs § v w7 & yarfaw
FH L TE A@ § g qfeafaey
rzA sfema §Y = gg gfa-
afqet e T wr o7 @t § st
g AR FE 1w gfa-
frdt arzr wfamr # e T F
gfratafzat atr 3z a2 Fwr 1 wr
wqzr= faar s & 9% ofsw 1 ow
A O Ifgy s §F ow afw
qar wIEE F grs ¥ 2 f3ar o &
FAraT ag g ¢ B gfrafafza) Ak
FIAA A AT AYA IHA a4T vEA §
o=F 945G, 99 F HATTF 92 T FIT
g 2 37 0w AEY fAaary &
T argTr g wmeeH wwaA A
qTsT ®w & 1Y g ag fAcm arer
qIm & w9 gwidr afem afaa
g1t w1 @ & = w4 9T, W 99 @
ot w31 Ay faawTr
* far ox W™ am fear mm)
afFT g Fa@ I AT Y wr 7
et & ey afewgt & s g
FIUT ARy F R A wAar g F@i
faar afoest &t s g1 92 3w
F wreger I @ el g fefgas
#fwgz . =gl T B9 A gY AEHY
g, W 3 # we F gen?
g gPT UF Q§T STEHT S §ORRr
AawT &1 F At A T e
tafad FEf @7 IR fF g gy
Atw< &, afew qarer gg § & ofws)
¥ A gY wr=Hy T AfwT 37 F FI
¥ grr? oF Qgr wRAr Y
st afag ¥ e g | & s s
g fr fab=fwor Sogaa s adi €
feMtgiguam T For g X
wredY WY T & o sardY sfaw wr g

Country’s Administration

srrard faRedreoor #Y ot v wf Wl
§ ek A ¥ N @A M . qw
Ay fadEreor 7 8y o
aF & aa oY f gamee s 7 el
¥ w21 uw fgear 290 dw 0
& fagg fagifor &Y, sv fawat & &=
& wfgdT U1 5AF HATET TGN
& fqg gt 7T Teq ¥ aga ufew
faqa @y a7 &1 o faww oTw
F qra § 39 & waTEr UVAT A A7 IH%A
g, 7ot & S wfawre aET v & |
saray fawg oF 2Y g¥Y § o f fa=l
F1 91 gea § A S wfuwre fa=
¥ § 97 & agg savey gTaF I arel
F SrAwIEl S@ §F IV AT
@ wfaaTr 7 g, 9 ¥ T I
F4E A AT TG F¥ VAT AEY F9414q,
Ta ax & e g B ol gmee
@ @i erawdT 8 | &9 FY=EAT
YT & wrg "9 ¥ ag Wy frdww
w0 fr 39 %1 99T W O ¥ g
W aAET &, [T R, 9@ FT AT FW
I frarw ¥ foow ¢ & OYr &g
I Al qT aeE] FET A |
oo ag a-sAT agdT a1 ¥l § f& wrd
FT YO AT IE A AE HIT X
s ¥ fag & o 39 woer vy
ar gY qar fr AR faxr & sy
Fg ST BT AT TFT TN WHEEL A
gt & fo a1 ¥ ¥ oY fafaeeT o)
sfied & SR T 09 @TE | R
ot % fod %% sfewfal w1 T4y
T AT G0 QAT 9EAT § | KW

~ ad gl ave W T A wwdy

E o I gt JIT AT AT
w3 ¥ fag wfyefal #1 oF a1 fs
ST F HF W ez § S s a®
fog ¥ fe o wiee faw &)

" gy ava arYT arfgd WX ¥E a3 6
aTE A w7 AT ady & g e .
“frarem ¥ ¥ @O T Uw
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[« vy fow)

WTE 9T ¥ & W @ H } W
W %Y |ET AT | OF [NGTE &
T &Y, 7% SraTE T w1 EY, TF IgTE
forsr ofceg w1 srv Wit ow e
T T w Ay | |/feT o A
|/TT q& q¢ 5771 & % warvET @ g
& =T w97 "y @ @, 9 # o
A T yATAT F I F afewdw
Tl ga @ g w wy w@ ?
WY QAT YA AT W7 T & I
& gfera T Fi T %3 g1 @ifa WK
SITAT FTYA FA T IATFF, WY
T <@ ® ara q3r 7@ & a%dr 1
F §CHIX T AT 99 § a7 q99T §H
g 7 fF 99 F G A F qTAA FY
sifr A& ®1, 4 T FTTIIA I
wifs # | "drr 78 gwr & fv oaw
T& FAL AATHT § ¥ 14 §, TF T o1
¥ g @ § A axwS T T F weAr
w&t w1 A T awaT & | I wY
QTITHT 1 JEAT §, I IIAAT § |
W 99 A 7 TH ¢ I FT AT
TE ¢ TFI AV g WIH Agr qA
THAT | g AT A4 P A0 ¢ o &
B A7 W X FOA 1 wifew w49 §,
afem ag RAE &1 awd

o A ar %ar dmar & fw
ufEfzo=l @ argar & "9NR 93
WM FAGT G 47 wATETAT g | /fFT
dg ww a9 Wl few @, ag oF ar
gar wa & 9| & srqave w47 o 3w
W7 WAT TG GY FTAT | W NAA A,
giahs # 79 weHT 3T §, S FT OF
W FE a7 T & | B WeST
TR & VI AT G4 g
fiF ag YA § TG, FAGT GHA BT
HEFT FAGIC a7 qUgar §, TEAT
AT g & 1 AffA. {9 w
. wwT RIS &, e v wwer

Country’s Administration

firam Y Jpm, AR W KPP0 TAET
& W1 ey W ol fgewr Ady
& st f5 ag @YY f5 99 w1 qew
gz Gy | wwfag @
®FAT ArgAT § fF I0 aAF g wAnRT
& T (Y ¥Y A8 *THT F qmar ¥
N 9 yaEw e gr gdmar
frafy, ar afre feafY, ax a% womes
FY W wegr aAr £ wEf w6l 1 g
= Fr frewg ®oar oA 1 A 1
qF Aat w AfT AT g7 R
forx st avft ¥ X wan, W = w9,
fr aorry mfrwifat £t 2g s
arft @ wifw 9 o gepfe § Y
gidT & fF st ot HYE wave T @
frar w7 offare &1 @ gaaT I W
HHa AT &7 a76 AT &, FA
ETCAAT & wifers s 7agdl & graes
FT FATH WAT R Y T FRA F Arfas
Y TTF T Jqifw ag I A ¥ d
2 g g% @ 7w ¥ q@ar
T e St grar Y TMEE FTIE A
e miaerdy g @t & wd A EF
® &, auafoa <@ & o =y garn srar
W1 Iq & qamEA wy fevardy
Y oY wifgd | 99 S W O§ AT
wad dY g A% faearw gaw
XY, a& Tar Tl AT W1 & S
At gwTa rafafees e Are qramd
T qEF § IX I FA H7 wfyw w46 )

7 fqagw w0 f5 98 oF dan
favg & foe ox mircrEs  feme

. FA I TET & | T8 Tg 2AT FTRY AGY

¢ f agraa 1 WY &, Wi e @
W &1 AT gEATS ¥ FAT ¥ FIA
o gvar § A & awwer g ag
T ® G A ¥ gEww Al g
wafwd o wra w1 gaTe feapagr 3
W ISR, ag |y s A
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o it & A grtfow gy ww At
0w v w1 Y Y a8, ww e
& off e} fr sqrwr o worew
& fad feqr s forg & ot o Y
o, frg mg & frew d wwogar
WaTeR 9w ¥ AR wWr gwer §, few
g ATl ®T oY FTAT AT T §
o e v ® f7g wag ff am aw
% 47 gu whafafedt & 1w fad
el & fiF o Tw gfeedl & @
fas &

7 oxar § e Tw o frarx
€ ¥ g & @1s F71 yuy 5 GE @
QT {F YTFTT T AT TF §TH HTY 6T
wEET W § ag QU ;T A gt
A TN EAITAFAFAT QY
& e g 6T & fe wavr 2r T A
2 WA & AT W T I WA
oty s T F fg gw aga @
woEa Afw @ kT § 1 99 AT A
QU T AR S AT AT R W
forg 7 g 5 weay ¥ fedzw wem
2 ¥ 9N, F TET B S F T FTH

¥ STREH &7 4aTe ¥ @ | OFr B

arg =47 & & sorre afk wg weam@
T T a1 & O yoaT Fr gfaer
fresmdfr 1 g ¥ Swe s
¥ T ¥ qfaes # froy &1 "4
Wit § @Y wg f gw1d waTR WA
wERT = 5y Ko 5 § & Ry
WO TR A 547 +4 & wq A
T &0 TfeT Hre TF F qw I™
T Ayt & fererar syetar e Src ady
BT ¥ Wox WY T w0 TR |
afisgrasiAdo g ? 4
AaATg g AN ¥ g vem fe § w
TN e TE w1 T 6T |
w7 7w o ey fommn ¥ e
Z fir gaX wYE sfwy fired w1 qamm

1 fore wog oY ofcfenfadt ¥ o

Country’s Administration

T § T el « g e ¥ fag
wre g7 v TF Fifeerd waw a5
*r wecr € A IF IHF & g o
oy grat ¥ fgewa aroh wfig o
fgee ¥2rc w7 7g w1 wig? fe ew
@ WEe T a0 wreT 1w
T WA ®Y wqeqr grfr & ar wit
F g TY ST WAl wF & Ny
gure faf a7 § 9 wavw WA
HIET FY &CF T AT gETT T § THAY
A%z 7y gan frare w2 AT frarx
*F T 43 ¥ IF 9 mw W AT
WY fr arx ¥ yfeamdz & oy v
wfE 1T & 4.3 21X * gy agw Y,
g SUTHy BT HAEIT FCT 0
Tur 5<% g7 2w & oF +f oy w
e T § 9 qrx Wad 6 o= ow 3 ¥
g #& 0 AT “AIAAN WE AT aw
AT Ig AY QAT YT Jqw &1 Ay
&TaT § 7y w1 A7 fire g & 1 wwfog
A fuIaw wem 6 e g w7 sy
SfaesT &7 g & I5T FT Ty T
Y ST & B BT §2 |

Mr. Speaker: Shii Brajeswar
Prasad. 1 would suggest that in all
such matters as this, so that whoever
sits in the Chair may have an idea
about the allocation of time, hon.
Members who want to participate in
the debate must rise in their seats
once or twice ijn the first instance,
Thereafter the Chair will determine
what time to allot to hon. Members.
Now hon. Members are getting up one
after the other, and when I made up
my mind to call the hon. Minister I
found it difficult to refuse to accommo-
date hon, Members.

Shrl M. C. Jain (Kaithal): I gave
my name two hours ago.

Mr.. Speaker: Very well; othai'
have been called.



3561 Restlution re:

Shri Brajoswar Prasad. (Gaya): .3Mr,
Speaker, Sir, I rise to support the
resolution. The establishment of a
uritary State iz the urgent need of
the hqur. Legislajive centralisation
coupled with administrative decen-
tralisation will solve all our problems.
My interim suggestions are two. in
number. The. unit of administration
should be the parliamentary consti-
tuency. There should be a council in
each parliamentary constitutency of
which the Chairman and the members
should be ‘the member of the Lok
Sabha and the members of the State
Assembly respectively.  This council
should be vested with all administra-
tive, financial and judicial powers.
In every Assembly constituency there
should be a council consisting of the
member of the Assembly and all the
alected mukhias. This council should
be vested with all powers owver irri-
gation, health, education and planning.
The members of the Lok Sabha and
the Provincial Assembly should be
graduates of recognised universities.
The Constitution needs to be amend-
ed. The goal is the liquidation of the
evils of bureaucracy, capitalism and
provincial autonomy.

st go Wo WA : wyA WERyY,
% ¥q wema #Y ¥z w7 ® e w2
g g M 5 7 wawen g s 92 sena
fag ez am arn g wg T 3 1 &
MErar Taferg sgan g fe g 7 fad
W & fag audor ¥ ¢ fr gm0
gy Gefufved foa aiar wody 2w
wod Hx gud faw g wfmas oy £y
& gadt IFIA B ¢ W) 9 e 0w
FAHI €T N ofes v §F W
&y, gnfoar & 1 dfwsr & ogm i
o Frdae e & fog oY Gt o
&iwr ey, o w1y 7Y & 1 o7 &Y
drafafes Tader @z & fog o
gefufrdfor s Y e 21 &
g ¥ix gutg ey § wife @
R ¥ age ¥ WY ¥ g ama ¥ T
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ez
TR 2T fT Y W 31 ww
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Ch. Ranbir Singh (Rohtak): May
I say a few words?

Mr, Speaker: I am sorry, I am un-
able to help him, Already, it has been
extended by one hour.

Ch. Ranbir Bingh: I will not take
more than five minutes.

Shri Datar: I will take half an
hour, because a number of points have
been raised.

Mr. Bpeaker: Yes. the hon. Mem-
ber can have another opportunity.

Ch. Ranbir Singh: In any case the
Minister wiil have to be given half an
hour. 8o, I suppose it will be better
if T am also g.ven an opportunty.

Mr. Speaker: I am sorry. Now the
hon. Minister.

Shri Patar: I heard very intently
the numerous points that the hon.
Members have made and I have also
noted the desire expressed by a num-
ber of Iriends thet such a high-power-
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ed committee ought to be appointed.
But 1 was very happy to find that
there were a number of hon. Members,
Sarvashri Goray, Melkote and Guha,
who pointed out the d.fficulties in the
way, and who rightly said that there
was sufficient material before the
country, ar before the Government,
and that that whatever changes were
necessary, whatever improvements
were called for, could surely be
attended to by Government. '

Now, may I also point out here that
if we take into account the whole posi-
tiod, that is, the development during
the- last twelve years, and how #ais
question has been very carefully
attended to, examined a number of
times and recommendations made by a
number of bodies, including the bodies
of Parliament, ke the Estimates Com-
mittee and the Public Accounts Com-
m ttee,—and all these efforts are duly
appreciated by the hon. Members—
then they would agree with me that
there is no need for the appointment
of such a commission at all.

Before I deal with the various points,
may I assure the House that whatever
new po.nts have been made by hon.
M:xmberg Will surely be looked into
and whatever necessary will be done?
Because, we and the Parl.ament are
one that the administration has to be
aigolutely efficient and, second.y, that
the people, the common people, should
believe that this is a welfare admin-
istration designed to advance the inter-
ests of the common man. So far as
this objective is concerned, all of us,
e'ther the Government, or the hon,
Members of Parliament, or the people
it large, are fully agreed. I might
a 80 assure the hon. Mover and others
that we do not claim that there are
no defects at all, But, all the same,
whenever they are brought out, im-
mediate action ig taken by Government
to see to it that they are completely
erad cated. I might alsg point out
here to my friend, Shri .Braj Raj
Singh, that in opposing this Resolution
we are not actuated by any sense of
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prest'ge at all, The question of pres-
tige does not arise, and if the hon.
Members see how the Goverament
have been carrying on their work on
their behalf, they will ind that the
question of prestige is the last to be
taken into account. For these reasons,
1 should like to submit as briefly as
possible what has been done in this
respect during the last 12 years.

May 1 also, before dealing with this,
point out that two hon. Members sug-
gested improvement in the administra-
tion of justice, So far as that question
ig concerned, we had a Law Commis-
sion. Their recommendations have
been received, They concern very
largely admin.stration of justice with-
in the orbit of the States, A Law
Ministers Conference is going to be
held and naturally, at the Central leve]
and a'so at the State level, the recom-
mendations made by the Law Commis-
sion will be fully enquired into. My
hon, friend brought in the question
of the separation of the judiciary from
the executive., To that question also,
due attention is given and we have
been requesting the State Govern-
ments to try to effect this measure as
early as possible, Certain Stateg have
done so. I am confident that during
the next few years, all the States will
fall in line.

Then, I come to the main question
of the administrative machinery to
which this particular Resolution is
confined. We have got the usual com-
plaints and stock phrases are used. I
wuuld not like to use any strong
words, But, I would like to point out
in all humility that this is a guestion
which has to be considered specifical-
ly. So far as the various charges are
concerned, it iz often said that there
is inefficiency, corruption and nepo-
tism, May I point out that whenever
such charges are made and whenever
they are specific, immediately they are
enquired into and the persons who are
responsible therefor are brought to
book. 1 would therefore request in all
humility Bon. Members of Parliament
to give us specific instances wherever

d..
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there are any, then, it will be duty not
only of the Central Government, but
also of the State Governments to see
to it that all such cases are immediate-
ly looked into and proper, and wher-
ever necessary, stern action is taken.

The Qquestion ig like this: first, is
there a need for a high-powered com-
mission and secondly, will anything
new be placed before the Government
by the findings of such a Commission?
As regards the first point, I would
point out to the House that almost
immediately after the popular ministry
took over charge of the Central Gov-
ernment, and within a few months of
popular ministries taking over in the
States, attempts have been made, and
in a number of cases, very effectively
to meet charges of inefficiency, ete,
that have been brought. It is also true
that during the British administration,
naturally, as Shri Goray rightly point-
ed out, it wag more or less a law and
order adm nistration, though here and
there they dealt with certain welfare
schemes only to the minimum extent.
After we took over, even before a
Resolution was passed by Parliament
that the objective of the Gowvernment
administration was to establish first a
welfare state and then a society on the
social stic pattern, the Government of
India had already taken steps with a
view to improve the administration
and to change it wherever it was
necessary. It might be called reorga-
nisation of the adm nistrative machi-
nery. That is the reason why in 1949
the late Shri Gopalaswami Ayyangar,
who was an hon, Minister of this Gov-
ernment was entrusted with the task
of going through the who'e of the
Central Government administrative
machinery. His report is very valu-
able, His report as also a statement of
the action taken -by the Government
have been placed before Parliament,
long long ago.

Thereafter, thig question was again
examined by an independent critic
who was to a large extent interested
in the problems of administration. It
was Mr, Appleby who came to India
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twice, whose reports make interesting
reading. I would not like to go into
those reports in detail, but I wou'd
point out that after naming certain
defects, he rightly pointed out that
on the whole the administration in
Ind'a of the Central Government was
perfectly sound and progressive, This
is what he has said in his report:

“T should like to begin, how-
ever, by discounting some of the
popular criticisms of governmental
adm nistration commonly heard
among citizens. The four most
prevalent are that Government has
too many employees, that it is
permeated with dishonesty, that
permealed with dishonesty, that
it is inefficent, and that its work
is unnecessarily hampered by red
tape.”
He made reference to such criticism
on the floor of Parliament as a'so from
the publ'c platforms. So, he went into
the whole question, and he admitted
that the administration was, ag I have
said, on the whole efficient and pro-
gressive,

He refers to the achievements of the
Government of India, and thereafter
says:

“Yet in the face of these achieve-
ments, one finds in Parl’ament, in
the press, in the universities, and
in many conversations that citi-
zens of pretension, cultivation and
influence vo‘ce criticisms which
tend to suggest a sense of failure
and a lack of confidence,’ Criti-
cisms that would be appropriate
enough ag counsels of improve-
ment {which is ever to be had and
always desirable) are made in

such sweeping and extravagant
terms, and in terms so little re-

cognizing the nature and means
to administrative improvement, as
to be damaging and threatening
of increasing damage to India's
great march forward. Ome {s
moved to observe that India's
greatest need is for a sense of
certainty concerning her own
success”

Thus, he has dealt with the various
problems. He came to India twice, he
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had the fullest opportunity of examin.
ing the governmental machinery at
various levels. Thereafter, he made
certain suggestions and those sugges-
tions have been to a large extent
accepted and implemented by Govern-
ment, especially where they were of
such a character that they required
immediate enforcement,

Thus, we have before us not only
Shri Gopalaswamy Ayyangar's report,
but also the report of an independent
person, a foreigner who came here
with an open mind, and studied the
conditions as they were.

Shri 8. M. Banerjee:
1951,

Shri Datar: No. This report is sub-
sequent, This report was also debat-
ed upon in both Houses of Parliament.
The Prime Minister himselt, if I re-
member aright, initiated this debate
in both Houses and we had the advan-
tage of the views of the hon. Members
of this House also,

That was in

Then, I would point out that when
the Planning Commission was appoint-
ed and when they were asked to pre-
pare the First Five Year Plan, they
devoted special attention to the admin.
istrative machinery, because, as you
are aware, unless the administrative
machinery was properly geared up
and congisted of men who work not
in an ordinary or casual manner but
with a sense of devotion and dedica-
tion, the Five Year Plan could not
have been successful at all. Therefors,
they made certain suggestions. In fact,
they have a particular division, so far
as administrative matterg are concern-
ed, They deal not only with initiat-
‘ng new projects but also with finding
out to what extent the administrative
machinery has been working properly,
with a view to implement the Five
Year Plan, -

18 hrs.

Thereafter, at the time of the formu-
lation of the Second Five Year Plan
also, the Planning Commission in par-
ticular, and the ernment in geme-
ral, had the advantage of finding out
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how the administrative machinery had
baen working. We found that there
were certain defects here and there, and
attempts were made to eliminate all
these defects and to make the condi-
‘tion as proper and salutary as possible
in respect of the Second Five Year
Plan. Now, when the Third Five Year
Phan is under consideration, all these
defects in the administrative machi-
nery will surely be taken into account
and will be eliminated to the extent
that it is possible to do so.

Now, I would point out some broad
features of the improvements which
Government have made, Though my
hon. friend Shri Harish Chandra
Mathur stated that this was a resolu-
tion which ought to be accepted, yet
towards the last portion of his speech,
he struck a correct and salutary note.
He stated that it was not proper
always to entertain a sense of con-
tempt either for the services or for
the politicians. That is unfortunately
what we do sometimes, because we
believe that the services are entirely
defective, and are absolutely ineffici-
ent; and, therefore, there has been a
tendency everywhere to go on offering
criticism, Some of this eriticism is
either exaggerated or is general'y
overpainted. For these Treasons,
another hon, Member pointed out
rightly that the governmental machi-
nery has to be improved, and the
fullest efficiency has to be our aim.
I accept this position. We are also
trying our best to see to it, as another
hon. Member hag pointed out, that
there is a sense of contentment so far
as the large official machinery is con-
cerned, That was the reason why the
Central Pay Commission was appoint-
ed. That report is now before us, It
iz valuable not only because they have
recommended various scales of pay,
but also because they have taken what
I might call an overall picture of the
improvements, which, accordin
them, are required in the admin
tive machinery.

Without going wvery deep into the
subject, I would, in this connection,
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make a reference very briefly to cer-
tain chapters where they have dealt
with this question. In chapter XLV,
they have dealt with the question of
promotion and character rolls. Then,
the most important point has been
raised in chapter LIII, and that deals
with efficiency in public services. Then.
there are other chapters where they
have given their valuable views. They
are all entitled to the greatest respect,
and Government will consider and
take such steps as are necessary, so
far as their suggestions are concerned,

Then, a number of hon. Members
stated, and my hon. friend Shri Goray
a'so contended, that even the woung
people, the most brilliant people, who
join the IAS or the other services,
immediately after they enter service,
become actuated by the same feelings,
according to him, the other senior
members of the services have. To
some extent, it might be true, but we
are trying our best to do two things;
one is that in respect of the existing
service personnel, we have always
impressed upon them, we have almost
warned them that in the new set-up
which is a democratic one, they have
to adjust themselves to democratic
considerations, They cannot carry on
their administration in the way they
did during the British administration.
We have stated that the sovereignty
is in the people, and all of us have to
work as servants of the people.

My hon. friend, Prof. Sharma, did
not like the expression ‘civil servant’
and suggested the expression ‘social’
servant’. May I point out that we are
trying our best to reach that particular
ideal and we have impressed upon our
government servants at all levels that
they should never consider themselves
as masters, they ought not to be auto-
cracts but they are to be the servants
of the people and any separation, any
difference, that formerly existed
between a non-official social worker
and a government servant oud:t to be
reduced to the minimum? The govern-
ment servants themaslves have:to -be
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they have to carry out their dutieg in
this manner under this particular con-
ception,

Secondly, we are also trying our best
to see to it that they are properly
trained. In this connection, I would
invite the attention of hon, Members
to the National Academy of Adminis-
tration that we have established at
Mussdorie. Now the object of that
School as also the general policy of
Government is that our new proba-
tioners in the All India services and
the Central services ought to be
imbued with a great sense of huma-
nism. Formerly, as a number of hon.
Members rightly pointed out, the
human element was lacking. There-
fore, we are trying our best to so
train them and so imbue them with
a new idea of service that they must
always consider that they are admin-
istrators not in a rigid way, not in a
technical way but administrators with
a grace of humanism. Every question
has to be approached in a human way,
especially when we have a democratic
form of government. For that purpose,
a number of subjects have besn intro-
duced, subjects like social service,
humanism etc. and we are trying to
develop in them not only the idea of
service but,—may I add?—the ethics
of service. The service hag to be as
less patronising as possible, a service
without reservations, because they are
of the common peop'e and the common
people as their masters are entitled to
expect full, dedicated service from all
our officers.

Therefore, we are trying our best to
gee that the young entrants to those
services are trained properly, Second-
lyv, we have also what are called refre.
sher courses! after six or eight years
of experience, we bring them back
and then they are trained in what is
known as refresher courses, whereby
they come into contact with other
fellow-government servants, There
whatever is done during that period is
ful'y reviewed and proper instructions,
and where necessary, guidance and
advice; are given to them,
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Thus you will find that these ger-
vices, the IAS, IPS and the Central
Services are not of the former type
At the district level, you will find that
these officers have to be not merely
the administrative heads of the dis-
trict, but they have also to be the
benefactors of the people at large in
the fullest sense of the term. Every-
where, especia’ly at the district level,
we take care to see that these officers
mix with the people, know their minds,
know their d ficulties and aspirations
and try to attend to them as best as
possible, Under these circumstances,
I would point out to my hon. friend,
the Mover that the conditions have
changed very materially.

Going further, he made a mention of
the Community Development schemes.
These are schemes that concern
the people directy at some of the
lower levels and even at the lowest
levels., Naturally Government had to
appo nt officers for carrying out these
schemes. But at every stage, we took
into account the fact that there was
the need for advice and there was the
need for contacts with the people,
That was the reason why advisory
committees were appointed at various

stages. I |

Now, certain hon, Members have
rightly pointed out that the lowest
self-governing unit in Inda has to be
the panchayat. Unfortunately, there
was a break in the great tradition
that we had so far as the panchayat
administration i3 concerned. Some
time must e apse. We are anxious to
hand over as much work as possible

. . to the panchayats, That ig the reason
" why a new and very important expe-

riment is being tried in the Andhra
State as also in Rajnsthan,

We are anxious that the panchayats
should take over as much of adminis-
tration especially of those matters
which are in the interests of the com-
munity as a whole and that the pan-
chayats should be competent and
should be above factions and the mem-
bers of the panchayats should also
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work as servants of the people and for
the interest and benefit of all the sec-
tions of the community. That is a
very great experiment that is being
tried.

Sir, you are aware of Shri Balwant-
ray Mehta Committee’s Report. That
report has pointed out how there ought
to be panchayats and panchayat samitis
and pachayat parishads. All that is a
matter of great moment. It is not that
Government have been impervious to
the calls of modern times and to the
calls of progressive and democratic
times. We have been exam'ning every
aspect of this question and I am anxi-
ous that the panchayats are developed
as early as possible,

In the course of my tours I always
visit the community development pro-
jects and have informal discussions
both with the people at large and with
the offic.al machinery. And, I am
happy to find that the common people
have a sense of appreciation of what
is being done. There is a lot of enthu-
siasm in their favour and some of the
people have pointed out realistically
that for some time at least they would
require the help of the governmental
mach nery. Therefore, our officers
have to be advisers, At present they
have to carry out the execution of
these, schemes. I am looking forward
to the time when the main brunt of
the work and the responsibility will
be taken over by these panchayats at
various levels. Sometimes expert
advice may be necessary and that will
always be made available because, as
I have stated already, our officers are
social servants.

Thus you will find that from the
panchayat which is the lowest unit
of self.government up to Parliament
we are having various bodies which
deal with the varioug governmental
problems. We have the invaluable
advice of the hon. Members of Par-
liament not only during Sessions but
whenever they are out they always
oblige us by making suggestions, by

Country’s Administration

bringing complaints to our ' motice
esvecially so far ar the administre-
tive machinery is con

I would not, at this stage, give &
long list of the committeea that we
have appointed for ascertaining the
desires as also the aspirations and
difficultijes of the common people. I
have got before me the list of a
number of conrultative committees
attached to the wvarious Ministries.
Even here one charge was made that
there was over-centralisation. May I
point out that we are following the
path of decentralisation not only as
between Ministries or as between
departments but we are trying to
follow it up so far as the various
schemes to be executed by the State
Govemments are concerned.

Some hon. Members suggested that
sometimes the amounts have not been
properly utilised. 1 would point out
that sometimes there were such cases.
But, on the whole our State Adminis-
trations are trying their best to
improve their administration and to
give us a good account of all the
moneys that we are giving them. In
these circumstances, we have to con-
sider whether any new suggestions
worth considering are coming or are
likely to come from the appointment
of what the hon. Member called =a
high-power commission. Government
have full materials before them and
are looking into all aspects of this
question.

Reference was made to a retired
civii servant who stated that during
his time the staff was very small and
it has become very large after lnde-
pendence. But the activities of Gov-
ernment have increased generally
about ten-fold. It was not a welfare
State in those days. While consider-
ing the question of economy in expen-
diture, we have also to take into
account the fact that the Government
actitivies have been expanding in ail
directions. That is the reason why
we have to take a decision after con-
sidering all these questions. We uare
always trying to see where there is -
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sxtravagance. We have got what is
known ag the ‘Special Reorganwation
Unit’ which goes into all these ques-
tions, not oniy sporadically but every
time. There is an organised aitempt
to see that no amount 1s wasted be-
cause it is the money of the public
.and the tax-payer and we have 10 act
as trustees. We are respons.bie 1o
Parlhament for every pie of the ex-
penditure. Therefore, I would point
out how such considerations arise. All
the same we are trying our best to
keep the whole machinery as active
and up-to-date as pussible. It was
found that the machinery was not
yielding proper results or working ex-
peditiously. Therefore, a special d vi-
sion has been appointed known as the
Organisation and Methods Division. It
goes into the whole thing and an hon.
Member pointed out how they have
developed a new machinery and co'n-
ed new words to eliminate certain
defects. It is constantly working and
the d=fects pointed out are immedi-
ately removed.

A number of hon. Members spoke
about corrupt.on. I have said that
four years 8go We nave se. up a
specia; division known as the Admun-
istrative Viguance Division. This does
not oniy deal with actual corruplion
cases because wnen corruption eiupts
we have to take aciion for detect-
mng the crime and {for punishing
the wrong-doer. Corruption is two-
fold. There 13 on the one side the
officer's readiness to receiwve illegal
gratification. There is also the other
side which should be noted. That
the common man's desire to get at
the results as quickly as possible and
not minding to pay some money in
addition. This is a two-way house.
Shri Goray also pointed out that the
public alzo has to be extremelv care-
ful. A litt.e inconvenience or harass-
ment might be caused because things
may not be done immediately. Al
the same, the public has to be trained
to be above such temptations of get-
ting work done easily. Corruption is
one of the most important poiuts to
which the Govemment have been
giving not only immediate attention

Country’s Adm:nig-
tration
but stern attention. We have got the
Special Police Establishment also
which deals with larger cases of caor-
ruption. You will find that in a

. number of cases we have got con-

vict.ons from the courts. Government
are no respecter of persons. Acton
is taken if a wrong is committed or
if corruption js found even &t the
highest level. I would not mention
the inctances, but Government takes
action against even the deiays of these
people. In one case—] would no:
mention the name—where an officex
was given a light sentence we moveu
the High Court and the sentence wus
enhanced from six months to two
years, That is how Government had
been acting about corription. When-
ever, as 1 have said, specific instances
are brought forward, every instance
i3 looked into. We know that corrup-
uon is a highly corroding evil ana
corruption has to disappear as early
as possible, but we should not make
large and general charges that all the
people at all levels are corrupt. As
we go up, though there might be
some instanceg here and there, the
exton! of corrupliony also diminishes
to a large exlent. All the srme, we
are try'ng our best to see t.ai all
cases of corruption are fully and
sternly attended to, and we either
take strong departmental action o1,
where the case requires further
action, we prosecute the officer.

So far as magistrates ahd others are
roncerned, wWe are maintaining the
highest independence of the judiciary
and therefore we are having results
which are on the whole satisfactory.

I would not like to take any fur-

.ther time of the House, but I would

only point out how we have been
trying our best to take various steps
for improving the whole machinery,
for maintaining the highest efficiency,
tor elim‘nating corruption and for
decentralising to the extent that is
compatible with the progress of the
country, with the advancement of
the nation.

1t, asg I have briefly pointed ocut, we
are taking action in respect of the
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matters about which there was con-
siderable compla.nt from many hou.
Members, I am quite sure the narra-
tion of the various steps that the
Government have been taking will
satisfy even my professor friend that
the Governmen; are not idle, mucn
less are they self-complacent. This is
a matter which 15 of the greatest im-
portance, and I would assure all hon.
Members that Government would be
rem ss in their duty if they do not
act strongly ro far as this aspect of
the matter 1s concerned,

In these circumstances, in the light
of what I have pointed out, I wou.d
appeal to hon. Members to consider
whether it is necessary to have, what
my hon. friend calls, a high-powered
commission. That 1s a question
which is being tackled. It 15 our
constant effort to remove all corrup-
uon, to make the administration as
effic ent as possible and to avoid
delays at all steps. So far ag these
matters are concerned there arc
certain suggestions made by the
Central Pay Commission. They will
also be fully and thoroughly consi-
dered, and whatever action is neces-
sary will be fully taken.

1 would assure my hon. friend that
Government are fully aware of thewr
responsibility to the country in
general and to the d'stinguished hon.
Members of this House in particular,
I have profited, Sir, by what a number
of hon. Members have stated. I wish
to assure them that whatever new
points they have made will be fully
enguired into and effective and appro-~
priate action taken so far as these
points are concerned. Under the
circumstances. may I appesl to ths
hon. Member not to press this reso-
lut’'on?

Shri D. C. Sharma: Sir, I once
again thank you for extending the
time for this resolution. You have
been wvery generous as usual and
you have allowed a large number of
speakers to have their say. 1 have
no word, Sir, to thank you for this
kindness. My second duty, Sir, 1s
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Country’s Administration

to thank all hon. Membergs who have
taken part in this debate, I think
every party has been represented so
far as this debate is concemned. All
the groups have been represented so
far ag this discussion is concerned. I
think this question has been locked
at from almost every point of view
that s relevant, material and wvital
But one of the results of this discus-
sion has been that the hon. Munister
in the Ministry of Home Affairs has
refused to be convinced. That is the
fauing in our min.sters; that is one
of the occupational diceases of our
munisters. 1 think they do not try
to be convinced by what we say.

Mr. Speaker, under your kind aus-
Pices duu leduersn.p and presidency,
I nave moved severdl resoiutions on
the floor ot this House. Tne first
reacuon to tnose resouutions by the
mulsiers has been a negalive one. [
spuke apout the journausts. There
wids 4 negdauve reaction but  after-
wards they had to do something tor
Wie journausis. I spoke about the
Pay Comunission in tius House. It
had a negauve reactuion, but after-
wards, tne Government had to appoint
a FPay Comunission. I can assure
you, without being a prophet, that
the Governmenmt wily be we.l-advised
w appaunt a Comnmussion to go inlo
lile quest.on of administrauon as a
whole.

The hon. Minister has said that he
has so many committees. I am re-
minded of a shop of a physician 1n
my village who has all kinds of
bottles in his shop with different
meaic.nes. One can go and see a
whole array of bottles with him.
Simuarly, my hon, friend the Minister
hus a large number of committees.
What are those committes? Those
committees contain, like the phials of
the phjric.an in my village, medicine
which does not produce the desired
result; they contain old medicine,
useless medicine. I would sumbit
very respectfully that these com-
mittees have not produced the desir-
ed effect. They are giving homoeo-
pathic doses to a person who reguires
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allopathic doses. They are giving a
small dose to the patient who re-
quires a big dose. The small' doses
are not going to help him.

ot 5o wo ¥x : ¥ wyAr T
wat @t = aY

Shri D. C. Sharma: I wonder what
world our ministers live in. Where-
ever the minister goes, he gets sense
of appreciation from fhe people! And
wherever we, the Members of Parlia-
ment, go, you know what we get. I
do not want to =ay it. I would like
to go with the Minister one day and
see where the sense of appreciation
on the part of the people goes.

Shri M. C. Jain:
cognito.

Let him go in-

Shri D, C. Sharma: The difficulty
is, our ministers live in a world
which is different from the world of
ordinary Members of Parliament. [
want all the hon. Ministers who
deserve my respect, who deserve my
admiration and who deserve every
kind of appreciation that I can give,
to look at thece things from the
point of view of Members of Parlia-
ment who rTub shoulders with the
population, who mix with the janta
and who obliterate the distance bet-
ween themselves and the people. If
the ministers were to look at these
ponts from that point of view, I am
sure the minister would agree with
the humble suggestion that I have
made.

Everybody has supported my rero-
lution., The hon. Minister went on
saying that Sarvashri so and so and
so have not supported it. Everybody
has supported it. I can produce the
documents and the verbatim report
which has been taken here to show
that everybody has supported the
reso'ution in substance exceptng one
person who always disagrees with
whatever is said on the floor of this
House.

An Hon, Member: Who is that
person?
@0 (Al) LSD-—10.

Countryf's- Adminis-
tration

8hbrt D. C. Sharma: Everybody has
said that there should be some Com-
missiom appeinted. The hon. Minirter
sald so and so—he was giving soshe
names of hon. Members—hawve- not:
joined me in this resclution. IT" three.
persons do not join me, are they-
going to turn dewn the suggestion of:
18 persens? I do not' kmow what
demoeratic logic is this. The hon:
Minister talls me that three persons
do not want & Commission. But then:
16 hon: Members demand the appoint:
ment of a Commission and:' they say
that it would- help the democragie
functioning of the administration in
this country. Otherwise, as I see,
there is democratic inaction. 10"
persons are for me and 3 persons are
against me, but those 3 persons uver-
rule the 16 persons.

Sir, I 4o not deny that our admin-
istration ie improving day by day
But thir administration will not' im-
prove at the speed at which we want
it to improve and' attain the efi-
ciency which we want it to =attam,
unliess the whole problem 1s examvn-
ed on the basis which covers every
aspect of administration. Our admi-
nistration requires a whole medicsl
check-up. It does not reqguire cheelt:
up of one part of the body or the
other, but it reguires an over-all
medical check-up. 1 would submit
very respectfully that the hon. Home
Minister chould go home, read all the
speeches that have been made today
understand all the intentions of the
speakers today and come to the con-
clusion that the commission is needed.

I do not want to be egoistical, but
I am not a man to yield I will go
on pressing this point till the com-
miseion is appointed. If I do not
press this point, my hon. friend, Shri
Banerjee, will do it or somebody else
will do it, because this Is one of the
most desired things in the India of
today. I would request the hon.
Minister to see what the need of the
hour is. He has talked about the
administrative training school at
Mussoorie and about refresher
courses. Sir, I am a teacher and all
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my life has been spent with students.
1 ean give you a discourse for 48
minutes on what is happening in
that administrative training school
But I do not want to tire the patience
of the Members of this House and
of the benevolent Speaker of the
House. So, an overhauling is needed
all along the line and commttees
here or there are not going to soive
the problem. So, I would again re-
quest the hon. Minister to change his
mind and accept my resolution.

Mr. Speaker: Is it necessary to put
the resolution to the vote of the
House?

Some Hon. Members: Yes.

Mr. Bpeaker: The question is:

“This House ecalls upon the Gov-
ernment to appoint a high-powered
Commission, consisting of public
men, administrators and two
judges of a High Court, to suggest
ways and means for the re orga-
nisation of the country’s adminis-
tration so that it could be helpful
in achieving the goal of a Welfare
State.”

The motion was negatived.

DECEMBER 4, 1959 ﬁ-aummm 3886
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RESOLUTION RE: DEVELOPMENT
OF DRUG INDUSTRY AS STATE
CONCERN

8hrli A. K, Gopalan (Kesergod): 1
beg to move;

“This House is of opinion that
the development of drug industry
in the country be taken up as a
State concem.”

Mr. Speaker: He may continue on
the next day.

18:33} hrs.

BUSINESS ADVISORY COMMITTEE
ForTy-s1xTH REPORT

Shri Rane (Buldana): Sir, 1 beg
to present the Forty-sixth Report of
the Business Advisory Committee.

18:34 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
December 17, 1958|Agrahayana 16,
1881 (Saka)
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Corurans CJ\LLING ATTENTION

.
PAPERS LAID ON THE AR p'I{)I]‘;E[ﬁC?E{_poURR.
TABLE - . © 342021 TANCE—cond.
(1) A copy of each of the CoLUMNS
following papers, under
sub-section (2) of Section plosion in a godown in
16 of the Tariff Commis- Jamuria Bazar near Asan-
sion Act, 1951 : sol on N??Mbg ‘zh?;
1 resu
(i) Report (1959) of the d?ci?h of ,é'r‘n‘E persons
Tariff Commission on and injuries to many
the Levy of interest on others.
Special Advances to thti
Tata Iron ani Stee
Company Limited and The Minister of Works,
the Indian Iron and Housing and Supply
Steel Company Limited. (Shri K. C. Reddy) made
a statement in regard
(ii) Government Resolu- thereto.
g:n chti{ PS-?‘s(uz)fs?
ovem-
reie ANNOUNCEMENT _ BY
SPEAKER RE. CORREC-
(iii) Statement explaining TION OF RESULT OF
the reasons why a copy DIVISION . . 3427-28
each of the documents
at (i) and (ii) above
could not be laid on The Speaker made en an-
the Table within the nouncement regarding cer-
period prescribed in tain  cofrections in the
the said sub-section. figures of the divisions held
B . on the Constitution (Eighth
) A copy of Notification Amendment) Bill, 1959
No. G.S.R. 1249 dated on the 1st December,
the 14th November, 195G
Eg’sg,fusndc_r st:l:}-:u:g.ti%ﬂe ’
of Section 4o of t
lgisplaced A eon BIL]. PASSED . 3430—33
(Compensation and Re- : .
habilitation) Act, 1954, The Minister of Revenue
making certain further and _ Civil Expenditure
amendments  to  the (Dr. B. Gopala Reddy)
Displaced Person moved for the consideration
" ,
(Compensation and Re- :;g;hENISJ“;]; B‘?l?pmf;;;'
fifari ) N .
habilitation) Rules, 1955. Thc'mmioré]wns ;do ted.
After ause-by-clause
%ﬁ%sl_?fﬁ FRDM R‘” YA 3421 consideration the Bill was
passed .
Sc.:tf:rt:t,tu'ly1 reported 2 message
from Rajya Sabha that at BILL. UNDER CONSI-
its sitting held on the 2nd 2 . . : -
Docentisc. 7959; Haivn DERATION 3432—83
Sabhﬂ had  + agreed Further discussion on the
without  any ' . amend- motion to consider the
ment to the Indian Dowry Prohibition Bill,
Penal Code (Arncndmcnr as reported by Joint Com-
Bill, 1959, %asscd by Lo mittee continued.  The
Sabha on the 24th Nov- discussion was not con-
ember, 1959. cluded.
C%LWTT%ETENTION
OF UR- REPORT OF COMMIT-
GENT PUBLIC IMPOR- TEE ON  PRIVATE
TANCE . . e 3433—27 MEMBERS’ BILLS AND
. . RESOLUTIONS ADOPT-
Shri Vajpayee called the ED . . - - 3483—8s

attention of the Minister
of Works, Hous-

Fifty-secand
ing and Supply 10 the ex- “ad

adopted.

Report  was
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PRIVATE MEMBER'S RE-

SOLUTION NEGATIVED 3485—3585

Further discussion on the
Resolution re : Re-
organisation of Country’s
Administration concluded
and the Resolution was
negatived.

PRIVATE MEMBER’S RE-
SOLUTION UNDER
DISCUSSION . :

Shri A. K. Gopalan moved
the Resolution re: Deve-
lopment of Drug Industry
as State Concern. The
discussion was not conclu-
ded,

1586

-ty Dnemet]

CorLumns
AGENDA EOR MONDAY,

DECEMBER 7, 1959/AG-
RAHAYANA 16, 1881
(SAKA)—

Further discussion on the
motion to consider and
passing of the Dowry Pro-
hibition Bill, as reported
by the Joint Committee
and consideration of the
Annual Reports of the
Hindustan Machine Tools
(Privare) Limited for r957-
58 and 1955-59.
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CoLUMNS



